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Tuesday, July 25, 1967/Sravana 3,

1889 (Saka)

The Lok Sabha mect at Eleven of the
- Clock

|MR SPEAKER in the Chmir]
ORAL ANSWERS TQ QUESTIONS

Mr. Speaker: Question 1351 has been
transierred to the Mimster of Industrial
Development and Company Affairs for
answer on the 28th July

So, we take up the next question,
1352

Tro T AAET Aifgmr 3
& fom ar smaT ar seaer wAEE
fael T Ao
*1352 ot wqT urw M@ ¥\

™ aqr ¥fy 7t aw aAF @ owar
T fig

(%) 71 77 &% 7 fr fo=t 3w
graar ¥ wiwwtfwt & s 25,000
T Wy fare 7 & qx aga a7 e
{9 T a7 ast &7 75z ¥ fagr ar

(=) afz 71, A1 39% w1 1O

(7) w7 a7 w5 * fr foodr o
faeslt 7oy dromr &1 of g€ @,

(W) w1 "76T ¥ SEE gew
& ot ¥ fimmad fieft 8, Wi

14330

(%) w1 Tt 3w Rt ¥

U 7 T A | F JF T
gret vavfaw o af afufe v fowfor
formrfor #Y w87

The Minister of State in the Minis-
try of Food, Agriculture, Commanity
Development and Cooperation (Shri
Annasahib Shinde): (a) During the
financial year 1966-67, 23,10,763 litres
of milk was received in sour condi-
tion n the Central Dairy and cream
waghing 3,77364 Kgs was extracted
from the Sour Milk Only 1,85,331
Ltres of Skimmed Milk which could
not be diied into powder had to be
drained

(b) It 1s nevitable in milk handl-
ing that some of the milk spoils on
account of sourage/curdimg mspite of
all precautions taken to prevent such
losses The losses on this account
form a minor percentage of the total
milk handled and such losses have
to Le considered as normal handhing
losses

() Accounts for the year 1866-67
have pot so far been finalised It 1s,
howevcr, anticipated that Delh: Milk
Scheme would be able to make a
marginal profit.

() Yes Sir

(e) Most of the recommendations of
the Expert Commuttee which were ac-
cepted by the Government have either
been implemented or are in the process
of being implemented A statement
indicating the major recommendations
made by the Expert Committee and
action taken thereon is laxd on the
Table of the Sabha [Placed mn Lib-
rary See No LT-1174/67]}

oft WAT Whw N TEW AERY,
wa ARy ¥ g we fr 1w 65
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T gg  srex N oy faew ar
we 3fs 38 w1 wrew @ fren
W fom aifert & st dgt ) oy
HAT AT wTvd FY ara § e feeelt
¥ ferx faer o1 1€ wrgw 7 fadr
WS WERT, WY WEA % qg I
aft 7 ¥ feelt ¥ A wY g
it famat &1 ww fepee faey S0
T AR off arEx A o O A &
&A1 ATEaT 2 fF ¥F v ¥ o vw-
Argsdt $ATY I § 9W ¥ AT FwAT A
W =7 ferrw fer ardar smad @
s, fetws foes Fmar =t s &
ure ¥ .4 qay q@vt foa ¥ ooy
®! AFTC 7 AETAT TTAT AT FW  Guyr
2 A faar, o

(#) w1 7e wg 7w ®T AT
e femraaony dfera g
fis o w1€ aaTT AR & e ST T
w¥ A a7 awt, OHr aw fer g
W T OF A 57§71 g9 {ATE ¥ 397
o g gy fems o § qord
FTRE?

Shri Annagahib Shinde: I am sorry,
the hon Member has misunderstood
my reply to the question I have gaid
that some spoiled milk has been drain-
ed off But that does not mean that
skimmed milk powder, etc have been
destroyed or given up like that, I
shall explain the majn reasong because
there seems to be some misunderstand-
ing about this The Delhi Milk Scheme
handles more than 2 lakh litres of mlk
every day We get thuis milk from
centreég round about Delhi, some cen-
tres are at a distance of 300 miles,
some centres are 20 miles away and
some centres dre at a distance of 100
miles There are alsochilling centres,
Sometimes there 15 power failure and
aa_ 2 result of power failure, the milk
which 15 stored jn the chilling centres
gets spoiled. Again i transit, if it is
carried 1n tankers and there is failure
of transport. there ib delay. Sometimes
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the unserupulous elements 1n contrac-
tors

ot vee wrw ;. Feapw faew
20 FT AT T A AFAT W F -~

Shri Annasshib Shinde: I am ex-
plaining this

Sometimes the un-crupulous ele-
ments 1n contractors mux the previous
day’'s milk with the fresh mulk and
then the entire mulk gets spoiled.
1f the mlk, 15 spoiled, then we
have arrangements 1n the Delhi
Milk Scheme to convert it into
skimmed mulk powder, but the
capacity at present is 15,000 Ltres a
day and if more milk 15 spoiled, then
we try to sell it 1n the market at a
very much lower price If there 1s no
purchase: available, then ultimately
we have to dramn ;¢ off But this
quantity 15 very marginal and small

About the second part of the gques-
tion as to what 1s the number in the
waiting list, 3t 1s 33,000

W T " W UF ¥_4i gE W
AT Ot fie #te Mo Uwe ¥ fredly
tefafrdwm w121 wifew &, e &7
TH & art F s Joww 47 Fm AT
feeet wefafrgya @ o fawarw
fearieflt fr 20 a9 A% 7 AFARA T
o Mo UHe X TEUT q® T FOA
oy feedt mefafrdvm ¥ ag =W
M7 AT

(¥r) =T & w7 fr g8 wWHATY
¥ faaree wvaT Wi § a1 a7 T
T ¢ Y7 I F FIT wUT FTAATEY HY
i ?

Shri Annasahip Shinde: We are, of
course, examining the possibihities of
transferring the management of the
Delhi Milk Scheme to the Delhi Ad-
ministration, but aftey all, we shall
have to see that the Delhu Admumstra-

tion also accepts some ty
in the matter. This is an important
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bettar if the Dellu Milk Scheme is also
taken over by the Delh: Administra-
tion. But how can anybody take the
responsibility of making good the loss
over a period of ten years? An expert
commuttee has gone into the problem
and hag suggested that the Delhy Milk
Scheme should pe run on a com-
mercial basis

Shri Kanwar Lal Gupta: The second
part of my question has not been ans-
wered Has he received some com-
plaints? What are those complaints
and what action has been taken against
the officers responsible, which has been
referred to in part (d) of the question?

Shri Annasabih Shinde: Which
officers?

Shri Kanwar Lal Gupta The hon
Mimster has rephied to part (d) of
the guestion jn the affirmative

Mr. Speaker: Part (d) of the ques-
tion 15 whether Government have re-
ceived complaints regarding the man-
agement, and the hon Mmster has
said ‘Yes'

Shr Kanwar Lal Gupta. What are
those complaints and what action has
been taken?

Shri Annasalub Shinde We receive
complaints from time to time The
number of complaints that we received
15 about 200 to 300 a month

Shrn Kanwar Lal Gupta: What ac-
tion has heen taken®

Shrl Annasahib Shinde; We have
a cell to look mnto these complaints
and we take necessary action If we
find that responsibility could be fixed
on certain officers, we do take action,
we have removed from service some
employees of the Dillhn Milk Scheme

Shri Shashi Ranjan: The properties
that are contained n milk are all

1889 (SAKA) Oral Answers 14334

valuahle properties; evan after the
cream 1s taken, many valyable pro-
perties are still left in it which can
be utibseq for many gther purposes
Since the DMS 1s dealing with a huge
quantity of milk there ;3 every likeli-
hood of the milk being sold rather
than being stocked and destroyed All
the properties can be utihised in some
way 01 the other May I know from
Government whether they have ex-
plained the gvenues of utihisation of
all the properties that are there and
not throwing it down the dramn? It can
be used 1n mdustries also

Shr Annasahib Shinde, I have said
already that al] the properties which
are useful for sustenance of human
beings are extracted

9 R ¥ : T ¥ qg =N
IrgE T S AT FT AVRT AT 1 7 9T
ar g Jar fr oy aamar man 3w gy
T w s isgNowy
W1 IF ¥ T AT T T WAR
TR AR 80 TN WY FT IGEWA
aemay fear smar @ 1 @ wEY oY qgTed
fie of =gy frew S femm smaT @ Sw @
AR I WEAT §, A W AW
AT WAEA § 7
Shri Annasahib Shinde. I have not
followed the guestion Whatever com-

plaints are there we shall try to look
into them

5t T ww: 1 few fae
9y agmwz v wwT § ) @Y
T 3 900 AN TG §, TR T
& AT oY g A e g7

Shri Surendrapath Dwivedy: His
question 1s very sumple He wants to
know whether any by-products could
not have been made out of the mulk
thrown into the dran?®

Mr, Speaker: The hon. Minister has
already replied to that question,
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Bhri Surendranath Dwivedy: No, he
said that be did not follow the ques-
tion.

Shrj Annasahib Bhinde: Perhaps the
hon, Member was not here when I had
explained the position, Usually, if the
milk goes sour, we try first of all to
extract ghee and butter.

Mr. Speaker: The hon. Minister has
already explained the whole thing.

Shri Annasahib Shinde: First we
extract ghee and butter from it; the
remaining portion is utilised for con-
version into gkimmed milk powder. But
the present capacity of the DMS to
convert sour milk into dry milk powder
is limited. We are expanding that
capacity also.

Mr, Speaker: He is just repeating
what he had suid earlier.

Shrimati Sushila Rohatgi: Realising
that milk is no longer an article of
necessity but ap article of luxury in
view of the present spiralling of prices,
may I ask from the Government an
assurance that this negligence and in-
competence will not be rcpeated in
future? It is also known that spoiled
milk can be used in wvarious other
forms, eg. for the preparation of
skimmed milk, cheese or butter and
50 on. So gpart from the monetary
computation, milk in any form can be
utiliscd by the dairy. will this aspect
be taken into consideration?

Shri Annasahib Shinde: May I as-
sure the hon. lady that we have a
scheme pow to convert whatever sour
or spoiled milk jg there into usefl
edible articles? As regards the other
aspect of the problem, may I submit
that the Delhi Milk Scheme is pro-
viding the cheapest milk in the coun-
try. Even in Bombay, for instance, a
litre costs Rs. 1.70 whereas here it
costz much less, the standard milk
being sold at 34P a litre.

Then there is so much demand for
milk in Delhi that there is now a
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walting list of 30,000 people. I will
be really happy if procurement goes
on increasing and we are in a position
to satisfy the demand of the citizens
of Delhi.

Dr. Ranen Sen: It has been stated
by the Minister that this Delhi Milk
Scheme is incurring a certain amount
of loss. He has given so many ex-
planations for that. But looking at
this statement, I find there are so many
officers engaged in this organisation
which is running to a loss and there
is 50 much pungling. Here we have
officers drawing a salary of Rs. 1300,
1100 and so on. What do these officers
do?

An hon, Member: Drink milk,

Dr. Ranen Sen: They are drawing
sech fat salaries. What is the good of
having this top-heavy administration
when the organisation is running at
a loss?

Shri S. M. Banerjee: They are mil-
ching Government.

Shri Annasahib Shinde: For the in-
formation of the hon. Member, I may
say that a jeading dairy expert in India
Dr. Kurien, was appointed chairman
of g committee to go into the problem.
Dr. Kurien is now considered one of
the eminent dairy experts in the world.
He suggested to Government that these
officers should be appointed in order
to bring about efficient working. As
a result of the recommendations of
the Dr. Kurien Committee, these
officers were appointed. I think ther-
after there has been considerable im-
provement in its working.

it Tfre fag oot ¢ T R
wgrRy F1 77 v § fe S 3w @ fen
# 97 9T agy WE @ § oW W
¥E 92 @A K1 AT A @Er @A
qET 21 W F qog ¥ fowms ot
g E o ey WY EmT &1 O e
% 4T 7 &% qure 9 fawe #%7 fw
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fast wmar w@ aw welt G WK W
1 ¥ &Y ant far oot F Fore @ fs o
vt Fady e wr o wCRE X AW ?

Shri Annasahib Shinde: I do not
think the general suggestion of the
hon Member can really be implement-
ed because it would ncrease the over-
all cost of administration of the DMS.
As regards the timcly delivery of milk
that suggestion can be looked nto.

Shri Jyotirmoy Basu: Has the DMS

a case 1n plant” If not, will Govern-

ment consider examimng the possibi-

¢ lity of bringing one for the purpose of
utilising the surplus milk?

Shri Annasahib Shinde: It 18 a good
suggestion We shall examine 1t

o wuw fag : o w7 WgRT
woma fr fees faer w1 e
RS & WY feaar A ¥ agrr
THm &7
Shrl Annasahib Shinde: The per-
céntage of sour milk 1s less than 3.
It 15 mawnly in summer Most of it,
€60 to 70 per cent, 1s used for conver-
sion into butter, ghee etc

it Wz s e @l & Ry
¥ 30 N ATy I@EAT AT A9
£ T vArady wvfad o

Mr. Speaker: Next question

r o, -+

*1358. W Ho Wo wWWW *
t o o fireyg -
“t To ATo HIEAY .
=t fafza gare G :
o oo Tag

. W W AWy g S ag
# g e fo

(%) waE & 7 wrRTio
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g aer wwr WA & ¥ feaw
sfower ffe gf § aor w1 ¥ oW-
WA T NEN X AT o A
T ¥ e o 4@ § o afe @, &
firar wwrer

(&) =1 s w7 fafe w@
aTr AW T sEAEW & vy wraTfae
Tg @ w0 e & e X §9
Bz A} waar ITN TS w1 Y § W
afs g @t Q@ W Aw-w ¥ ¢ awr
T feaa sfmm gz &1 4,

(7) soEEs & qgW a@r IAY
a% W AAE ¥ T 9% femr aw
=g fwar mT , WY

(¥) 7ar s % AT waEaR &
s g€ & waat  wher s woaw
FCT F FTO( 7

The Minuster of State in the Minis-
try of Food, Agriculture, Commanity
Development and Cooperation (Sbri
Annasahib Shinde): (a) Consequtnt
on devaluation, the C&F value of im-
ported foodgrams increased by
575 per cent n the case of wheat and
milo The increase In the case of
rice was about 611 per cent Which
wag accounted for partly by the in-
ereastc jp the ynternational price of rice,
The incidence of these increases did
not fall on the consumers zs the 1ssue
prices of these foodgrains were not
increased 1mmediately after devalua-
tion.

(b) No, Sir

(¢) The expenditure on cost and
freight of importeg foodgrains during
the five months ;mmediately before
devaluation was approximately
Rs 15973 crores and during the five
months after devaliation approximate-
ly Rs 26014 crorus

(d) The increase in the expenditure
referred to 1n (c) above was account-
ed for mamnly by devaluation but
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partly also by increase in the inter-
nationa] prices of rice and a marginal
wcrease in the quantity imported,

Shri 5. C. Bamania: Is it a fact that
the international wheat agreement is
valid up to 31st July next, and mg‘:
know whether a fresh agreement
been entered into, if so, what 15 the
price structure, and whether the
prices will be stable and equitable?

Shri Annasahib Shinde: The nego-
tiations for further agreements are
on The supply mission and the em-
basgy has taken up these matters with
the concerned Governments As far
as the price 1s concerned, as I had al-
ready explained to the House, we pur-
chase these foodgraing by inviting open
tenders

SBhri 8. C. Samanta: May I know the
provisional import figure for the re-
mamning period of the fourth plan
year by year?

Shri Annasahih Shinde: For instance,
last year we imported about 104 mil-
lion tonnes of foodgrains, and this yeer
perhaps the figure may reach 8§ or
9.5 mullion For the previous figures I
require notice

Shri §. C. Samnanta- T asked for the
remaimng period of the fourth plan,
whether there 15 any provisional
figure,

Shri Annasshib Shinde: In fact, we
are irying to see that our indigenous
production goes up, so that our de-
pendence on imports 18 reduced to a
considerable extent

ot avave fog: Y T© gWT @
§9T | WY GTE N 94T § fF v A
¥ urx Ay feadr qum § Wit
g F agr A gdmga dag W
55 WX 60 To W g faw @)
3 e WA g e T g ag aaen
wwdr § v v o qu feafer & afcada
W wwaT A7 @B T W WX

Writtes, Answers JULY 28, 1967
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W wefom gf § wel ar
qg it Ty & ww QT !

Shri Annmasahih Shinde: As far as
the imported foodgraing are concern-
ed, we are 1ssuing at a very conces-
sional rate to all the State Govern-
ments, are that also at the destina-
tions indicated by the Btate Govern-
ments. The price for wheat 13 Rs 55
per quintal, for milo Rs 40 per quintal
and for mce, from 15th July, 1967
onwards it is umformly Rs. 80 per
quintal

siteelt oy Wg: W7 Ag AW
wg & fr % o) XN TERE He
S sTEw wrew & fgr aman g, e A
=T wHE W fadt faer s awd
g @ & o o Ao g & wgir
faudt € ag W agh o af g ?
Shri Annasahib Shinde: The State

Governments should really look into
this problem -

sft e st ST g
w6 AT ® A R g 9 99
W ) 99Wed g 9% 5 % fom
T GTHTF THA [@ XHTCH N A
gwra farare & fad smar § fie o e
A § 3 7 Ao ¥ g A W
g wdE ? G feelt d ag B
e g ¥ RW & qER W & b o
W ag #r felr dmeer v AR
frar o @ &7

Shr Annasahih Shinde: I do not
think there 1s any such proposal So
far as Dell 15 concerned it was ex-
amuned, and Delb; citizens are allow-
ed to purchase indigenous wheat now
in the Dellu centrally adminstered
areas

Shri E. K. Nayanar: The hon Muns-
ter has replied that the increase in
price has not affected the consumer.
After devaluation last June, govern-
ment increased three tumes the price
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of wheat and when -the Kerala gov-
ernment gmd after March 1087 that
thay are not preparsd to increase the
Price of wheat, they were made to
incur a loss of Rs 6 crores They ap-
pealed to the Centre to give aud to
that extent The Minuster replies here
that the price increase after devalu-
ation 35 not passed on to consumers
It 13 not correct I want to know why
the Minuster replied like that

Shri Annasahip Shinde. I have not
stated that there was absolutely no
increase I have actually given the
facts

Shri E K. Nayanar Government had
withdrawn the subsidy which was be-
ing given to Kerala The price increas-
ed after devaluation Is it a fact or
not?

Shr; Indrajit Gupta ln view of the
fact that the bulk of whuat imports 1s
from America, may I know whether,
in recent months, there has been any
firm decision by the US government
commumecated to us that in future the
mports of wheat from that coentry
will not be on what 15 at present cal-
leq a concessional basis payment al-
lowed in rupees as under the old
PL 480 but will have to be made un
future in dollar” What 15 the position
now and what 1s likely to be its im-
pact on us especially after devalua-
twon?

Shri Annasahib Shinde All these
details of the new agreement with the
United States are known to the House,
a copy of these had been placed in
the Parliameni library Even the new
food for peace Act wants payment in
dollars aftey some years, not imme=-
diately, though some part of i1t has to
be in dollars

Shri Krishna Eumar Chatterjee In
view of the answer given by the hon
Minister just now, the import posi-
tion may further worsen because of
heavy rise in prices So, the pomnt 18
that the price has risen not only due
to devaluation The Minister has told
the House that the international wheat
price has increased Is the hon Minis.
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ter prepared to say that production
of wheat in the country should be
maximised 1mmediately®

Mr Speaker Everybody agrees with
you I do not think the Minister dis-
agrees with 1t He completely agrees
with 1t (Interruptions)

Shn Krishna Eumar Chatterjee: I
wanted to know what effective steps
dare the government contemplating

-‘ﬂ{mimfmh Weqy WG,
% g ween S g 5 oadt ww
Harwyg ¥ afew, »ff fears, ot wreforar
™ J, @ AT A F GHC & §O
iig wr & AR & e g€ 3, afk @,
M gER Iy frar g Wk few
T T AT A AT AT A 7

Shri Annasahib Shinde The Mirus-
ter 15 making some statement about
the gmft of wheat by the Australian
Bovernment

Y gEw wY wEgAW & qg AW
wrgar ¢ fr fed & sy & faeer
AT fagam & < 2w 4 s §, W
¥ F & fraar s @2 w0, AwT
& g, fow A qog ¥ vw ¥ g
W g

Mr Speaker It does not arse at all

Shr Annasahih, Shinde There is
some other staired questron which wall
cover this poimnt, if 1t 15 reached

st /Yo o mWR I @ T
dwaw awedr § @ GO W W
AMAW  Faw 9T g F HT NG WY
7w § Wl TAR WM w7 w
TR WK ¥ wfawT S8 N W
e gur &7
Shri Annasahih Shinde About the

national approach, I entirely agme
with the hon Member What exaptly
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are the measures to be taken 1s a mat-
ter of detasl Perhaps the hon Mem-
ber may have tp pr{ a separate ques-
tion

Mr Speaker:
Shastr.

Shri Prakash Vir

Shri Prakash Vir Shastrl; Question
No 1354

Shri Jagannath Rao Joshi: The
other question on sugar may also be
taken up along with this

Mr. Bpeaker. There may be a dozen
questions pn sugar, but it does not
mean that they should be attached to
this question

wit wt frelt w1 a7 g
+
*1354 =t NETIATT et
iy e Mg wredt -

T WY a9 Fw wET g Sq
T FI waT fF

(%) w7 o # frel A1 o
AT & WHT TAOFH F X F TR0 16
It faelt 7 WO a9 ° 41 @
@R 7T qETEAT @,

(@) afz &1, @ % ofomw-
&% ggaa  fraw afes I
& wmad , W

(1) ST T wfaw &= W@
afic & T g0 A7 N7 1 T gAY A
T FTATEY ¢ 7 T A g7

s ¥f, amfor fawm war
oEEI woATem R TTeR-wwt (s
s qriga foR) () a0 (@)
ST FTCEEY 1 AT qYAT 48 g
I qE TS fmr e 7 Iwfa
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9t findc w<ar &) W@ waesT § g
wew & fol ww qaw F wolt Y€ o
YT A ST 91 e § 1 ey
T FTHIC § AT GO & war
oy Rw 4 ot qre A wRe
M FETE F IT FTIIAT ATH
T8 o WX afawr fagre 4 S
rra AT god fage § o
FTCATY FU WHT § 9 7§37 0
@ e sfrait feafas e
T X § AN TEX wWT@ 11,000
FRAf@ g 9™ 92 a%ar §

(7) 1967-6¢ ¥ wfus ¥ wiow
T F7 ITNEA FE F IIAT 9T WO
FE & qrAs § g o ow@r
g

ot aEe sredt - ndr ageg
§ sl 3w T F R faet o7 e
Fz @ ¥ fawg & T @ 2
m g T ¢ fF sav s F ot v
e e fast & a2 @ 4 awEa
g ik ¥ 9w fam wfa 3 §dw
Are A1 fOSRnT T 97 ag ge
fear @ fr 78 A T o A qr e
1AY 9T g ¥ g1 fam T afe &,
I FqvHT £ Sw wT am sfRfrar

% 1]

Shr: Annasahih Shande: We contact-
ed the Uttar Pradesh Government and
the Uttar Pradesh Government has
communicated to us that though the
duration of work in factories as a re-
sult of less avaiability of cane might
be less, no tactory 1s lhikely to be
closed That 1s the information sup-
phied by the Uttar Pradesh Govern-
ment But =ome factories have brought
tv our notice that theie 15 lkely to
‘e co siderable nifficulty in the avail-
1 ility of cane in the comung season
md hey are afraid of a closure The
Utllar Pradesh Government has also
indicated 1o us that there has been a
steep fall i1n cane acreages, from 26
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lakh acres to 20 lakh acres last year
and to 15 lakh acres this year.

siyeTmite wredht : weww gy,
% qg e qot & fr ot ¥ e
o1 @ & ¥ Ig 37 gere faar §
fr o #1 Fem *1 3y o W
N ) ¥ FPw W ger e o
gft r, oY wo o gowre w1 wr sfaber
7

Shri Annasahib Shinde: All these
suggestions have been received by the
Government and all these matterg are
under active consideration.

oY ST el ¥W g "
o oY TF #Y FrHaw @ ¥ T ¥
s wtar &, fae® svw ST &
Jome IO frar o e g &
FIEIT ATTATT g7 I A £ B gw
wa gt e e i@ 21 @
T {9 T I g ¥ AR W
T F2 v E

Mr. Speaker: The Food Minister has
said that he will make , statement
and take a decision in 10 to 15 days
Wait for 10 to 15 davs

ot seTat awedt g AETT T
oY qag fawr &, 347 § %@ =07 AT 9T
AR F AT E P TEA T FT AT
wryoy gy ?

wm aa Ffe @ (v soniae
) * TE TEE A A7 9%g /W w7
SO AR § | T A A @« g
f& ay @ ©1 AW @ Q9T g |
gafog I 9T T & T IIfET w9
fagr aTd, a1 I AN B FONGT 97 HE
@ qEy At Ag § | W %[ T
Con Al G
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off qemenire wrel : WNT Wy
TEaTd N aw st g faet B A
e, &t 9@ 9¢ wov q@m

ot wmofaw T Wi e
TR qgE T 7

&y g &Y Tmr ay fy oW &
wa ¥ g Afe faarmity 2 s
wfar ™ ¥ ger #Y Do sy N
YU A AT AT Y

off swrTT WY 3 ST
¥ aF Sy 7

st sl T Ag I Ww §
Y St | T AY e F e X
o1 @1 f& 99 ox gfET v @
THE! TS TG FTET GUIA £ | 9% O
g 7 %7 feqr st Fared sy
5 #Y forf g Sawr W 9T ¥

St T ey : T W S
#1 faet & mar 7 fe ¥ S Wy
dFC @ W7 I WHE WY 30T
T ¥ 919 §, ag g @ & sweer
TiaTg v s goge dae @
faraet srfas: gria Swa o q@t 7

Shri Annasahib Shinde: We will
try to collect the nformation from the
State Governments. Unfortunately, the
State Governmenis also do not have
exact information about this. Many
of the factories in West U.P, North
Bihar, Orissa, M.P. and Keralg have
had a very short duration and this
must have affrcted the employment
potential

31 TGEIT iqg W W
MR AETT ¥ TET @ Y
gwry v § fv T @ e
= g @ By faefm wa
g & fu ow s

11544
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g W IR warr ¥ fag I ¥

FgrgaT <Y 9T WX A9 Y I ¥ §
fr A w1 ot fewddw feqr ang ?

Shri Annasahib Shinde, Many sug-
gestiong are there about the moderm-
sation of outm yded mills A committee
under the charrmanship of Dr Kurien
went into this problem and made a
number of suggestions We are await
ing the comments of the State Govern-
ments about the recommendations
About other things, the Minister has
already replied

Shri Shivajrao § Deshmukh In
the past 1t has been the sad expen
ence of the House that whenever any
decision which 1s unpalatable to the
treasury benches 1s forced upon them
by the Chief Mimisters conference or
any other forum it has been fore-
stalled under the plea of being under
consideration And one fine morning
it 1s announced that the decision 1s
otherwise In the background of this
very sad experience may I take it
that the Government gre really con
sidering decontrol of sugar® The
existing practice of breaking up the
northern states intp one sugar zone
for every factory and in the southern
states into one sugar zone for one
state has resulted in the number of
sugar zones being at least four times
the number of States m the Umion
Does Government propose to do any-
thing to streamline or rationalise the
sugar zones 50 that the tragedy of
closure of sugar mills 1s not repeated?

Shri Annasahib Shinde I do not
know what the hon Member means
by saying that all of a sudden we
take a decision We are a federal
country and we have to consult the
States

Shri Jyotirmoy Basu Are you de
controlling sugar or not”

Shri Annasahib Shinde How can
we say that when the whole matter
is under consideration®
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ahri Shivajirap 8. Deshmykh: My
questiop has not been apswered, Do
Government really contempilate de-
control of sugar, as recommended by
all the Chief Ministers® 1If the ans-
wer 15 ‘no, will there be a rational
dastribution of zones”

Shri Jagjivan Ram I have already
saad that the entire sugar pohicy 1s
under consideration of Government
Beyond that I am not prepared to
disclose anything

ot oft T e wEET X €
fr 3 oSt TR ¥ A @EE
afmrst R E 1 zw Feefer &
ITHI A T A F W7 femr
wrzan g fr fagre & wve weft o ofow
2 fag = ¥ gt & fawms o8
ferrraa & fF =0T a@TT UsT gvwT
#1 qepft 7€ § W W Y g @A
¥ foafad & 9 U509 g@FR A @
g% AR N A wEW A Iy 2
TgwT a7

ey & S & Afew afr qav g ¢
# e w1 e ) @ I g g .
9 g ¥ ol U el W



34349 Orul Avidwiers SRAVANA 3, 1889 (SAKA)

it werc ¥ ot et & WK
farar wgwrT Y oy four &1

ot firgfer fw: wT ag ot € s
fow wume ¥R W T AT § I
YR wmEH AT wer g 7 W
oft et afy £ fs fred g o
W aTe Wt W w ¥ e @R oo
WE ' wrmgMiar i éfema s
JuTET ® A0A & fo ¥ g
T8 TwmIgy WA § W @ ;@I
WdgaN iarAl A T
&9 Tfwr &7 Sxumed 999 97 99 @
Frar g’

Shri Annasahid Shinde Sir durmng
the last twp years the prices of food-
gramns have shightly gone up and that
1s having an effect on the sugarcane
price This matter i1s engaging the
attention of Government That 1s
why, as has been mentioned by the
hon Mimster all these matters Whe
the: the sugarcane price 15 to be
incieased and 1f so to what extent
the increase should be given etc, are
under active consideration  About
cane cess ylso I entirely agree with
the hon Membe: We desire the State
Governments to utilise the amount of
cane cess for the development of cane
so that cane development 15 not adver-
cely affected

Shrl Nath Pal Sir I beheve we
should be 1n the world sugar market
we should be earning an amount of
foreirn exchange and Government has
to eaport a certain amount of sugar
to some foreign countries ] want to
know what 15 the loss we are incur
ring by this transaction, and may I
know whether m wview of this year's
very low production and anticipated
further decline in production this
policy of exporting will continue®

Shri Annasahid Shinde: 1 have
already mehtioned in the House that
we do not want to export any more
Whatever was exported last year was
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as a result of previous commitments
with foreign governments About
future cominitinents etc,, we will have
to take a decision But our attitude
towards this problem is that since the
availability i the country is less we
will have to look to our needs first
and then see whether we can export
of not

Shr1 Nath Pai. Sir, did you hear
my question or not” This was only
part of my question The other part
was what was the loss incurred by
this export He gave a satisfactory
reply that they are gomng to stop
further exports What has been the
loss in the past, may I know?

Shr: Annasahid Shinde: I will

require notice for this

Mr. Speaker: That ;s exactly what
I thought

oft fimw wromw ;. WEwW AT,
q A W @R A g | ¥ T dar
E (gzewe) gt &
T g o aF a¥ Aty & 7 fewra
g T AT 7 1 & a6 §aT
qwAT wreAr g | & wrow § e w
TAAM AF F7 TFA § W, Iw T
TR o frE M AT A WA & W
wifee o7 o6 7 9 G & | il
WS N7 TR W7 ¥ WY 4T 5w
e & far T & oF AT R §
q‘ﬁm%'rﬂr--ﬁmeﬁitm%r
fft w7z Wty @ wE P
T RN AT ARy
I9 & § w15 wrar awer #1 feoar g
T awar € | & awwar g gORIC
o A% CTAN Tg T awdr § ar
w1 7Y g A1 AT Forwr vy £ Wy
otz 3 § o< 7w T wmow ¥ fave
&1 7 qwart y ORI & AT frare
7
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Shri Ammasahib Shinde: The hon
Member knows that sugar 15 a con-
trolled commodity Sugarcane price
and sugar price are controlled under
the Essential Commodities Act There-
by I do not mean that some gquanti-
ties do not shp away into the black-
market But the substantial portion
15 provided through ration shops
and card distribution

Shri D, N Patodia The price of
sugarcane 15 conirolled only so far as
cane supplied to sugar factoiies con
cerned but not so far as khandsar
and gur are concerned In addition
exiraction peicentage when cane 18
supplied 1o sugar factories 15 as high
as Y per cemi wnereas Lo 15 only
about 60 per cent if 1t 15 given for
khandsari  Therefore the present
policy 18 directly resulting in the
lower total production of sugar,
khandsar: and gur (Interruptions)

Shri D N Patodia In view of that,
may I know whether it 18 a fact that
on account of diveision of sugarcane
to khandsar: there 15 decreased pro
duction of supar within the same
availability of cane and, if that 1s so
may 1 know what prevents the Gov
errment today from conarollng the
entire sector all the three sugar
khandsar: and gur, fo1 de controlling
the entire sector?

Shri Annasalub Shinde It 1y true
that as a result of the imbalance that
has developed in the prices of khand
sar1 jaggery nd sugar considerable
quantities of sugarcane are diverted
to manufacture of khandsar and jag
gery and as « result sugar factories
have suffered because of less avail-
ability of suparcane But the hon
Member will appreciate that jaggery
and khandsar:1 manufacture 1s a big
decentralised sector spread all over
the country To control this sector
spread all over the country s a diffi-
cult proposition Regarding the other
part of the hon Members question
about de-control the hon Minuster has
already rephed to it
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ghri D N, Patodia: One point has
not been replied to, whether such
diversion has resulted in a direct cut
1n the production of sugar on account
of low extraction,

ghri Annasahib Shinde: I have men-
tioned that Sugar production has
been less this year on account of
diversion of sugarcane to khandsari

it e Ty Sy - F HaAT AEET
an fr o gme dfear faae
AR B A @ 7 T g R
AR TArg A A I T T fr
fg1 A I

»hri Annasahib Shinde ] do not
think we have any such Pproposal
either before us or before the State
Governments

ghrn 8§ M RBanerjee I would like
to know from the hon Minister whe-
ther he 1s aware that Kanpur 1s the
biggest sugar market and

ghri Surendranath DwWivedy And
the biggest blackmarket
pvhri & M Banerjee whether

it 35 a fact that despite all the mgid
me8sures sought to be taken by this
government sugar ;s being sold 1n
evgry place at Rs 4 or Rs 450 per
ki¢ and in Bombay 1t 1s practically
being sold at Rs 67 If so I would
11ké to know what positive steps have
begn taken by Government whether
they have 1ssued any directions to
the State Governments to see that
the Suga! price remains at Rs 2 or
150 or something near that because
sugdr has become the rarest commo-
dity available which people cannot
pusChase?

ghn Jagjivan Ram* The allot-
ments from the factories are made
to the various State Governments So
far as distribution in the State 1s con-
cerned 1t 1s the responsibility of the
State Government.
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Shri 8. M. Banerjee: What 18 hap-
penung in Delhi

Shri Jagjivan Ram: ] am coming
to that 1 see no reason why the
State Governments cannot make
arrangements that, by and large, sugar
18 sold at the price at which 1t 1s to
be sold and people receive that, even
though a reduced quantum

ot wacere q AT ag & f4
e A ag F AT T 4 ¢ faeeT W
= maane feem wEfulagas a1
AT ETF gET A AN g |

Shn Jagnvan Ram In Delh: there
15 complete rationing and people are
getting 1t

Shri Kanwar Lal Gupta: He should
reply properly to the questions asked

Shra Biswanath Roy In view of
the fact that the acreage under suga:
cane cultivation has decreased comsi
derably and consequently the pro-
duction of sugar n the next season
would be much less how 1s the pgov-
ernment gomng to meel the internal
demand of sugar?

Shr: Annasahid Shinde* “easures
for encouraging increased cultivation
of cane, to enable factories to have
adequate availabihity of cane al] these
matters are under consideration

Shri V, Krishnamoorthi Neither
de control of suga1 nor abnormal rise
in the cane price will solve the prob
lem, because 1t wnll be at the cost of
the consumer at last Even now the
State Governments are 1ssuing licences
for the opeming of khandsari mills
The Sugar Mills Association 1s stres
sing that licences for khandsari mills
should not be given If a ban 1s put
on the giving of licences for new
khandsar: factories and also on send-
Ing cane to khandsar1 mills, the prob-
lem can be solved Whll the Govern
ment consider the putting of this ban
temporarily in  order to solve this
problem?
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Shri Annasahib Shinde: I wish the
problem were so simple as the hon
Member 18 mentioning But may 1
submut for hig kind consideration that
our general policy has been, as far
as the factory areas are concerned
from which the factories are fed, that
State Governments should not allow
the putting of khandsar: plants

Shr; Gadilmgana Gowd In view
of the shortage of gugar in the coun-
try has the Government any proposal
to encourage co-operative marketing
societies 1o instal khandsar: sugar
factories 1n areas not covered by sugar
factories which only cost Rs 3}
lakhs?

Shri Annasahib Shinde The State
Govirnments can encourage that acti-
vity

ot WMo To AW : WAT AAT
AErRg AFEr & fa gy stvom  aywr
TLRRT T AAT & | AT { (T
7 f& amwa o @ 77 grgawA TR
97 AT | AL AH HIA A A FHT
7fra a¥zs o [T wRYT F1 AGAT
fzar naT {994 § IGAT FTHA GrEAT
3T o7 TF1 § AT AAANT TH AA FT
g® ¥vq T fao &1 29 Bq T @
I IAGT FIZAR F97 00 ¢ 7

Shri Annasahib Shinde 1 am aware
that there has been some difficulty
experienced by the existing lcensed
sugar factories 1n regard to their long-
ferm plans The Government 1s also
seized of the problem and in the near
futuie we expect that this problem
will be looked into symapthetically

Food Production

+
*1355 Shri R Barua:
Shri D N Fatodia

Will the Minister of Food and Agri-
cujture be pleased to state

(a) whether the per capitc availa-
bility of foodgrains now is more than
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what 1t was in 1050-51, when there
was no shortage of food in the coun-
try;

(b) 1if 8o, the reasons for the acute
food shortage felt now-a-days;

(¢) the extent and quantum of
damage caused to foodgrains durng
storage and transportation in the
course of last 10 years and how 1t com-
pares with such loss in other leading
countries in the world, and

(d) the steps to be taken to reduce
this damage 1n future?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde) (a) The pecr
capita availability 1s now moie than
what 1t was i1n 1850-51 1t s, how-
ever, not a fact that there was no
shortage of food in the country in
1850-51 In calendar year 1951 (India
hag to import more than 4 7 milhion
tonnes of foodgrains

(b) Food shortage ;s felt not onlv
due to changes in per capita availa-
bility but also due to other factors
such as 1ncrease n per capita income
inflationary pressure< gperating on the
economy, the suddenness of the drop
in production, etc

(c) As most of the stocks in the
country are still handled on private
account 1t 15 not possible to give any
precise figure indicating the extent
and quantum of damage caused to
foodgrains during storage and trans-
portation

(d) So far as Government grains are
concerned, regular disinfestation treat-
ment, various hird scaring devices,
pre-monsoon checks, provision of
dunnage, security measures at the
time of loading and unloading, pro-
wvision of escorts, etc, are being taken
to minimize damage More and more
faciities of scientific storage of food-
grains are also being provided to pro-
ducers and traders

Shri R. Barua: During the last ten
years an impression has gone round
that the Food Ministry was more
interested in procuring food from out-
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side than actually the
production potential with the result
that we are 1n a mess today, Iy the
Government taking any fitm measure
to improve urngation and to supply
impioved seeds during the next two
years so that production can be doubl-
ed at least on these two accounts
alone?

Shr1 Annasahib Shinde: It was
explained by the Mimister of Food and
Agriculture when he replied to the
debate on the Demands of the Mims-
try but may I say for the informa-
tion of the hon Member that the
last two years were very difficult
years 1n the history of our country
and we had no other option but to im-
port large quantities of food from out-
side, at the same trme, the last two
years have been very important years
from the pont of view of impetus to
agricultural development programmes,
for instance, popularisation of new
seeds, new hybrids and new varieties
of wheat These have been the deve-
lopments during the last two years and
as a result we are getting some
results .

Shri R. Barua: Much of the damage
1c due to bad storage Will the Gov-
ernment take any measure so that
the private parties can be encouraged
to come 1n a big way to provide
scientific storage facihities, also, the
advice of the Finance Mimstry may
also be taken so that black money can
be extracted and diverted to the cons-
truction of these facilities?

Shri Annasahib Shinde: I cannot
say anything about black money

The Minister of Food and Agricul-
ture (Shri Jagfivan Ram)* The hon.
Member can induce them

Shri Annasahib Shinde: The hon
Mcember can induce them, as the hon.
Minister says

About the first part which refers to
the storage capacity, that is a very
important aspect of the problem I
entirely agree with the hon Member.



a8y Ord Ambers SRAVANA 3, 1888 (SAKA) Oral Answens 14358
That is why we have now about ¢ gy woapy p—
million tonnes of storage capacity in e §

the cooperative sector, the Werebous- STWWEFTW PRI iwT TR I
ing Corporation and the godowns W § fix q2AT W T OANT 18 EATT

. Patodia: I am not satis-
fied with the amswer given by the
hon Mymster I refer to this Pocket
Book of Economic Information of
1866, INDIA, published by the Mims-
try of Finance According to this, the
total production of foodgrains in the
country 1n 1950 was 50 mililon tonnes
and, according to the hon Mmster,
a quantity of 4 mulhon tonnes was
imported Even taking into account
the impoited quantity of foodgrans,
the per caprta avar'amhty would work
out i1n the neighbourhood of 415 grams
per day and this year, even with a
production of 76 million tonnes, 1t
would work out to about 450 grams
per day Therefore—1t 15 a myth—
we do not understand how in spite
of the availability being more, the
per capitg being more, 1t 15 estimated
that because of food shortage we
require to ymport 10 million tonnes

Would the hon Minister explain as to
whether these statistics are correct o1

that they are most unreliable, 1f they
are coitect how this difference 1n
the satistics can be explained

Shri Annasghib Sinde: As far as
my figures are cancerned which I
consider to be authontative, the popu-
lation 1n 1950-51 was 360 milhion while
the production was 54 8 million tonnes
and the per eapita availability of food
was 139 ozs per day In 1963-64, 1t
was 158 ozs and in 1964-65, 1t was
168 ozs But as a result of certain
drop in production during the last
two years, the availability has gone
down and, according to my figures, it
13 144 ozs

8hri D. N, Patodia: Would you
kindly compare the flgures and let
me know Where the truth lies?
oy wrH™ T Wl : F o &
(%) W@ § # RAT qEET w7 e
173 (Al) LSD—2

iy v mar, farer o Rgre & wrw
A Y wivere fasar 7 Wy & A wwaT
% fis qod fordr Frcitare safe & fawms
1t wriarf oA A w § 7

Shri Annasahib Shinde: We will
have to find it out We shall refer
1t fa the State Government and we
will find out from other sources also

Bhyi Jagannath Rao Joshl: We want
to Bnow the extent of damage It 13
not y small quantity He must be pre-
pareq with the answer For every-
thing, he cannot ask for notice

® it geehere  omww ¢ wE s A
Wiky &7 WY ¥ @ a7 T gt § W
X grar @ wuET @A § | wgr ¥W
T § agr NwwwT T ¥ AW W
g 7Y o W ogr AT g
§ gy g geRfer war §, Afww awr
¢ gifger wife 7@ frar orar 0
A vt s g B % Py fova
T g § 6 =Y %1 FTeE WIE
yfwarmvmﬂ%wmm
?

Shyj Annasahib Shinde: As far as
the procurement prices are concerned,
they are determined in different States
m Cpnsultation with the State Gov-
€fMhents Naturally, there 1s some
difference on the basis of whether a
Particylar State is deficit or surplus

Shri S. Kumdu: In answer to the
queSyon that the per ru ita avail-
ability of food has gone up, the
Minigter has mixed up both the im-
porteq quantity and the indigenous
prodyction in the country, I would
like {5 know whether the hon Minis-
ter has got any statstics to show how
much per capite availability of food
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bas gone up on the basis of the indi-
genous production in the country and
not on the basis of jmports

Shri Annasahib Shinde. The per
capsta  guvadability s calculated,
usually, on the basis of net produc-
tion plus net imports minus change
m Government stocks. Net produc-
tion is always taken as 75 per cent
of the gross produce making an allow-
ance of 12} per cent for seed reguire-
ments and wastage I have given the
figures on that basis

Shrimat: Lakshmikanthamma: May
I know whether 11 1s a fact that fthe
non-implementation of land reforms
18 also gne of the reasons for not being
able to utilise the land to the maxi-
mum extent and, if so, whether the
Central Government will direct the
State Governments to speed up the
implementation of land refoims®

Shri Annasahib Shinde: The Minis-
ter of Food and Agriculture in his
reply to the debate, has mentioned
this and we agree with the hon
Member

Shri Hem Barua: May T know the
total deficit in foodgrains in the coun
trv at present, as also whether 1t 1s
a fact that the United States of
America, which 1s the major supplier
ct fooed to this country, has infoimed
this Government that the United
States are prepared to give upto 50
per cent of the requirements provided
we find matching contributions from
other sources”

Shri Annasahib Shinde: There was
a meeting 1n Paris sometime back of
the countries which want to assist
India and a suggestion was made by
the United States Government that
the United States Government would
be wiling to assist the Government
of India 1n regard to food supply, if
matching supplies 1n terms of ferti-
lisers, food, etc, were forthcoming
from other Governments

Shri Hem Barua: I wanted to know
the deficit in foodgrains also He has
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not replied to that. I also want to
know whether the US Government
has specifically informed our Govern-
ment about it It 1s true that that
was the decision of the Paris meeting

1 want to know whether the decision
has been conveyed to our Govern-
ment or not

Shri Annasahib dhinde: Our re-
presentatives were pariicipants in that
meeting

Shri Hem Barua: What about deficit
in foodgrains?

Shri G. S, Reddi. How does the
food preduction in our country com-
pare with the food production in the
neighbourmg countries, for instance,
Pakistan and Burma®

Shri Apnasahib Shinde: May I say
that our level of productivity 1s higher
than that of many of the countries
n Asia, though some countries in Asia
have a higher level of productivity
(Interruptions)

An hon, Member: About Pakustan
and Burma®

shr; Annasahib Shinde: I will not
be able to give 1t ofthand If the hon
Membe: gives me notice I can give

ot wy forord : & s wgan g
fafirs woq1 & fref o =l ¥ @
wﬁumﬁmﬁamz@rt
qeafaer, asfafedt ? o garew &
o Fwrw G qore ¥ wfEr T
a1, fraa &7 <=i & ff, @ Tl
wger g EET & fr gew
/7 9 @A * AgvATy A6 7

Shri Annasahi¥b Shinde: At the
moment I have got no figures about
the State-wise avalability of food
About the other document to which
the hon Member 13 referring

aﬂqf‘mﬂ::’r&mﬁﬁaﬁ&—
fordt & ar? 3 awre 7@ For § | Wl
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% TR W W wererd aff faer
af | g few aog wfas gy ady
& & ww ¥ wff o | A @
awz w1 e o qedferr aife-
Tl ¥ wiwd ¥ ¥ T @ Wl ?

@hri Annasahib Shinde* There are
<ertain procedures prescribed by the
House and he can give notice under
‘the procedure

oft ay ford © & 8§ 2% Afer
Rygwrg ) rEsT T 6 arwrd
T ot oar W § 1 wifex 1@ ww
Y QU AT ? A Ao w1 FTH 0T
 war g

Shri Bal Raj Madhok 'Will the
Mymster lay on the Table of the
House a comparative study of pro
ductivity of rice wheat, and sugar
cane in different States of the country
with an explanatory note as to why
thus differs so widely in the same
country with the same kind of soil
and other opportunities available to
the cultivators®

Shri Annasahib Shinde If the hon
Membe: draws my attention to any
particular aspect 1 am prepared to
@ive the information The studies
are available the figures are avail
able

Shri Bal Raj Madhok This 1»
samething which will be able to guide
us 1n So many matters

Shri Shivagirao 8, Deshmukh In
the last two years the God of Ramn
haz been particularly unkind to us
which has forted the Government to
mport foodgrains But how does the
Mimister explain this factor that in
the year 1961-82, when there was
record productlon of foodgrains in the
«<ountry, imports also touched the all-
time record?

Shri Annasahib Shinde. 1064-65 was
mnot the year when there were record

3, 1889 (SAKA)
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imports  (Interruptions). It was Jast
Year

8hri Vasudevan Nalr: The hon
Minster hes stated that the per capita
avallability 15 484 oz or something
Like that even after the drought for
two years and fall in production May
I know whether Government realise
that the food crisis 1s the result
mainly of the defects ;n the distribu-
tion system and malpractices of pri-
vate trade, and if so, whether they
are prepared to take drastic steps to
rectify the position so that this avail
ability s really available to the people
of this country?

Shri Annasahib Shinde Broadly I
agree with the hon Membe; that the
distribution system will have to be
improved considerably and mauwnly it
will have to be brought under the

public sector That has been our
endeavoul
Mr Speaker Now Short notice

question Shri Bhogendra Jha
hon Member 1s absent

WRITTEN ANSWERS TO
QUESTIONS

The

Declaration of Famine by States

*1356 Shri D N Patodia
Shri C C Desai

Will the Mimste: of Food gad Agri-
culture be pleased to state

(a) whethe: Government's attention
has been drawn to the reports that
some State Governments have recent-
ly declared their certain regions as
faemine areas

(b) 18 s0  whether Government
have issued any directive to the State
Governments concerned m this re-
gard and

(c) the impact of such declaration
and the measureg which have been
taken in this regard subsequently?
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and
Annagahiy Shinde): (3) Yes
only the Bihar Government have de-
clared certmn areas ag famine areas
g0 far.

(b) The declaration of any area as
a famine area is entirely a matter for
the State Governments and it 1s not
necessary for the Goverrment of India
to issue gny directive in this regard

(c) The declaration of famune by
the Government of Bihar ;n certain
areas of the State was accompamed
by an intensification of relief mea-
sureg already undertsken Relief mea-
sures taken have already been indi-
cated 1n detail in the “Review of Food
and Scarcity Situation” placed on the
Table of the Sabha on the 10th July,
1967

Supreme Court Judgment on Funda-
mental Rights

*1357. Shri Vishwa Nath Pandey:
Shri N R. Laskar.

Will the Mimister of Law be pleas-
ed to refer to the reply given to Un-
ptarrtd Question No 1546 on the 6th
June, 1967 and state

(a) whether Govermment have since
considered the judgement of the
Bupreme Court regarding the funda-
mental rights

(b) if so, the decision taken in the
wmnatter, and

(c) if not, the reasons for the de-
lay?

The Deputy Minister in the Minis-
try of Law (Shri D. R. Chavan):
(a) Yeg Sir

(b) Government have accepted 1in
principle a proposal to amend the
Constsution s0 as to make it clear
that Parliament hag the power to
amend any Part of the Constitution
including Part III relating to funda-
mental rights

(c) Does not arise

JULY 28, 1867
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Ship-buliding Industry

*1358. Shri Eameshwar Singh:
Shri A, Sreodharan:
Shri 8. § Kothari:

Will the Minister of Transport and
Shipping be pleased to state

(a) the steps taken to provide larger
tunds for the ship-building industry
keeping 1n view the past and present
Suez crisis, resulling jncreased frelght
and heavy drain on the foreign ex-
change,

(b) the extent to which the allo-
cation of funds has been incieased,
and

(e) the extent to which Government
propose io 1ncrease the annual ton-
nage of indigenously built ships?

14364

The Minister of Transport and
Shipping (Dr V. K R. V Rao):
(a) to (e¢) A provision of Rs 1586
crores has been made in the draft
outhine of the Fourth Plan for the
expansion of the Hindustan Shipyard
Limited Visakhapatnam, which has
targetted for an annual output of
50 000 DWT .+ against the existing
output of 30000 DWT40 000 DWT

A provision of Rs 15 crores has
been made for the Second Shipyard
at Cochin 1n the Draft Outline of the
Fourth Plan The next steps to be
iaken n regard to this Project aré
under consideration of Govermment

Losses of Indian Airlines Corporation

whlt
Civil

*1358, Shr1 Baburap Patel:
the Minister of Tourlsm and
Aviation be pleased to state

(a) whether 1t 1s a fact that the
losses of the Indian Aurlines Cor-
poration have peen continuowsly in-
creasing because of top-heavy ex-
penses, frauds and mismanagement,

(b) whether Government propose
to appoint a high-powered Commiit-
tee of Members of Parliament to in-
qulre into the day-to-day working of

the Indian Alrlines Corporation with
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-'hmammmxm
Jess expenditure; and
(c) if not, the reasons therefor?

The Minister of Tourism and Civil
Avtation (Dr. Karan Singh): () No,
sir.

(b) and (c). Do not arise.

Wiil the Minister of Tourism and
Civil Aviation be pleased to state:

(a) whether Mr. Salim Merchant's
adjudication Award of the 5th July,
1067 in respect of Air-India Pilots has
been implemented;

(b) if so, the extra gnnual expen-
diture gince July, 1967:

(c) whether there are still any out-
standing 4isputes between the pilols
and the management; and

(d) if so, whether a new collective
agreement will be negotiated to settle
such disputes?

The Minister of Tourism and
Civiy Aviatlon (Dr. Karan Singh):
{a) The Award becomes enforceable
on the expiry of 30 days of its pub-
Jication,

(b) The extra expenditure has been
estimated to be about Rs, 3 lakhs per
annum,

(c) None at present.
(d) Does not arise,

1A.C. Caravelle Flight Dbetween

Palsm apd Dum Dum Airports
*1382. Siel Rabi Ray:

Ram Sewak Talav:

ﬂl! Fernandes:

“Will the Minister of and

F

Civil Ayiation be pleased to state:

(a) whether it is a fact that there
was a dislocation of IAC regular
Caravelle flight between Palam and
Dum Dum Airports on the 4th July,
1967,

(b) if so, the reasons therefor;

(¢) how many Indian and foreign
passengers booked their seats in this
aircraft;

(d) whether Government have re-
ceived any eomplaint from any M.P.
in this regard; and

(e) if so, the nature of the com-
plaint and the reaction of Government
thereto”

The Minister of Tourism and
Civil Aviatien (Dr. Karan Singh):
(a) and (b). The Caravelle flight
IC-401 from Delhi to Calcutta on the
4th July, 1987, had to be cancelled due
to technical difficulties.

(c) to (e). There were 36 Indians
and 8 foreigners. A copy of a Call
Attention Notice on this  subject
addressed by g Member to the Lok
Sabha Secretariat was received in the
Ministry. The matter has been en-
quired into and every precaution will
be taken to avoid inconvenience to
the travelling public.

Consumption of Fertilisers

*1363. Shri M. L. Sondhi: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total consumption of various
types of fertilisers, both indigenous
and imporied, during the last two
years; and

(b) the quantities of fertilisers im-
ported and the value of such im-
ports, with names of countries during
the last two years?

Ocoperption  (Shri
Annasahip Shindle): (a) and (b). A
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statement jis laid on the Table of the
Sabha. ([Placed in Library. See No.
LT-1175/67].
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Import of Foodgrains after the
clpsure of the Buez Canal

*1866. Shri P. Viswambharan:
Shri Mangalatbumadom:
Shri P, C. Adichan:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the alternate siepg Government
have taken tp tide over the difficul-
ties in the jmport of foodgrains con-
sequent on the closure of the Suez
Canal;

(b) whether Government have pur-
chased additional foodgrains from
Eastern Countries after the Suez
closure and if so, the quantities of
wheat and rice thus purchased with
details of countries from which the
purchases were made; and

(c) whether these additional food-
grains have started arriving at the

high seas on that dute and were to
come to Indian ports via the Suez
Canal. The delay involved in the
arrival of these vessels consequent gn
theix re-routing vis the Cape of Good
Hope hag affected the avallubilities of
foodgrains during the gecond half of
the month of June and the first half
of the month of July, There was no
possibility of meeting these shortfalls
from any source during this period
because of the time factor. The clo-
sure of the Suex Canal hag also ad-
versely affecteq the availability of
tankery for foodgraing and in order
to meet any deficiencies in supplies of
imported grains during the months of
July and August, commercial pur-
chases of foodgraing have been made
from Australia: Possibilities vf diver-
sion of foodgrain vessels from Aus-
tralia to other places have also been
explored but without any definite re-
sults so far.

(b) No, Sir.
(c) Does not arise.

Shortage of Rice

be pleased to state:

(a) the extent of shortage of rice
in the country; and

(b) the steps which have been taken
by nt t0 make the country
self-sufficient in the matter of rice
production?

The Minister of State in the
Minisiry of Food, Agriculture,
Development and

that of another to a certain extent.
It is, therefore much more difficult
1o pssess the extent of shoriage of any
particular foodgrain separutely.
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(b) Introduction of high- yieldiu
varieties of paddy over fairly
areas since the beginning of ms-rr
and Multiple Cropping Programme
for raicing two or even thres crops of
paddy in areas where usually one or
two crops were grown before are
some of the concrete steps being taken
under the new agricultural strategy
for attaining self-sufficiency in rice
production by the end of 1870-71

Commitiee on prodlems of Sugarcane
Industry in the South

*1368. Shri Marandi:
Bhri Singh Shastri:
Shri Jagannath Rao Joshi:
Shri Parthasarathy:

Will the Minister of Pood and
Agriculiure be pleased to state:

(a) whether it 15 a fact that the
setting up of a Sugar Research Insti-
tute 1n the South has been recdm-
mended by the Central Government
Commuittee which was asked to go into
the problems of the Sugarcane Indus-
try in the Deccan and South India;

(b) the other recommendations
made by the Committee, and

(c) the steps taken by Government
{o rmplement them?”

The Minister of State in the
Ministry of Food, Agriculiure,
Coemmunity Development and Co-
operation (Shri Annasahih Shinde):

{a) Yes, Sir

(b) A statement showing the sum-
mary of conclusions and recommen-
dations made by the Comrmittee is
laid on the Table of the Sabha
{Placed 1n Library, See No LT-11T7/
67].

(c) The report 15 under examina-
tion of the Government.

Food Alecation te Deficit States

*1M9. Birk G. §. Mishra:
Shrl Nitire) Singh Chaulhary:

Will the Minister of Feod and
Agriculture be pleased to state:

JULY 25, 1967
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(a) the break-up of food allosatfon
by the Centre for the month of July
for those States which are very much
affected by droughts; and

(b) the total deficit in these Btates
and the measures which have been
suggested by the Centre to overcome
the same?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Develspiaent and Cooperation (Bhri
Annasahib Shinde): (a) and (b), Of
the States which were affected by
drought last year, Bihar and U.P. were
the hardest hit. In the absence of any
reliable estimate of consumption of
foodgrains 1t is not possible to indi-
cate the deficit in these States How-
ever, keeping in view the overall
availability wiﬂl the Centre and the
minimum needs of other deficit Btates,
supphes of foodgrains to these two
States are being arranged on as
laige a scale as possible For July,
Bihar has been allo 2.1 lakh ton-
nes of foodgrains and U'P. 91,000 ton-
nes

Supply of Rice by Andhra Government

*1570. Bhri Parthasarathy: Will the
Minister of Food and Agriculture be
pleased to state

(a) whethe: 1t 15 a fact that the
Andhra Pradesh Government have
agreed to supply 600,000 tonnes of
rice for this year to the Central pool;
and

(b) the other surplus State; that
promised to supply to the Central
Peol and what are the quantities fix-
ed for them”

The Minister of State in the Minls-
Agriculture,

tcy of Food

Deve and ﬂh‘l
Annasahib Shinde): (a) In April 1087
the Gov mqtofmmd-h
had agreed tupply to the Centre 8
hkhtonne rice during ﬂumt
year. They vednund ")
quantity to 5 lakh tonnes.
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{b) Orissa promiseq out right sup-
ply of 75000 tonnes of rice and
agreed to consider supply of some
moére rice :n  exchange for wheat
Punjab promised 6 lakh tennes of all
foodgrains No other State gave any
definite promise

Production of Tobacie

*1871 Bhrj G. 8, Reddy: Wil the
Minister of Food and Agricuiture be
pleased to state

(a) the State which produces maxi-
mum quantity of tobacco,

(b) the different bodies which pro-
mote the production and export of
tobacco and

(¢) the steps being taken to remove
the slump in the market”

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Ceoperation (Bhri
.:m;’mnhlb Shinde): (a) Andhri Pra

es

(b) State Agriculture Depaitments
ere primarily responsible fo1 tobacco
production The  Indian Tobacco
Development Council consisting  of
representatives of the Centrc the
States and the growers elc with
headquarters at Madras hag been set
up by the Government of India to
look after development and market-
ing functions n relation to tobacco
The Regional Office Tobacco Deve-
lopment at Madras under the Central
Drpartment of Agriculture assists
the Tobacco Development Council 1n
the implementation of development
programmes The Tobacco Export
Promotion Council under the Mims-
trv of Commerce looks after all mat-
ters relating to promotion of exports

{¢) There has been slump in the
market of suncured (Natu) country
{obacco mn Andhra Pradesh  where

following measures are being consi-
dered to clear the stocks:—

(1) Survey of the stock to find
the saleable quantity and quality

(i1) Persuasion of cigarette,
bid: and cheroot manufacturers to
buy a portion of saleable quantity
Due to labour trouble in Calcutta,
s company which buys about 3
to 5 milhion Kilogramg annually
did not enter the market at all,
which caused serious upset It is
understood that this firm 18 Likely
to enter the market very soon

(u1) exploring the possibility of
export of Syria and UAR

Procurement of Foodgrains by Food
Corporatien of Indla

+1372. Shri Madhu Limayc:
Shri S M. Banerjee
Dr. Ram Manohar Lohia
ABhrl George Fernandes:

Wil the Mnster of Food
Agriculture be pleased to -tale

and

() whether 1t 15 a fact hat the sur
plus States are resisting the attempts
to procure foodgrains b, th
Coporation of India on a lardel
scale in  such States because the
prices are not remunerauve,

(b) whether the surplus States have
asked the Central Government 1u
procure for them essential manufac-
twed commodities at a 1easonable
rate or at parity with the procure-
ment prices and

te) 1if so the response of the Cen-
tra; and State Governments conce:n-

ed thereto”
Minister of State in the diins-
The Agriculture, Community
Development and Cooperation (Shr
Aunasshib Sbinde): (a) and (0) No,
Sir

(c) Does not arlse.
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Fertilizser Pool
*1373. 8hri R. Barua:
Shri Yashpal Singh:
Will the Minister of Food and
Agriculture be pleased to state:

(a) whether the fertilizer pool 1.
proposed to be wound up, and

ib) if so, the rcasons therefor and
what alternative marketing ariange-
ments are 1n view?

14378

The Minister of State 1n the Minis-
try of Food, Agriculture, Community
Development and Cooperstion (Bhri
Annasahip Shinde): (a) No, Sir
There is no such proposal under con-
sideration at present

(b) Does not arise

et WY e ¥ ek

*1371. st wwx wrw T
ot T rqrer SyreTH
wt as -

7 wra oy iR et 9 e
v W fw !

(%) w ag a9 § fe foe®r &
Tt & ®=g TR ¥ §B Tt W
3% ¥ fax Fraffor &2 & & smav &
qraw fow & sy oy wfaer & femn
&

(=) aft gr. &t 9a@% o § N2
% ww. feoht et Rt Y ok 7

(w) &= & s owrow §; Wiy

(w) w1 "woer ® frare w
wwif % fmaffar M2 ¥ sqare s
forw & wawr Wiy sfenfg g AW E?

wrw, gfe, mqufos feew oo
gt Wwxem ¥ qwq W ()

JULY 26, 1067

Written Ansicers 14376

wwtreryw fat) (%) fiedt ot 1o &
far wrawt v Y fafier wfqe
wrer faaifer wft fivar mor 3 1 wrarsY
b e tinknd S L LG ECE k]
I ATHT & WA 92 fear amar g
ug 99 & f§ $© Tsur %Y wram Y
areafaw g ST el war i
FREE T

(&) &1 & 929 97 g% faaror
& o ¥ faw ¥ o wder ¥
s vy w1 arara T & fedr i g
A W Ao & are & & ot
aoemé At ot # 1 [qereem ®
v nart fwdwen LT 1178
67]

(1) fem & amars) ) w7 waz
iz arfos arEat § s w gwfer
gyl

(a) o oy wfe & fafww
TN Y GETHT ¥ ATEAfAE HATE
wvEd  ®er & O srafoR ey
TGT waE TR & aaw A IqEew
AT 9T fie &80 )

Targets for Commercial Crops

*1875. Shri D. N. Patodla:
Shri Bedabrata Barua.
Shri Y. A. Prasad.
Shrl D. N. Deb:

Shri R. E. Singh Iso:
Shri D. Amat:
Will the Mumster of Food and

Agriculture be pleased to state:

\u% whether it 18 a fact that the
targets for co crcps for
1p87-68 have been fixed,

(b) if so, how the figurea compare
with those of the three earlier ycars
in 1espect of jute, tea, mesta ground-
nut and tobacco;

(c) the estimates of exports for
these crops; and
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(d) the steps which have been
taken to encourage a greatsr acreage
of cultivation of sugarcane?

1he Minister of Staie in the Minis-
try of Food Agriculture, Community
Melu—-ni and Cooperation (Shri
Annasshib Shinde): (a) Yes, except-
ing tea.

(b) A statement is placed on the
Table of the Sabha, [Placed mn Lab-
rery. See No. LT-1179/67).

{¢) The information is bemng col-

lected and will be placed on the Table
of the Sabha as soon as possible.

(d) The following measuves have
bevn taken to encourage greater cul-
tivation of sugarcane:—

(i) Augmentation of munor ir-
1igation facilities in suparzane
Browing areas;

(ii) Fixation of higher mi.e for
cane;

tiii) Allotment of special quola
of fertilisers for sugar-anr ci10p;
ete.

Self Sufficlemcy in Foodgrains

“1376. Shrli Parthasarathy:
Shri Sri Chand Goel:
Bhrl 8. 8, Kothari:
Shri Onkar Lal Berwa:

Will the Minister of Food
Agriculture be pleased to state;

(a) whether it is a fact that Gov-
ernment after the recent Chief Minis-
ters’ Cunference is confident st Axing
19870-71 as the year of attainiag self-
sufficicncy in foodgrains with a pro-
duction target of 120 millions;

(b) if so, the targety fixed for each
State; and

() whether Government propose
to achieve self-sufficiency in regard
to cotton by 1970-71 and stop im-
ports of cotton thereafter?

The Minister of State In the Minis-
try of Food, Agricultare, Community

and

Development ang Ocoperation (Bhri
Annssahib Shinde): (a) The Govern-
ment of India had alresdy decided to
achieve by 1970-71 a level of 120 mil-
lion tonnes of foodgrains production
where it would match the country’s
requirements, The Chief Ministers’
Conference indicated its general sup-
port to the programme for self-suffi-
ciency by 1870-71 and the production
programmes for 1967-68 were drawn
up in this context.

(b) The detaileq State-wise targets
of production of foodgrains were not
considered at the Conference. Final
State-wise targets of foodgrains pro-
duction will be known when the Re-
port of the Fourth Five Year Plan
15 finalised.

(¢) No, Sir. But at the Chief
Ministers’ Conference, several Chief
Ministers expressed the view that it
would be desirable to aim at achiev-
ing self-sufficiency in cotton by 1970-
71 and to stop imports of cotton there-
after. These suggestions will be exa-
mined by the Gowvt.

Polygamy

*1377.8hri Mahdu Limaye:
8. M. Banerjee:
George Fernandes:
Dr, Ram Manohar Lohia:
Shri 8. M, Josbi:
Shri Baburao Fatel:

Will the Minister of Law be pleas-
ed to state:

(a) whether any Muslim organisa-
tion in India, including Women's,
have demanded a ban or restriction
on polygamy;

(b) if so, the reaction of Govern-
ment tnereto; and

(c) the steps which other Islamic
States have taken to ban or restrict
polygamy?

The Deputy Minister in the Minis-
try of Law (Shri D, B. Chavaa): (a)
There was no represeatation from
any mushm organisation in India de-
manding a ban or resiriction on-
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polygamv among the muslims But
it appeurs from a press report pub-
lished in the Free Press Journal,
Bombay on 19-4.1988 that a demo-
nstration sponsored by the Secular
Forwm, Bombay was staged by seven
muslim women demanding a ban on
polygamy among mushms and end
of diserimination in civil laws ap-
plicable to different communities in a
Serula1 State like India The de-
monstratnrs were allowed to go n
a Jeputation to the Chief Mimster of
Maharashtra for presenting a memo
tn ham

A telegram urgmg the abohtion of

polygamy among mushms was ad-

by one muslim individual

fiom West Bengal m May 1968, to
the Prime Mimster

(b) Before the Government takes
up any proposal to enact a law, it is
cunsidered necessary to ascertain the
views of the State Governments in
the matter

In August 1988 a letter was ad-
dressed to the State Governments
seeking theirr wviews regarding the
enactment of a uniform civil code for
all the citizens of India especially in
relation to marnage, divorce and sue
cession From the replies received
so far it appeais that the State Gov-
ernments of Mysore Assam and the
Union Territorieg Administrations of
Dadra and Nagar Haveli Mampur
and Himachal Pradesh, are in favour
of enactment of a umform civil code
while the State Governments of Jam-
mu and Kashmir Nagaland Kerala
and Rajasthan are not m favour of
it The Government of Maharashtra,
while agreeing have suggested the
appointment of a Commission consist-
ing of Ulemas Lawyers and Judges
The Government of Omssa, although
«n favour, are of the opinion that 1t
will have to be effected slowly and
carefully On the other hand, a large

JULY 28, 1987
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In the circumstances, any proposal
for banning or restricting
should emanate from the sections of
the people concerned

(c) The complete data are not
avajlable It is, however understood
that Turkey and Tunima have impos-
ed restrictions on polygamy In Pa-
kistan also certain restrictions were
i’;‘:ma on polygamous marringes in

1

Parchase of Wheat or Rice frem
Private Foreign Partles

*1378. Shri R. Bayua:
Shri D N. Patodia*
Shri 8. 8. Basi:
8hri Eswara Reddy

Will the Minister of Fegd and
Agriculture be pleased to state

(a) whether Government have re-
cently made any efforts to import
wheat or rice from private parties in
«ome foreign countries and obtaned
their quotations for the deal

(b) it so how their rates compare
with the international market, and

(¢) whether any decision has been
taken by Government to purchase
foodgrains from the private foreign
parties?

The Minister of State in the Minjs-
try of Food, Agricalinre, Community
Development and Cosperatien (Shril
Annasshib Shinde)* (a) This has been
done 1n respect only of rice

(b) Of the prices for rice gquoted
by varous private parties, some are
higher than the international market
prices quoted in Trade Journals
while others are lower

(¢) Government have besa making
purchases fram sty Delvale DALY
whote offer is competitive.
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Distridution dr Wheat in
*1379. Shri Xanwar Lai Gupia: Will

the Minister of Foog and Agriculture
be pleased to state.

(2) whether 1t is a fact that Gov-
ernment propose to supply indigenous
wheat in the Capital from the 1st
August, 1967;

(b) f so0, the sale price thereof,

(c) whether Government have
made satisfactory arrangements for
the continuous supply of indigenous
wheat for the whole year,

(d) whether 1t is a fact that the
Central Government did not permt
the Delhi Admimstration to purchase
wheat directly from the Punjab Gov
crnment, and

(¢) whether 1t 1s also a fact that
the Delhi Adminmistration has permut-
ted the free import of wheat from
the rural areas around the Capital?

The Minister of State in the Minis-
iry of Food, Agriculture, Community
bevelopment and Cooperation (Shri
Annassahib Shinde): (a) Indigenous
wheat will be 1ssued in the Captal
fiom 26th July, 1967

(b)Y The seling prices for consu-
mers are 98 paise per kilogram for
Dara wvariety and one Rupee three
paise for superior variety

{c) Indigenous wheat for distuabu-
tion in Delh1 1s obtained from the
Punjab and consistent with the re
quirements of other areas, allotment
15 made for Delh: from thig source
It may not be possible to ensure sup-
ply of indigenous wheat throughout
the year

(d) No such proposal was received
trow the Delhi Admimstration

1e) The Adminustration has permit
ted the 1mport of locally produced
wheat from the non-rationeq area of
the Umion Territory of Delhi into the
sationed area only against surrender
of cerresponding wheat quota on the
ration cards,

Decentrel of Sogar
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Shri B. R. Kavade:
Shri Tukg Ram Gavit:
Shri Kanwar Lal Gupta.

Will the Minister of Food and
Agricuiture  be pleased to state
whether 1t 15 a fact that Government
heve decided to de-control sugar and
also to pay increased price on sugar-
cane with 95 1ecovery?

The Mimster of State 1n the Minis-
iry of Food, Agriculture, Community
Dﬂ"elopment and Cooperation (sm-a
Annasahib Shinde): No, Sir The
matter 1s still under consideration

Development of Fishing Industry In
Gujarat

6562. Shri Narendra Singh Mahida:
Will the Minuster of Food and Agri-
culture be pleased to state

(a) whether Government have any
plan ynder consideration for the
development of Fishing Industry imn
Gujarat;

(b) if so, the details thereof,

(c¢) the total amount allocated for
the development of fisheries in the
Fourth Five Year Plan, and

(d) the amount allotted to Gujsrat
for the Fourth Plan period?
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The Minisier of State in the Minis-
try of Food, Agricalinre,
Development and Cooperation (Bhrl
Annasshib Shinde): (a) Yes, Sir A
draft plan has been prepared for the
development of fisheries in Guarat

(b) The important schemes m the
Fourth Plan in Gujarat relate to
mechanisation of fishing craft, under
talung deep sea Fishing, establish
ment of boat building yards and ser-
vice stations, provision of facilities for
processing, storage and transport,
traiming of fishermen and fisheries
operatives orgamsation of Fishermen's
Cooperative  socleties and  assis
tance to fishermen, fish seed pro-
duction and fish cullure exploratoy
survey and research and development
of fishing harbours and landing jet-
ties The emphasis 1s on power fish
1ing by introduction of 1200 mechans-
ed boats and establishment of ice, cold
storage and processing plants

(¢) A tentative allocation of
Rs 113 crores has been made mn the
Fourth Plan for development of in-
land and marine fisheries Of this
the amount earmaiked fo: Central
Plans 1s Re 37 crores the remaimng
Rs 76 cvores being earmarked f{o
the fisheries development plans, both
mnland and marine of the various
States These piovisional allocations
are hable to be revised iaking into
conmderation the available resources

(d) A tenlative piovision ol
Ne 453 crotes has been made  fox
schemes relating to fisheries n
Gujarat In addition o provision of
Rs 56 lakhs has also been made for
fishing harbours and landing centres
under a Centrally Sponsored Scheme

‘Expansion of Northern Desert Area
in Gujarat

8563, Shrl Narendra Singh Mahida:
Will the Minster of Food and Agri-
culture be pleased to state

(a) whether 1t 15 a fact that the
northern desert area in Guyarat has
expanded,
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(b) if so, the extent of the expan.
sion 1n the region during the last
five years, and

(¢) the extent to which 1its expan-
sion has been checked by the steps
taken by Government i1n this regard?

The Minister of State in the Minis-
try of Food, Agriculture, Communily

Development and Cooperation (Shri
Annasahib Shinde): (a) No, Sir

(b) and (¢) Do not arise

Aerodromes and Alr-strips in Gujarat

6564, Shri Narendra Singh Mahida-
Will the Minister of Tourism and
Civil Aviation be pleased to state

(a) the total number of aerodromes
and awr-strips in Guwarat,

(b) whether there 1s a proposal for
¢he construction of new aerodromes
or awr-strips and for fhe expansion

of existing aerodromes n Gujarat
State,
(e) if so the places where new

serodromes or air-strips are proposed
to be constructed and aerodromes to
be expanded

(d) whether there 15 any scheme
tv make Ahmedabad Aupmi an In-
ternational Airport,

(e) if so the details thereol, and

(f) f not the reasons therefor?

The “Maus cr of Tournm and Civil
Aviatten (Dr Karan Sigh), (a)
There are mine aerodrnmes under the
control of the Civil Awviation Depart-
ment in Gujarat State

(b) and (¢) There 15 no proposal
for the construction of new aero-
dromes or awrstrips 1n Gujarat State
at present There are, howe\cr, pro
posals to expand/improve the existing
aerodromes at Ahmeda!ad, Baroda
Junagadh (Keshod) Kandla and
Porbandar

(d) No, Sir, but Ahmedabad a8
designated as alternate international
airport for Bombay (Senmta Cruz)
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(¢) Plang for a new terminal
bulding and improvements to tax-
tracks end apron are under considera-
ilon

(1) Due to the existence of an -
ternational airport at Bombay, the
developmernt of yet another aero-
drome as an international awrport so
close to Bombay 15 not considered
Necessary

National Highways in Gujarat

8585. Shri Narendra Singh Mahida:
Will the Minister of Transport and
Shipping be pleased to state

{a) the total mileage of National
Highways in Gu)arat as on the 30th
April, 1867 and

1b) the names of these Highways?

The Deputy Mumister in the Minis-
try of Transport and Shipping (Shri
Bhakt Darshan). (a) The total mile-
age of the National Highways 1n
Gujarat 15 676 mules

th) 1 The highway No 8, connect-
mg Delh;y with Bombay wma Jaipur
and Ahmedabad —311 miles

2 The highway No 8A connecting
Ahmedabad with Kandla via Morvl,—
236 miles

3 The highway No 8B, connecting
Bamanbore with Porbandar ua Ra)-
kot —129 miles

Tourist Centres in Gujarat

6566, Shri Narendra Singh Mahida:
Will the Mimster of Tourism and
Civil Aviation be pleased to state:

ta) the tourist centres in Gujarat
and names of places of tourist inter-
est,

(b) the facilities provided for
tourists 1n those places; and

(c) the special arrangements, if
.any, made for the fortign tourists®

The Minisier of Touriem and Civil
Aviation (Dr. EKamn Singh): (a)
and (b). A statement listing the
tourist centres where facilities have
been provided during the Second and
Thurd Plans and where these are pro-
posed t0 be provided during the
Fourth Plan 15 laid on the Table
of the House [Placed n Labrary
See No LT-1180/67])

(¢) No special arrangements have
been made for foreign tourists at
these places as the facilities cremted
are meant to serve both foreipn and
home tourists

Vanaspati Manufacturers

6567, Shri Baburao Patel; Will the
Minister of Food and Agrioulture be
pleased to state

(a) the number of Vanaspat: manu-
facturers n India, the names of the
different brands they manufacture
and the amount of their output every
yveat,

(b) the names of owners and par:-
ners of these manufacturing units and
the capital invested 1n each umit, and

(c) the total annual consumption
of vanaspati 1n tonnes in India and
1ts value in rupees as on the 31st
March 1967

The Minister of State in the Minis-
try of Food, Agriculture, Commaunity
Development and Cooperation (Shri
Annasahib ghinde): (a) and (b). A
statement showing the required In-
formation, other than ecapital invest-
ed, 1s laid on the Table of the House

[Placed wn Library See No LT-
1181/67] As most of the factories
are composite umis engaged n a
number of industries, information re-
garding capital invested by them in
the vanaspati industry is not sepa-
rately available

(c) Consumption of
(1968-87) 363 lakh tonnes

Value Rs 18183 crores,

vanaspati
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Standard Batteries wsed by LA.C.

8571, Bhri Eameshwar Singh:
Shri Madhu Limaye:

Will the Minister of Tourlsm and
Civil Aviation be pleased to state:

(a) whether any mechanic of the
Indisn Airlimes Corporation, Santa
Cruz submitted any report in 1861
on the defects in the Standard Bat-
teries used by the Indian Airlines
Corporation in its Dakota and Sky-
Master aircraft;

(b) if so, whether the main defecl
wag due to the inefficlency of the
chemical material used;

{c) the total outlay and the number
of these batteries purchased per year
during the last 6 years;

(d) whether any nspection was
curied out before accepting these
batteries;

(e) if so, the results thereof; and
() the action taken on the report
of the mechanic?

The Minister of Tourism ard
Oivil Aviation (Dr. Earan Bingh):
(a) The Indian Airlines Corporation

143%
(b) Does not arise.
(c) The total outlsy and the num.

ber af batteries purchased during the
last yix years are as follows:—

. Towl
Year &u price
Rs.
960 . ] a8,175°00
1962 . 150 35,400°00
1963 174 419600
1964 320 60,170"00
1965 7 240414' 00
1966 124 43,760°00
TorAL 861 2,3%,515'00
(d) and (e). The batteries ave ins-
pected by the Inspectors of LA.C, and
accepted only if found satisfactory.

Fublicity and Tourism

8572. Shri Baburao Patel:
Shri Shiva Chandra Jha:

Will the Minister of Tourism and
Civil Aviation be pleased fo stata:

(a) the amounts spent annually per
country on publicity and advertising
“India as a tourists’ paradise” in the
foreign countries;

(b) the countries where guch pub-
liclty is ‘made and the media used for
this purpose;

{c) the names of the firmg or agen-
cies who handle this publicity and the
terms of their contract in various
countries;

(d) the number of tourists, country-
wise, who visit India annually as &
result of this publicity and the forsign
exchange earned from these countries
every year; snd

(e) the number of tourists who
Ve aring the T 8 yours and fhe
wise, during years
foreign exchange earned thwough
them every year for 5 yexrs?
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The Minister of Towrlem and
Civil Avistion (Dr. KAray Singb):
fa) The budget for 1967-88 for »d-
vertining, dlffed publicity and public
relations work overseas is Rs, 6000
lakhs The area-wise allocation of
thiy expenditure 1s at Annexure I
Placed on the Table of the House
[Placed in Library See No LT-1182/
67]

(b) Publicity m foreign countries
13 done primanly through the media
of the press However, radio and
TV appearances, films, window dis-
plays, fairs exhibitions workshep
programmes, cultural programmes,
leetures, mwiting foreign travel
writers photographers and travel
agents to India and other sutable
media of communications are also
utilised

(c) The overseas Tourst Offices of
the Department of Tourism engage
the professional services of local ad-
vertising agencies The advertising
agencies at present attached to our
foreign Tounst Offices are as follows

New York, Clucago
& Sen Francsco  Prtchard Wood Inc,

‘Toronto McCann-Enckson
of Cangda Lud

London Freeman, Mathes &
Milne Lid

Praus Aclhen A. B C
Publhcate

Prankfur Deutsche CP.V

Tekyo Falcon _Advernmng
& PR Inc.

Sydncy

O g S0

Formal contracts have been eutered
mto with the agencies in Loadon and
New York only The terms of the
econtracts of these two agenciss are
#t Ammexures YI and ITI lsid on the
Table of the House [Placed in Lib-
vaby See No LT-1182/67] The
terms of tobtracts with other sgencie
are under examhation

Written Answers JULY 28, 1067
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(d) and (e) It is not possibie io
determine precisely the number of
tourists who come to India spec
4s a result of the publicity done hy
these agencies However, the numiter
of tourists nationality-wise, who
visited India during the last 5 years
is at Annexure IV laid on the Table
of the House [Placed in Library
See No LT-1182/67] The provisional
estimate of foreign exchange earnings
from tourism during the last 8§ years
18 at Annexure V laid on the Tatle
of the House [Placed in Library
See No LT-1182/67]

Sugar Mills in India

6573, Shri Baburao Patel: Will the
Minister of Food and Agricuiinre be
pleased fo state

(a) the number of sugar mills mn
India in the private and co-operative
sectors and their locations,

(b) the total capital mvested in
these mulls,

(c) the annual output of all sugar
mlls in quantity and value,

(d) the total consumption of suger
in the country annually and per head,

(e) the amount and value of sugar
exported annually and at whal cost
and subs:dy

(f) the names of countries which
buy Indian sugar and the amount ol
foreign exchange earned annually,

(g) the number of pew licenses
granted for sugar factories during
1066-87, and

(h) the States and towns for which
these licenses were granted?
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(h) As pemas of the gugar mills are

ocaipodite

dustries Mso, infermation regarding
eapital invested in the sugar industry
is not separately available,

(c) During the season 1088-87 sugar
production up to the Tth July, 1987
totalled 21.16 lakh tonnes valued at
Rs. 220.8 crores excluding excise duty.

(d) The eonsumption figures for the
eurrent sugar year will be available
after the close of the year in October,
1067. However, during 1985-66 the
conaumption was 28.01 lakh tonnes of
sugar which works out to 5.7 kg. per
capita consumption per annum.

(e) and (f). During the year 1866,
4.41 lakh tonnes of sugar was export-
ed with an estimated foreign ex-
change earning of Rs. 17.09 crores. A
Bubsidy of Rs. 20 crores was paid
thereon. Sugar was exported to
U.S.A. UK, Canada, Malaya/Binga-
pore, Hong Kong, France, Iran, South
Vietnam, Iraq, Zambia and Lebanan

(@) and (h). During 1988-67 i.e.
from 1st April, 1966 to 31st March,
1867, letters of intent/licences have
been issued for the establishment of
8 new sugar factories. The required
particulars of these are given in the
attached Statement II laid on the
Table of the House, [Placed n Lib-
rary. See No. LT-1183/87].

The Biinisier of and
Shippiag (Dr. V. K. R V. Ruo):
(8) The exeeu for

rests with the BState Government
The Government of Gujarat have re-
ported that the following schemes
have been suggested in the Fourth
Five Year Plan for the development
of this port:

(Rs. in lakhe)
(1) Additional wharf with
railway sidings. 5.00
(i) Three barges. 330
(irl) One tug. 7.20
(iv) Improvements to road :
and drainage. 2100

(v) Converting the tin shed
into Class IV quarters 4.00

21.50

r——

(b) (i) Road Link via Halvad:

The Stste Government, who are
responsible for the provision of a road
link to the Port, have furnished the
following information:

A road of the State highway
standard already exists from Nav-
lakhi to Morvi (27 miles). The road
from Morvi to Halvad (24 miles)
requires improvement work is in
progress in about 10 miles and im=
provement of the remaining 14 miles
at g cost of Rs. 1100 lakhs, as a
part of the Central Road Fund
programmme, ig under consideration.

Halvad is connected to Dhranga-
dhra and Surendranagar by a .glrut
asphalt road vf the State Highwiay
standard.

(ii) Rail link vie Halvad:

The Port of Navlakhi and its hin-

terland are already served by

rail by a metre gauge route, Halved

being connected to Naviakhi wia
adhra, Suren

mer. mnm:.:

gauge line (130) Mbes: wethmitod
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cost Ra. 1456 crores) which 13 now
under

1869, will cater to the needs
Naviakhi and ity hinterland,
with the completion of this
Halvad will be connected with Nav-
lakhi by another route via Maliya
and Dehmnsara

Scheduled Tribe Population residing
in Reserved and Gemeral Constituen-
cles in Maharashtra

6575, Bhri D. 8, Patil: Will the
Minister of Law be pleased to lay on
the Table a statement ghowing the
percentage of gcheduled tribe popu-
lation residing outside the scheduled
tribe area's in each constituency, both
reserved and general, as delimited
during the last General Elections for
purposes of State Leguslatures and
Lok Babha seats in the Vidarbha D
vislon of Maharashtra State?

The Deputy Minister in the Minis-
try of Law (Shri ©. R. Chavan):
The required Information 1s not avail-
able either with the Election Com-

mumssion or with the Government of
India
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Compensation for Alr crash victims

6580, Shri Virendrakumar Shah:
Will the Minister of Tourlam and
Civil Aviation be pleased to state

{(a)whether & Sesmion of the panel
of experts appointed by the Interna-
tional Civil Aviation Orgamsation in
Montreal under the Chairmanship of
the Indian delegate Shri S B Ghd-
wan: recently considered the question
of limits of compensation payable by
the airlines |n case of death or bodily
mjury tp passengers n aircraft acci-
dents, and

(b) 1if so, the decimons taken at
the Session and Government's reaction
thereof~

The Minister of Tourism and Civil
Aviation (Dr, Karan Singh): (a) Yes,
8h

(b) The report of the Panel of Ex-
perts 1g still gwaited

Apeejay Shipping Lines

6581. Shri Molahu Prasad:
Shri S, M, Banerjee:
Shri Madhu Limaye:
Shrl Ram Sewsk Yadav:

Will the Minuster of Transport and
Shipping be pleased to refer to the
reply given to Starred Question No
930 on the 4th July, 1967
Apeejay Shipping Company and State:

() the freight charges paid by
Government on cargo handled py the
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Apecjay Bhipping iines on CGovern-
ment account from January, 1960 o
"‘yr lm; and

(b) the freight charges paid on
Burma rice Imports and supply Mis-
sion bookingse

The Minister of Transport and
Shipping (Dr. V, K. R. V, Rao): (a)
and (b). The information is being col-
lected gnd will be laid on the Table
of the House
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Seed Farmg in Orissa

#5253, Gkl R. R, singh Deo:
8hri D, N. Deb:
Shei M O, Majhi:
Shri D, Amat:

Will the Minister of Food and

Agrisuitnre be pleased to giste:

(2) whether Government have nay
proposal to start Beed Farmg under
the Fourth Five Year Plan in Orisea;

(b) if 80, the location of such farms;

(c) the total areas of each pro-
posed farm; and

(d) how much seeds Government
estrnate t0 get each year from these
farms?

The Minister of State in the Miniy-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib ghinde): (a) to (d). One
Central State Seed Farm hasg been set
up recently in the foreshore and peri-
phery areas of the Hirakud reservair
in Orissa. This 15 desirned to be
spread over gn area of abou: 10,000
acres phased over a number of years.
There is no proposal 1o open any
more such Central Farms in Orissa
during the Fourth Plan, After the
Farm is fully developed over the en-
tire area of 10,000 acres, it is estl-
mated that it will produce about
20500 quintals of seed per year pe-
sides other foog crops, ete,

Natienal Highway No. 31

6584 Shri R. R. Singh Deo:
Shri D N. Deb:
Shrl D. Amat:
Shrl M. C. Majhi:

Will the Minister of Transport and
Bhipping be pleased to state:

(a) whether it s a fact that the
work on National Highway No. 31
taken up during the last Five Year
Plan has been stopped;

(b) it so, the reasong therefor;

(c) the total cost which was esti.
mated to be spent to complete the
Highway; and

(d) the tolal amount spent so far?
The Depuiy Minister in the Minis-

try of Transport gnd Shipping (Skrl
Bhakt Darshan): (a) The work has
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mot been stopped; bu} the haz
ooy slowed dewm due to of
fands,

(b) Does not arise,

(¢) The estimated cost of the work
is Rs, 18.31 crores,

(&) Upto 31st March 1967, a sum of
Re. 6.112 crores had been spent.

Wil the Minister of Transpert and
Phipping be pleased to state:

(a) whether it is a fact that the
construction work of Kandla Port s
still half way but the Railway Link
has been completed;

(b) whether it is also a fact that
Paradeep Port construction work has
besn completed long since, but no
railway communication is there;

{c) the cause of wsuch defective
planning;

(d) whether Government propose
to take up this Railway link between
Cuttack and Paradeep Port in the
Fourth Five Year Plan;

(e) whether Government propose to
take this Railway link some other
point to expedite its construction; and

(f) if the reply to parts (d) and
(e) above be in the negative, the
reasons therefory

The Minister of Transport and ghip-
piag (Dr. V. K R. V. Rao): (a) to
(f). It is not a fact that there has
been defective planning with regard
to provision of rai] linkg to Kandla
and Paradeep Poris. In the case of
Kandla the essential rail link by
meire gauge was in fact taken up and
completed by 1988 before the Port
itsel! was commissioned in stages
between 10585 and 1957, In the light
of the development of traffic of this

Port, the construction of 3 brosd
gauge link has alse been taken up and
is expected to be completed by the
end of 1989.

Paradeep Port was developed
mainly for export of iron ore trans-
ported to the Port by road The
construction of the Paradeep Express
way was undartaken in this context
It was gll along understood that the
provision of a rail link ¢o this Fort
would be considered only at a stage
when iron ore in larger quantities
than originally cnvisaged was to move
through tnx Port. However, the Mi-
nistry of Railways are carrying out
surveys for a rail link to Paradeep
from Cuttack or any other point om
the East Coast line. A decision re-
garding the provision of the link dur-
ing the Fourth Plan period can be
taken only after the surveys have
been completed.

Tractors lying idle in Indin

6586. Shri G. §. Mishra:
Shri Nitiraj Singh Chandhary:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have
made any survey of the total num~
ber of tractors in the country lying
idle for want of spares;

(h) if so, the state-wize figures
thereof;

(c) the measures taken by Govern-
ment to provide necessary spares to
our cultivators;

(d) the terms and condilions with
regard to the purchase of gpares by
Government from the countries sup-
plying tractors to India; ang

(e) the total number qf tractors in
the country, state-wise, being used for
agricultural and nonm-agricultural
purposes, separately?

The Minister of State in the Minie-
try of Food, Arrisu'inre, Commmmity
Develupment gad QOopperatien  (Hhrl
Annasahih Shinde): (a3 No such wur-
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(b) Does not arise,

(¢) and (d). The spare parts
required to be supplied by the pr-

the established importérs to the

(1)

()
of actual user's licences to the

(iv) Ad hoc lcences worth Rs 18

dealers during 1968-67, It 1s
proposed to 1ssue ad hoc licen-
ces to the tractor dealers dur-
ing 1967-68 as well

As regards tractors imported from
East European countries, spare parts
to the extent of 15 per cent of the
value of tractors are required to be
mported along with the tractors Im-
port of spare parts 1s also allowed
separately

(e) A statement showing the num-
ber of agricultural tractors in each
State as per a survey undentaken in
1966 is laid on the Table of the
House [Placed in Library See No
LT-1185/67]. Information regarding
tractors used for non-agricultural
purposes iz not available

Storing of Foodgrains in Godowns

4587, Shrl G. 8. Mishra: Will the
Minister of Food and Agriculture be
pleased to state

() the details of the arrangements

Written Answers 14404

made for safs storage of foodgrains
in Central Godowns;

L]

(b) the total expenditure incurred
per annum on the maintenance of the
Centra] godowns;

(c) the overall storage capacity of
these godowns,

(d) the quantity of foodgrains,
which was spoiled or eaten away by
1ats, in these godowns during the
years 1964-65, 1965-66 and 1966-87, and

(e) the preventive measures taken
by Governmnt?

The Minister of State in the Minis-
Community

Annasshib Shinde): {a)
are the detmils of arrangements made
in the Central godowns for safe stor-
age of foodgrams

(1) Frequent mnspection for leak-
age of ran water and over
flowing of dramns and their
repairs when defects are
detected

{11) Inspection of gréins for in-
festation and damage etc at
the time of receipt

(1) Proviston of adequate dun-
nage to be placed below the
grain bags

(1v) Inspection of grans at regu-
jar intervals durmg storage

(v} Prophylactic treatment and
fumigation according to the
degree of infestation noticed

(vl) Arrangements for scaring
away birds
(vh) Arrangements for fire fight-
mng

(viin) Adequate watch and ward
staff 18 posted for preventlon
of pilferage and thefts

(b) During the year 1068-67 am
expenditure of Rs. 18247 lakhs (pro=~
visional) was incurred
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(c) The storage capacity as on 1st
July, 1987 ‘wia 1583300 tonnes.

{d) The godowns consiructed by
the Government are rat-proof, Only
a sinall capacity taken on hire is
susceptible to damage by rats. In
storage, shartage in weight occurs on
atcount of driage, insect damage, rat
dsmage and bird damage, It is not
possible to work out separately the
logses on account of each of those
factars, The percentage of overall
losses of foodgrains in storage during
the three years in all the Central
godowns taken together was as
follows:

Year Percentage of loss
to the quantity stored

1984-85 0.26

1985-66 073

10€6-67 (Provisional}) 011

(e) The godowns constructed by
the Government being rat-proof, mno
measures are neéeded for the control
of rats. In hired godowns, technical
staff carries out trapping, baiting with
anticoagulant baits and fumigation for
preventing rat damage.

‘wlw’ e ‘o el @ fed
fin

6588 it Arqem wigewrc: v
wre ay g et ag wany Y Fr
w0 fw

() u¥ 1967-68 % ‘wd% aur
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(@) wr i &7 famor ow-
arc few weTe fmr s s
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w O aur ¥ oy fierl Y fiew T O
¥ Wit ?
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& ol & ewlt wTel WY aeae we

R ® Foay ¥ oF yeaw g fawre
firar o e &

(w) v (). oer @ v e
Boat Building Yard in Kerala

‘Will the Minister of Food and Agri-
calture be pleased to state:

(a) whether the Kerala Govern-
ment have written to the Central Gov-
ernment requesting that the question
of establishing a steel boat building
yard in Kerala under the Indo-Soviet
agreement might be taken up on prio-
rity basis: '

(b) if so, the decision taken there-
on; and

{¢) if not, the reasons therefor?

The Minister of State in the Minis-
try of Food, Agriculture, Cemmunity
Development and Cooperatlon (Shri
Annasahid Shinde): (a) A request
was received from the Government of
Kerala for the establishment of a yard
for construction of steel fishing ves-
sels in a suitable place in Kerala.
under the agreement concluded bet-
ween the Governments of India and
the USS.R.

(b) and (c). The deep sea fishing
industry i3 one of the flelds covered
by the Indo-Soviet credit agreement
concluded in December, 1866. The
agreement is in general terms and
does not refer to specific projects con-
nected with development of fisheries,
The terms and conditions under which
the agreement will be operated in the
field of fisheries have to be deter-
rained separately, The question of
establishment of & boat building yerd



J407'  Written Anqwery  JULY 2, 1T Written Ansites 14408

for fishing vessels under the agree-
mant is not at present undee com-
sideration. It is, therefore, premature
at this stage to consider the question
of location of the yard.

weft 7ot ar daw W) i W 2ot

Wt averf
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Will the Minister of Tourlsm and
Qivil Aviation be pleased to state:

(2) the number of Flying Clubs in
India that get subsidies from the
Central Government; and

(b) the number of trainees in each
of these clubs?

The Minister of Tourlsm and Civil
Aviation (Dr, Karan Singh): (a) and
{b). A statement showing the names
of the Flying Clubs included in the
Flying Subsidy Scheme of the Cen
tral Government, as on 30th June,
1967, as well as the number of trainees
in each of these clubs, is lald on the
Table of the House. [Placed in Lib-
rary, See No. LT-1187/67].

New Air Services

6504. Bhri R. R. Singh Deo:
Shrl D, Amat;
Shrl D. N. Deb:

Shri Bedabrata Baraa:
Shri Y. A. Prasall:

Will the Minigter of Touriwm and
Civll Aviation be pleased to state:

(a) whether it {s a fact that pro-
posals for opening new air services
are being processed;

{b) i so, the places t0 be connocted
WY the new sexyiees;

{¢) when the final decision is likely
to be taken;

(d) whether Government have
received any for s direct
flight between Delhi and Bhubanes-
war; and

(e) whether there hag been any
assessment of the growth of tourist
traffic in case of direct flight hetwenn
Delhi-Visakhapatnam or Madras
which would touch Agra, Rourkesla
and Bhubaneswar on the way?

The Minister of Touriam and Civil
Aviation (Dr. Karan Singh): (a) In
view of the shortagz of aircraft, 1LA.C.
has not proposed opening of any new
air service at present.

(b) and (c). Do not arise.

(d) and (e). The proposal for a
direct air service between Delhi-
Bhubaneswar and beyond has bheeR
received The proposal is being
examined.

Feod Served on LA.C. Flighia

6595. Shri D. D, Jena:
Shri D, Amat:
Shri B, R. Singh Deeo:
Shri Bedabrata Barua;
Bhri Y. A. Prasad:

Will the Minister of Tourlsm and
Civil Aviatien be pleased to state:

(a) whether it is a fact that the
quantity of food served on the 1.A.C.
flights has been reduced;

(b) if so, the extent of the saving
affected as a result thereof; and

(c) the reasons therefor?

The Minister of Tourlsm and Civil
Aviatiom (Dr. Karan Bingh): (a) to
(c). There has been no change in the
quantity of meals served on the TA.C.
flights. However, on Fokker Friend-
ship and Dakota alrcraft the compesi-
tion of meals has been changed. This



Jqat1 Written Ausotrs SRAVANA 3, 1888 (SAKA) Written Answers 14412

is due to the lack of food warming
equipment on these aircraft

National Highway No. §

6596, 8hri D. N. Deb:
Shri B. B, Singh Deo:

Will the Minwster of Transport and
Shipping be pleased to state

(a) the progress made regarding
the construction of the Bye-pass to
the National Highway No 6 avoiding
the gteep ghat portion between Telkn
and Keonjhagarh

(b) whether it will be completed
within the scheduled time,

(e) if not, the reasons therefor, and

(d) the amount so far spent on the
project®

The Deputy Minister in the Minis-
try of Transport and Shipping (Bhri
Bhakt Darshan): The requmte infor-
matlon 18 being collected, and will be
placed on the Table of the Sabha m
due course

Expioratory Tube-Wells in Rajasthan

6597. Dr. Karni Singh:
Shrimati Nirlep Kaur

Will the Minuster of Food and Agri-
culture be pleased to state

(a) the total number of exploratory
tube-wells tried in Rajasthan, district-
wise during the last thrcc years,

(b) the percentage of
achieved, and

success

(c) the total number of tube-wells
proposed to be bored in Rajasthan,
district-wise, during 1987-687

The Minister of State in the Minis-
try of Food, Agricuiture, Community

Development and Cooperation (Shet
Annssahih Shinde): (3) and (b). No-
Eroundwater has heen

Com-
Munity Developinent and Cooperation
The Organisation 15, however, assist-
Ing the State Government since 1984-
65 in the construction of 200 tube-
Wells m the scarcity areas of Rajas-
than, as a special case, at the request
of the State Government n the dis-
tricts of Jaisalmer, Barmer, Bikaner,
Jodhpur, Churu, Nagaur and Jalore

The number of tubewels drilled
district-wise upto the end of Apnl,
1887, 15 given below

—

Total

Dy tniet Number Success-

drilled ful
I Jusaimer L kH
2 Barmer 33 13
3 Biksner 58 45
4 Jodhpur 13 4
5 Julore 37 28
6 Nagaur E1 ar
7 Churu 35 19
TOTAL 258 162

The percentage of success is about
83 per cent (Approx)

—

(c) During 1867-88, the Explora-
tory Tubewells Organisation has ten-
tatively proposed to drill 8 explora-
tory bores in the intermontanc valleys
of Alwar, Jhunjhunu, Sikar, Tonk
and Japur districts of Eastern Rajas-
than but selection of sites s still to
be done

The Orgamsation, also propose te
drill during 1967-68, 29 tubewells of
the 200 tubewells referred to above
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The District-wise bresk up of the pro-
Emmme is s follows:

] Jalore . 12
3 Bikaner . 7
31 aisalmes 1
4 Choru . 4
5 Nagaur - 4
2841, for whach a mte
has not beem e
lected  yet.

Exploratory Tube-wells in Haryana

4598, Shri Ram Kishan Gupta: Will
ihe Minister of Food and Agriculture
be pleased to state:

(a) the number of exploratory tube.
wells sunk in Haryana upto the end
of March, 1987; and

(b) the number out of them found
satisfactory?

Annasahib Shinde): (a) and (b). In
the course of groundwater exploration
mn the erstwhile Punjab State, the
Exploratory Tubewells Orgarusation
drilled 50 exploratory bores in the
areas now constituting the State of
Haryana Only 11 of these bores
yielded satisfactory discharge of
water.

Bombay-Calentia Jet Alp Lines
Service

6599. Shri Yashpal Singh: Will the
Minister of Tourism and Civil Avia-
tion be pleased to state:

(a) whether it is proposed to link
Bombay and Calcutta by Jet Air-
lines Service; and

(b) if so, by what time and at what
wost?

The Minister of Tonriem and Civil
Aviation (Dr, Karan Singh): (a) and
{b). Bombay and Calcutta are
already connected by air sérvices
aperated with Boeing jet aircraft.
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o ¥ v 75 sfwe aw @ 9y we
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(b) An expenditire of Rs 2835
lakhg was incurred upto the end of
June, 1867

(c) The work is expected to  be

Ty amfos & @ & @ W€ completea by March, 1970

L i

Delhl Milk Scheme

6604, Bhri 8. C Samania: Will the
Minuster of Food and Agriculture be

pleased to state

(a) whether there 18 any proposal
under consideration to hand over the
adnmumistration of the Delln Milk
Scheme to the Delht Administration,
and

(b) i so by what time this ynll be
implemented®

The MEnisier of State in the Minis-

(a) and (b)
Yes A proposal for the transfer of
the admunistration of the Delhi Milk
Schemg 1s under consideration It is
not possible to state, at this stage, by
what time 1t will be implemented

Bridge over River Ghagra at
Dohrighat (U.P.)

8605 Shri Vishwa Nath Pandey:
Will the Minister of Transport amd
Shipping be pleased to state

(a) the progress made g0 far re-
garding the construction of the bridge
?;,u the River Ghagra at Dohrighat

P),

(b) the amount spent so far, and

(e) when 1t will be completed?

The Peputly Minister in the Minks-
iy of Eranaport qad ghigping :,'::

Bhakt Davshan): (a) 20 per cont
work has been completed so far
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Import of Foodgrains from Abroad

6607. Shri Vishwa Nath Pandey:
Will the Minister of Food and Agri-
culture be pleased to state: -

(a) the total import of rice and
wheat made during 1966-87;

(b) the names of the countries
from which these foodgrains were
imported; and

(c) the tetal amount of foreign ex-
change spent thereon?

The Ministry of State in the Mi-
nistry of Food, Agriculture, Com-
munity Development and Cooper-
ation (Skrl Annasahid Shinde):
(a) and (b). A statement giving the
required information is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1188/67].

(&) Rupees 130.41 crores.
Sale of Paper Saris by Air India In
UBA.

6608, Shri Onkar Lal Berwa:
Shri Onkar Singh:

Written Angpvery 14420

Will the Minister of Touriam aad
civil Aviation be pleased to state:

(a) whether it is a fact that Air.
India is selling paper saris manufac-
tured in UB.A, to its customers in
America at a cheap rate;

(b) whether Govermment  are
aware that Air-India js doing this
at the cost of Indian saris which are
very popular among American wo-
meén; and

w¢) it g0, the reasong for allowing
Ajr-India to sell paper sarles which

adversely affect the sale of Indiam
gatis in US.A-

The Minister of Tourlsm and Civil
Aviation (Dr. Karan Bingh): (a)
tg (c). Air India hag sold paper saris
as a novelty under its publicity pro-

, to its customers In U.B.A.
The sale was not in cash but against
coupons. The price was $495. Air-
India was not selling any sarls as
a business venture or to the general
public. The idea in selling paper
saris was to promote travel to India.

Assistance for relief measures in
Tribal Areas of M.P,

6609, Bhrli Onkar Lal Berwa:
Shri Onkar Singh:

will the Minister of Food ana Agri-
cplitre be pleased to state:

(a) whether the Tribes Advisory
Council has alleged of inadequate re-
llef measures in scarcity areas of
tribal regions in Madhya Pradesh;
apd

(b) if so, the assistance rendered
by Government to the Madhya Pra-
desh Government to provide for re-
lie! measures?

pevelopment (Btri
Annasshib Bhinde): (a) Yes, Sir
They made this complaint in April,
1907, but large scale relis! measures
héve since been undertaken.

]
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(b) The following assistance has
been given by the Government of
India to the Government of Madhya
Pradesh for relief of the people
affected by the drought:

1. Financial gssistance to the ex-
tent of Rs. 300.14 million has
been given to the State Gov-
ernment for expenditure to-
awards rehel operations and
purchasc of inputs Iike fertili-
zers, etc, during the years
1866-87 ang 1067-68 so far.

2 4,500 tonnes of gift wheat have
been allotted this year to the
State Government for free
distribution as gratuitous re-
liet.

3 A guantity of about 300 tonnes
of milk powder has also been
allotted this year for free
distribution amongst children
and expectant'nursing
mothers 1! tonnes of dry
raisins have also been given
for free distribution

4 The State Government
have been authorised to use
2,000 tonnes of milo from its
own stocks on the wunder-
standing that they will be
given an equa] quantty of
gift maize being received
from abroad

5 Free kitchen, have been set
up by various voluntary or-
gamisations and for this pur-
pose they have been given
125 tonnes of wheat by the
Prime Minister's Drought Re-
lief Fund out of the gift
stocks placed at their dis-
posal by the Ministry of Food
and Apgriculture,

6 The Government of Madhya
Pradesh was allotted 6 gift
vehicles last year for use in
relief operations. One more
truck has been allotted this
year.

1578 (ai) LSD—4.

Air Agreement with Malaysia

6610, Shri Vishws Nath Pandey:
Shri Brij Raj Singh Kotah:

Will the Minuster of Tourism and
Civil Aviation be pleased to state.

(a) whether 1t is a fact that an air
agreement between Indiag and Malay-
sia has been signed recently for the
operation of air services between the
two countries; and

(b) 1if so, the details thereof?

The Minister of Tourism and Civil
Aviatlon (Dr. Karap Singh): (a) Yes,
Sir. An Air Services Agreement bet-
ween the Government of India and
ing Gouvernment of Malayamag wa
signed in New Delhi on 8th June,
1967,

(b) The Agreement provides for
the operation of awr services by Air
India to and through Kuala Lumpur,
and by the Malaysia-Singapore Air
lines to Madras.

Strength of Members of State
Legislatures

¢611. Shri B. N. Shastri: Will the
Minister of Law be pleased to state
the total number of Members in the
State Legislatures, Stalewisc as on
the 31st January, and 8Ist May, 18677

The Deputy Minister in the Minis-
try of Law (Shri D. R. Chavan):
Attention 15 nvited to the Second
and Third Schedules gppended to the
Representation of the People Act,
1950 ‘'The particulars indicated
against each of the State in column
2, of the Second Schedule indicate
the total membership of the Legisla-
tive Assemblies as on 31st January,
1967: the corresponding figures given
in column 5 of the said Schedule in-
dicate the total membership of each
Legislative Assembly as on 31st May,
1967 in respect of those States. As
regards the Legislative Counci] seats
detailed against each State in the
Third Schedule, the number of seats
continue to remain the same, except



14423 Writen Answers

that the Madhya Pradesh State
Legislative Council has not yet been
constituted A statement showing
the number of seats vacant i1n the
various State Legislative Assemblies
and the State Legslative Councils as
on 31st January, 1967 and 31st may,
1967 1s laid on the Table of the House
[Placed in Library See No LT-1189/
67]. The statement, however does
not include the number of vacancies,
if any, consequent on the resignation
or otherwise by the nominated mem-
ebrs of each such House, as neither
the Election Commussion nor this
Mimstry 15 concerneq with nomina-
tion of such members
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Import of Tractors

6613, Shri Viremdra Kumar Shah:
Will the Minister of Food and Agri-
culture be pleased to state

(a) whether Government have
probed into the assertion of the
Chariman, Agriculture Machinery
Dealers Manufacturers Association
that Government’s estimate about
the demand for ymported tractors was
unrealistic 1n view of the fact that
the tractor manufacturers are hold-
ng unsolg stocks of over 1,500 trac-
tors and if so, the result of the in-
quiry, and

(b) whether the Ford Motor Co of
USA has offereq to sell 75,000 trac-
tors to India on rupee payment and
whether Government have decided to
decline the offer?

The Mimister of State in the Mins-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde)* (a) Yes, Sir
During the periog November, 1966 to
February, 1967, there was some ac-
cummulation of stocks with the
manufacturers, but thig appeared to
be due to deliberate withholding of
stocks i1n anticipation of price in-
crease Soon after the prices were
fixed under the Essential Commodi-
ties Act, 1955, a sharp improvement
in the off-take was noticed and the
figures of production, sale and
balance reveal that no such problem
exists The demand for tractors is
hea ang for some popular makes
the ers have to wat for a long
period

(b) No such offer has been recelv-
ed
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Geramn Ald for Farm Ouiput

Bli4. Bat D, N. Patoliha:
Bhrl R. Barm:

'Will the Munister of Feod and Agri-
culture Le pleased to state

{a) whather it 18 & fact that the
German Demecratic Republic has re-
cetitly offered Indig scientific and
techtucal aid to incresse farm output,

(b) if so, the nature of the ad
offered ang its terms, and

(c) whether 1t could be useful as
a short term solution of our food
problem?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Annasahib Shinde) (a) No, Sw The
Trade Rapresentative of the German
Democratic Republic had made some
sundry enquiries on the possibility of
techmical assistance i1n certain aspects
of ggniculture and allied development
However Mmmstry of Commerce
who are the appropriate channel for
proposals from the Trade Represen
tative, have had no commumnication 1n
the matter

(by and (¢) Do not arise

Restrictions on Movement of Food
L]

6615. Shri K. Lakkappu
Shri H. M Gowda:

Will the Mimster of Foed and
Agriculture be pleased to state

(a) whether Government had con-
trolled or placed restrictions on the
movement of food articles since 1964
up-to-date, and

(b) if so, the detailg thereof?
The Minister of State In the Minis-

Annasahib Shinde): (a) Ves, Sir

(b) Restricions on the movement
of some food articles like paddy, rice,
wheat, coarse gramns eic, have been

placed either by the Central Govern-
ment or the State Governments  Al-
though, the mature of the restrictions
and the food articles covered vary
from area to ares, broadly they we-
late to the following

(1) zonal restrictions on Inter-state
movement of foodgrains

(a) In regard to rice and paddy
e¢ach State 15 3 singre-State
zone

(b) For wheat also each State
15 a single-State zon. sx.ept
the Southern zone consisting
of Andhra Pradesh, Madras,
Mysore, Kerala The States
of Assam Orissa, West
Bengal and Nagaland e
outside the purview of the
zonal system for wheat, al-
though the State Govern-
ments of Orssa and West
Bengal have placed re-tric
tions on 1ts movement out-
side their States Tha Union
territories have been gene-
rally tagged to the adjacent
States for the purpose of
zonal restrictions for wheat

(c) Inter State movement of sugar
produced by vacuum pan process 1lso
stands restricted

(11) restrictions on movement with-
m a State eg, from one district to
another or from one taluk “o another
etc,

(11) restrictions on mo+« ment from
within a State to g spec fied corder
are, ingide that State

(1v) restrictions on
the border area during
hours

muevment  {o
specified
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Legalisation of “Bell-respect
Marriage” ;n Madras

6617. Shrimat: Sushila Rohatg: Will
the Minister of Law be pleased to
statc

(2} whether 1t 15 a fact that the
Madias Government have decided to
] galise with retrospective effect all
“self 1¢5pect marriages” under the
“Gioiyam Marjathai” procedure, and

(L) 1if so the vahdity of this step
on marriages not rcgistered under the
Special Marnages Act?

The Deputy Muinwster mm the Minds-
try of Law (Shri D, R Chavan): (a)
Yes Sir sebject to certain exceptions

(b) The intention behind the ques
twot 15 not clear However the im-
plications and consequences of the
propocal of the Madras Government
are ynder examunation

Manufacture of Tractors

6618, Shri Atam Das Will the Minis-
tre of Food and Agniculture be pleas
ed to state

{4} whether Government propose to
urport 2000 tractors from foreign
tountries

th) if g0 the names of the countirzes
from where these are being imported,

(¢) the extent of foreign exchange
to be spent thereonm,

Wnitten Answers JULY 28, 1967
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(d) whether there 18 any preposal
under consuderation to set up fac-
tories 1n India for the manufacture
of such tractars, and

(e) if so, the places where these
factories will be set up?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperatlon (Bhri
Annasah;p Shinde): (a) and (b) Dur-
Ihg 1967-68 1t i1s proposed to import
10000 tractors and arangements have
been made already for the mmport of
2000 from the Soviet Umon Steps are
being taken for the mmport of the
balance number of tractors It is
Proposed top immport the balance in
equal numberg from Czechoslovakia
anq the Soviet Union During 1967-88,
2000 Zetor 2011 tractors would also be
mmported from Crechodovakia against
the outstanding demand of 1986-67
The contract for the import has been
executed recently

(c) Rs 931 crores approximately
t(lar the total aumber of 12000 trac-
ors)

(d) Yes Sar

(e) The factory for manufacture of
Zetor 2011 tractors 1s proposed to be
located in UP

Apeejay Shipping Lines

6619 Shry Madhu Limaye:
Shn George Fernandes*
Shri Rabl Ray*

Will the Minister of Transport and
Shipping be pleased to state

(a) whether it 1s a fact that Apeejay
Shipping Lines was given loans from
the Shipping Development Fund or
any other source with Government
Fuarantee

(b) 1f so the smout and the terms
theieof

(c) whether the loans gnd interest
charges are being paid by the con-
cern regularly, and

(d) whether the Shipping Lines was
given any foreign exchange for the
Purchase of ships, spareg and other
Connected items gince its registration
and ;f so, how much?
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The Minister aof and
Shipping (Dr. V. K. BR. V. Rao): (a)
and (b) A statement showing the de-
tails of the loans given to the company
by the Shipping Development Fund
and the terms thereof s laid in the
of the House [Placed n Library
See No LT-1181/67] Out of the 10
10 vessels mentioned 1n the attached

statement Government have 1ssued
gumrantees 1n  ~espect of two ships,
namely, ‘APJ Ambika’ and ‘APJ

Priya’, to the German shipyard con-
cerned for the payment of 85 per cent
of the price of these two vessels plus
interest thereon

(c) The company has been regular
1n the repayment of the principal sums
ang payment of half-yearly instal-
ments which have fallen due so far.

(d) Information 1s being collected
and will be laid rn the Table of the
House

Development of Forest Resources

6620 Shrimatj Suseela Gopalan
Shri A. K. Gopalan:
Shri1 C. K Chakrapani:

Will the Minister of Food and Agri-
culture be pleased to state

(a) whether 1t 15 a fact that world
Bank expert team which visited India
during 1986 has submitted a report
about the development and proper
utilisation of forest resources, and
the

(b) if so, recommendations

thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Commu-
nity Development and Cooperation
{Shri Annasahib Shinde): (a) A team
of experts under the auspices of the
cooperative programme of the Food
and Agncultural Organisation and In-
ternational Bank for Reconstruction
and Development vimted India in 1966
and has submitted g report on the
forestry, plantation programme in re-
lation to the pulp and paper industry.

(b) The mam i1ecommendations are
that—

(1) a committee consisting of re-
presentatives of the Planmng
Commission Ministry of In-
dustry, Forestry Department
and the pulp and paper n-
dustry should be established
to plan the integration of
forest anq industrial develop-
ment on a continuing basis,

(1) that an ntensive inventory
of the uvailable resources for
existing nmvlls be prepared,

further technical and eco-
nomic studies be made for
identifymg and developing

(1)

additional sources of raw
maternal for the pulp and
paper industry

The team has recommended that a
detailed feasibility  study should be
mode on the Haldwani and Alwaye
projects with particular reference to
detailed plantation schemes and loca-
tions of pulp and paper indusiry and
packaging industry or alternative typt
of processing slant m the region

National Underground Water
Corporation

6621 Shri G. C. Naik*
Shrj D. Amat:

Wil the Minuster of Food and Agri-
culture be pleased to state

(a) whether 1t 15 a fact that the
steps taken so far by the National
Underground Weter Corporation to
tap underground water resources have
proved inadequate, and

(b) if so, the other alternative steps
which Government are talang up to
tap underground water resources with
a view to provide adequate facilities
for agriculture purposes?

The Minister of State in the Minis-
(Bhxy
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such Organisation ag the National Un-
derground Water Corporation under
the contrel of the Minwtry of Food,
Agriculture, Community Development
and Cooperation, However, there 15 an
Exploratory Tubewells Organisation, a
subordinate office under thiy Minstry,
the mamn function of which ip ground-
water exploration which 18 being car-
ried out smnce January, 1968, in con-
sultation with the State Governments
to help them n finding out areas suit-
able for development by tubewell ir-
nigetion The gites for the exploration
are selected on the suggestion of the
State Governments The responsibi-
Lty for exploitation of the proved
areas rests with the State Govern-
mcnts

(b) Ground water development 1s
bewg accorded high priority under the
M not Irmigation Programme Apart
from providing incieased flnancial re-
sources for this programme within and
outside the State Plans from year to
yesr adequate technical orgamsations
are being built 1n the States for handl-
ing a larger programme of ground-
water development The Organisation
at~  bemng equpped with dnilling
equipment required for the purpose
Irdigenous manufacture of various
tvpey of rigs has been started The
1mmediate requirements are also bemng
supplementeq by import To prowvide
adequate technical support to the De-
velopment Programme, systematic
groundwater surveys and investiga-
tions are bewng intensified In addition
to the deep exploration being earried
out by the Exploratory Tubewells Or-
ganwsation gince 1055, a Centrally
sponsored and coordinated programme
to be implemented by the State them-
selves has also been 1nitiated Schemes
under this programme have also been
approved for severa] States The staff
far these programmies in
States 1s being trained under a central
scheme of traming on “Groundwater
and Water Wel] Drilling Techniques "

In addition to the gbove, a Project
has been mitiated for growndwater
assessment suyvey 1n certain serviged
aress of Rajasthan
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Incresse in Population of Elephamts

L. Bhri Yashpel Singh: Will the
Monjster of Fead and Agriculture be
pleased to state:

(a) whether there 15 an increase in
the populations of elephants in UP,
Bihar and Orissa, and

(b) if so, the steps being taken to
arrest the increase?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development zpd Cooperation (Shri
Anngsabih Shinde). (a) and (b) No
census of elephant population was
carried out in the past in the States of
UP, Bihar and Orissa The State Gov-
ernments of Bihar, UP and Ornsa,
however have ndicated a possible
increase 1n the elephari population in
certain areas of the States Steps for
arresting the increzse 1n elephant
population are under active conside-
1 1tion of the three State Governments

Srpply of Foodgrains and Bugar to
West Bengal

6623 Dr. Ranen Sen. Wall the Mins-
ter of Food and Agriculture be pleas-
ed to state

(a) the amount of foodgraing yaclud-

ing sugar supphed to West Bengal from
the 1st March to 30th June, 1967, and

(b) the promises made by the Centre
in this regard?

Toodgraings supplisd 356 2 thoysend wones
Sugar allotted 77 @ thousand tones

(b) West Bengsl was promssed &

quota of 15000 tabnes rice and 78000
tannas wheat month wp to June.
1967 No as such was made

regsrding sugar
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Portiliosr Syenging by Piumes

be pleased to state:
(a) whether it 35 a fact that Gov-
ernment are to take up fertitizer

(b) 1f so, the tota] area to be cov-
ered by such fercilizer spray; and

(c) whether a separate unit is pro-
rosed to be opened for Bihar and the
date by which 1t 13 going to function?

The Minister of State in the Minis-
try of Food, Agriculiure, Community
Development amd CeoPpatation (Shri
Annasahib Shinde): (a) and (b) Ex-
perimental agerial foliar spraying of
Jute with Urea fertiliser dissolved in
water has been taken up over 500
acrec 1n Assam and 10,000 acres in
Orissa, Uttar Pradesh and Bihar

tc) Does not arise ag Bihar 15 already
included in the experimental spraying
programme

Study tours by Foreign Visitors

€625. Shri G. Mishra: Will the Minis-

ter of Food and Agriculture be pleas-
ed to state

(a) the total number of study tours
urdertaken by foreign visitors in the
country durng the years 1960-61 to
1966-87 and the names of the countries
to which they belonged;

(b) whether these tours were financ-
ed by the Central Government; and

(c) if so, the total expanditura in-
volved inclucing the foreign exchange
constituent?

The Minisier of State in the Minis-
try of Food, Agriculture, Community
Development ang CocPessiea Sbri
Ansamhidb Shinde): (s) 308 The
rames of the eountries to which they
belong is a8 per sitached statement

laxd on the Table of the Mouse, [Placed
in Library, See No, LY-Y B

(b) In 62 cases,
financed by Government of India on
request from spomsoring Governmeni.

(c) A total of Re 1,91,135 was spent
on this account. Thiz had no foreign
exchange constituent,
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Loans for Tubewells in Haryaaa

§627. Shri D, D, Jena:
Shri K. P. Singh Deo:
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Aunasashib SBhinde): (a) to (¢).
request for sanction of loan for sink-
ing tubewells in the Haryana State
during 1967-68 has so far been receiv-
ed from the State Government in the
Ministry of Food, Agriculture, Com-
munity Development and Cooperation.
However, according tu the revised pro-
cedure for the release of Central
Anancial assistance to the Btates in-
troduced from 1958-59, the sanction
for the relsase of Central assistance in
the form of loan ond grant is issued
under the Heads of Development such
as ‘Agricultural Production’, ‘Minor
Irrigation’ and ‘Land Development’ etc,
The issie of scheme-wise sanction had
been dispensed with. Besides, Central
assistance 1s releascd to the State Gov-
ernments including Haryana for Plan
Schemes towards the close of the fin-
ancial year on the basis of the ex-
pendiature figures received from them.
Ar such necessary central assistance
by way of loan and grant for the Minor
Irrigation Schemes will be sanctioned
to the Haryana Govt. towards the
close of 1067-68 In the meantime,
Ways and Means Advances are sanc-
tioned by the Govt of India to the
Btate Governments to meet expend:-
ture on Plan Schemes

Samastipur Sugar Factory

8628. Shri 8. M. Banerjee:
Shri Madhu Limaye:

Will the Minister of Food and Agri-
cnlture be pleased fo state:

(a) the reasons for handing over to
the employers the Samastipur Central
Sugar Factory, Bihar which was taken
over by Government,

(b) whether the Labour Union of
the factory hag objected to this hand-
ing over; and

(¢) if so, the reaction of Govern-
ment thereto?

, The Minister of State in the Minis-
£y of Food, Community

JULY 35, 1967
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and Coeperation (Shri
Annasahib Bhinde): (a) to (c). The
workers of M/s Samastipur Central
Sugar Co. Limited, Samastipur, Bihar,
had represented to the Government of
India for continuance of Government
control over the factory taken under
D.IR. However in pursuance of the
Government policy to restrict the use
of the Defence of India Rules to de-
fence or matters concerning the
curity of State only, the control from
the mill was withdrawn with
from the 14th July 1867. If any in-
terests are affected later on in a man-
ner requiring gction, Government will
be able to use powers available to it
vnder the permanent laws.

i

Abolition of Octrol

6629. Shri 8. A. Agadi: Will the
Minister of Transport and Shipping
be pleased to state:

(a) whether it 18 a fact that the
Central Board for Road Transport has

recommended the gbolition of Octrox
in the country;

(b) the States which have abolished

the collection of Octror besides Andhra
Pradesh,

(c) whether the Mysore Govern-
ment have been advised o abolished
Octro1; and

(d) if so, the reaction of Mysore
Government thereto?

The Deputy Minister in the Minis-
try of Transport and Shipping (Shri
Bhakt Darshan): (a) There 1s no
such thing as the Central Board for
Road Transport. However, the Road
Transport Taxation Enquiry Com-
mittee, 1n 1ts second interim report on
Octrol and other check posts, has
recommended the abolition of octrot
mn the the States, in which it is now

levied,
(b) None so far.
(¢) No, Sir.

(d) Does not arise,
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Setting up of Panchaysti Raj
Institation in Kerala

8630, Shri E. K. Nayanar: Will the
Minister of Food and Agriculture be
pleased to state

(a) the reasons for the delay in set-
ting up three-tier system of Pancha-
yat1 Raj Institution 1n Kerala, and

(b) the orgamsational set up from
willage to districts where the Pancha
yati Ra) 1s organised?

The Minister of State In the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) In 1064, the
Kerala Panchayat Union Councils and
Zilla Parishads Bill was introduced in
the State Assembly, but on dissolution
of the Assembly 1t lapsed During
the Presidents rule the matter was
taken up but jt was decided to defer
it for consideration by the popular
Assembly The State Goveinment
have now intimated that a Bill 18
under preparation for the selting up
a two-tier Panchavati Raj system
Panchayats at the lowest level and
Zilla Parishads at the District level

(b) In the States where Panchayal:
Ray has been estabhished the three
tier Panchayatt Ra) set up consists of
the Gram Panchayat at the willage
level, the Panchayat Sammt:i at the
Block/Tehsil Taluka level and the
Zilla Parishad at the District level In
West Bengal however there 18 an
additional tier between the Village
Panchayat and the Panchavat Samiti
levels

Sugar Quotas of States

6631. Shri Bhola Nath: Will the
Minister of Food and Agriculture be
pleased to state

(a) the monthly quota of sugar
allotted to each State,

(b) the basis for the sllotment of
sugar quota,

(c) when the present scheme of
alloting this quota to the States came
mnto force for the first tume, and

(d) the basis of reduction of sugar
quota to each State?

The Minister of State in the.Minis-

Annasahib Shinde): (a) A statement
showing the present monthly sugar
quota of each State 1s laid on the
Table of the House [Placed in Lib-
rary See No LT-1183/67)

(b) and (c) With the ymposition of
the present control in April 1863,
monthly sugar quotas of States were
fixed having regard to quantities of
sugar actually Lifted by them during
the last six months of the previous
control which lasted from July, 1958
to Scptembe: 1961 The supply posi-
ton of sugar during the said period
w17 easy and inter Stale movement
of sugar was also banned Subse
quently quotas have been varied afte:
taking into con<ideration the demand
ind availability of sugar

td) The <ugar quotas of the States
have been reduced due to fall 1 pro-
duction of sugar from 3508 lakh

tonnes last year to 2108 lakh tonnes
estimated this year

Mangalore Port Project

6632. Shri Lobo Prabhu Wil] the
Minister of Transport and Shipping
be pleased to refer to the reply given
to Unstaried Question No 3762 on the

27th June 1967 regarding Mangalore
Port and state

(a) the total area sp far acqured
for the development of Mangalore
Port project and the connecting Rail-
Wway line theteto

(b) the area so far developed,

(c) whether 1t 13 a fact that a good
pait of 1,200 acres of cultivated land
acquired for the development of this
project 13 lying unused and covered
with sand, and
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(d) if so, the remsons therefor and
when this acquired land will be

developed®

The Minister of Transport and Ship-
ping (Dr. V., K, R. V. Ra0): (a) (1)
Mangalore Harbour Project—1680
acres

(1) Railway line from Mangalore
to Panambur (Harbour site)—495
acres

(b) 1 Mangalore Harbour Project
(1) Area fully utilised—292 acres

(11)Area over which works ate 1n
progress—~6856 acres

I1 Railway Link

Possession has been taken of the
entire acquired land Earthwork and
other connected rallway works are mn
progress

tc) and (d) Out of the 1249 acres
of land acquued, faling within the
harbour estate and the staff colonv
an area of only 623 acres was unde:
cultivation Out of thiz work has
been completed on 70 acres and 15 1n
progiess on 194 acres Some low
lying atea in the Harbour estate
covered with sand has been raised to
the level of the harbour Work on
the remaiming alea of 358 acres, as
well as on the balance of the non
cultivable land will be taken up as
soon as the scope of the Project has
been finalised

Palam Ailrport Restaurant

6633 Shri K. Lakkappa: Will the
Minister of Teurism snd Civil Avia-
tion be pleased to state:

(a) whe 18 runming the restaurant
at Palam aurport;
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(b) whether any tenders were
called for before giving this Restau-
rant to the present contracter;

(c) if so, the names of the tenderers;

{(d) whether any complamnt has
been received against the present con-
tractor of the Palam aiwrport restau-
rant, and

(e) if so the action taken thereon?

The Minister of Tourism and Civil
Aviation (Dr. Earan 3Singh): (a)
Contract for running the Restaurant
at Palam Airport has been awarded
to the Volga Restaurant Connaught
Place New Delhi for the period from
1st March 1967 to 3lst December,
18Tl but possession of the premises
could not be given to them as the
pievious contractor, Messrs Raffle’s
Restaurant, whose contract expired
on 28th February, 1967, has secured
an 1njunction agawnst the Government
from a Court of Law, and still con-
tinues to run the Restaurant pending
Judgment of the Court

(b) Yes Sir

(e) (1) The Volga Restaurant, Con-
naught Place, New Delh: 1 (Highest
tenderer)

(2) Messrs Raffles  Restaurant,
Palam Aiwrport New Delhi-10

(3) Messrs Paul Bros, Airport
Restaurant Santa Cruz Airport, Bom-
bay-29

(4) Messrs Shivi Velp Kothari,
Airport Restaurant, Caleutta Asxrport,
Dum Dum

(d) and (e) Complaints were
recetvad against Messrs, Refiie’s Res-
taurant who were the caiesisg cen-
tractors at Palam until 28th February,
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190V. Thage complaints were invest-
gated by the Director General, Civil

Fead Craft Centre

6634 Shri K, Lakkappa: Will the
Minister of Food and Agriculture be
pleased to state.

(a) whether Government propose to
start a Food Craft Centre in Banga-
lore with the cooperation of the State
Government, and

(b) if so, the salient features thereof
and 1ts purpose together with the
expenditure nvolved?

The Minister of State in the Minis-
t1y of Food, Agriculture, Community
Development and Cooperatiom (Shri
Annasahib Shinde): (a) There 18 a
proposal to start a food craft centre
a1 Bangalore

(b) The proposed Food craft- Centre
will offer training courses in the vari-
oug crafts concerning food such as
Bakery, Food processing and preser-
vation, Food Management etc It wall
alsg serve as demonstration and ad-
wvisory Umt for the development of
food industry The estimated expends-
ture 15 Rs 405 lakhs as non-recurring
and Rs 969 lakh as net recurring
expenditure per annum

Guest Control Order

6635, Shri Marandl: Will the Minis-
ter of Food and Agriculture be pleas-
{o state*

(a) whether it 13 a fact that the
Central Government have pointed out
to the State Gowernments for their
failure in enforcing the Guest Control
Order paased by them earlisr strictly;

(b) if so, the resction of the State
Governrhents thereto,

(c) haw mapy States have success-
fully enforced the Order and which
of the States have fafled;

(d) whether the Central Govern-
ment have suggested any new pro-
posal 1n regard to this Order, and

(e) if so, the detals thereof”
The Minister of Siate in the Minis-

(a) The State
Governments have been requested to
undertake a concerted propaganda
drive explaiming the provisions of the
Austerity Orders and pointing out that
the himitation on the number of per-
sons that can be entertamned applies
even when only non-cereal food 1s
served Thev have also been request-
ed to alert their enforcement staff and
{o bring the provisions of the Auste-
rity Orders to the special notice of
the caterers

(b) Favouiable

(c) All the States have taken steps
to enforce the austerity orders

(d) No, Sir.
(e) Does not anse

Loans from Commercial Banks for
Irrigation Works

6636. Shri Marandi* Will the Mims-
ter of Food and Agriculture be pleased
to state

(a) whether 1t 1< a fact that the
Chuef Minister of Ra)asthan has sug-
gested that the Central Government
should negotiate with Comercial banks
with a view to ensure that State Gov-
ernments got part of their investment
as loan on reasonable interest for
wrrigational works and rural electr:-
fication programmes,

(b) 1f so, the reaction of Govern-
ment thereto,

(c) how far this suggestion has been
acceptable; and

(d) the steps taken to implement
the suggestion®

The Minister of State in the Minks-
try of Feed, Agsbanitupe, Compmolly
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Development and Cooperation (Shri
Annasahib Shinde): (a) Yes

(b) to (d) The matter 1s under
consideration

Super Bazar at Imphal

6637. Shri Meghachandra: Will the
Minister of Food and Agriculture be
pleased to state

(a) whether the Government of
Manipur have approached the Central
Government for financial grant for
opening a Super Bazar at Imphal, and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State In the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
M S Gurupadaswamy): (a) No Sir

(b) The question does not arise
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Supply of Wheat and Rice for Tea
Gardens in Assam and West Bengal

6839. bhri Nanja Gowder: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it 15 a fact that the
Tea Board has approached Govern-
ment for the supply of wheat and rice
for the Tea Gardens in Assam and
West Bengal w hich are in acute short
age of foodgramns, and

(b) 1f s0 the action taken by Gov-
ernment thereon®

The Minister of Stale in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) and (b) In
May, 1967, the Tea Board approached
the Central Government for alloca
tion of wheat to the Tea Association
of India (Assam Branch) and the
Bhartiya Cha Parishad, Dibrugarh
‘Wheat 1s being supplied to these Asso-
ciations and other Tea Associationg 1n
Assam and West Bengal on regular
supplies from the monthly quotas of
the State Governments
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Beauty spots in Western Himalayas
as tourist centres

6641 Shri Bal Raj Madhok:
Shri Jagannath Rao Joshi:
Shri R. 8. Vidyarthi:

Will the Mimister of Tourism and
Civil Aviation be pleased to state:

(a) whether Government  have
undertaken any comprehensive sur-
vey of the Western Himalayas for
locating spo s of natural beauty for
developmenl as touiist centres,

(b) 37 so, the resulis thereof, and

(cy if not, whether Government
propose to undertake such a survey
now*

The Minister of Tourlsm and
Civili Aviation (Dr, Karan Singh):
(a) No, Sir

(b) Does not arise

(c) Government are considenng
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survey of tourist facilities required at
a few selected places in the Western
Himalayas which have been included
in the Fourth Five Year Plan on
Tourism These places have been
selected in  consultation with
State Governmentg of Himachal Pra-
desh and Jammy and Kashmir,

Panda Port (Assam)

6642. Shri B N, Shastri:
Minister of Transport and
be pleased to state:

Will the
Shipping

(a) whether 1t 158 & fact that the
progress of construction of Pandu
Port in Assam 1s far behund the
schedule, and

(b) ;¢ so, the reasons therefor?

The Minister of Transport and
Shipping (Dr. V. K, R, V. Rao): (a)
There was some delay matially but
the construction of Pandu Port has
now been complcteq except for some
munor ancllary items of work

(b) Does not arise

Inland Water Transport of Assam

6643 Shri B. N, Shastri: Will the
Mimster of Transport and Shipping
be pleased to state-

(a) whether Govermment are aware
that the Inland Water Transport of
Assam 1s facing a competition from
the Central Inland Water Transport
corporation operating in Assam; and

(b) 1if so, the steps taken to avoid
it and coordinate their activities?

The Minister of Transport and
Shipping (Dr. V. K. R. V. Rao): (a)
There is no information to indicate
that Inland Water Transport of
Assamn 18 facing competiton from

JULY 25, 1067
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the Central Inland Water Transport
Corporation,

(b) Does not grise.
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Gruel kitchen In West Bengal

6645. Shri Samar Guha: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether 1t is & fact that the
number of people taking food from
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gruel kitchens in the drought-affected
districts of Bankura and Purulis in
Weet Bengal 1s increasing;

(b) if so, whether Government
to inocrease the quota of

rice and wheat for these gruel kit-
chens, and
(c) whether any help ;s proposed

to be extended to the West Bengal
drought-affected people from the
Prime Mimster's Central Relief Fund?

The Minister of State jn the Minis-
try of Food, Agriculiure, Community
Developmient and Cooperation (Shri
Annmasahih Bhinde): (a) Yes, Sir

(b) As the gruel kitchens in the
districts of Bankura and Purulia are
attracting more and more persons,
the Government of West Bengal are
proposing to increase the number of
such Jatchens With the opemung of
more kimchens, the allotment of
wheat, etc by the State Government
for gruel kitchens will also naturally
be increased The Government of
India have glready allotted 3,000
tonnes of gft wheat and agbout 338
tonnes of milk powder to the Gov-
ernment of West Bengal for free dis-
tribution m the drought-affected areas
of the State The Government of
India have assured the West Bengal
Government that they can spend up
to 500 maunds of foodgrams per day
on free kitchens on the understanding
that the quantity consumed will be
;-:plumhed by the Government of

dia

(c) The Prime Minister's Drought
Relief Fund have given g sum of Rs 5
lakhs to the Chief Mimmster, West
Bengal, for rehef work A quantity of
1885 tonnes of gft wheat has also
been released by the Fund to volunt-
ary organisations for organising free
kitchens in Bankura gnd Purulia dis-
tricts Further gasistance will be con-
sdered Ly the Fund in the light of
requirements

Development of Digha Sea Beach
(West Bengal)

6646 Bhri Samar Guha: Wil the
Minister of Tourism and Civil Avia-
tlon be pleased to state

(a) whether Government are aware
that Digha Sea Beach in West Bengal

1s an attractive place for the tou-
rists, particularly m the eastern
regions, and

(b) if g0 whether Government

propose ¢o undertake suitable mea-
sureg to develop Digha Sea Beach
with proper transport facilities?

The Minister of Tourism and
Civil Aviation (Dr Karan BSingh).
(a) Yes Sar

(b) Government of India have no
plans gt present to develop Digha sea
beach The development of transport
facilities to Digha as a tourwst centre
would be the responsibility of the
State Government
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Import of Wheat during Current
Year

6648, Shri Kanwar Lal Gupta:
Shri K. M Madhukar;
Shri Ramavtar Shastri:
Shr Chandra Shekhar Singh:

Wil the Minster of Food and Agri.
culture be pleased to state

(a) whethe: 1t 15 a fact that Gov
ernment proposc to purchase additio-
nal wheat from USSR, Australe
and other countries other than USA
during the cuirent year;

(b) uf so, the detals thereof, and

(c) the reactions of these Govern-
ments thereto?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Coovberation (Shri
Annasahib  Shinde): (a) to (c)
During the current calendar year, the
Government of India have made com-
mercial purchases of the following
quantities of wheat from countries
other than USA —

Name of the country Quantity
purchased
1 Austraha 183,000 Long Tons
2 Canada 50,000 Long Tons

JULY 25, 1967
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Commerclal purchases of wheat are
not contemplated from the U.S.S.R.
or any other country. The reactions
of Australian and Canadian Govern-
ments to any such purchases have
invaniably been favourable

Nehru Agricultural University,
Jabalpur

6649. Shri Nitlraj Singh
Cha :
Shri N. K. P. Salve:
Shri Nathu Ram Ahirwar:

Will the Minister of Food and Agri-
culture be pleased to state

(a) the extent of financial aid given
or proposed 1o be given to Nehru
Agriculturi]  Umiversity, Jabalpur
during 1966-67 and 1967-68,

(b) the purposes, if any, for which
the aid was <pecified, and

(c) the extent to which the gids
were o1 are likelv to be utilised?

The Munister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shunde): (a) and (b) A
cash grant of Rs 923 lakhs (Rupees
nine lakhs and twenty three thousand
only) was teleased ditect 1o Jawahar
Lal Nehru Krish1 Vishwa Vidhyalaya,
Jabalpur during 1966-67 a< Centre’s
shaie vowards items of developmen-
tal nature v construction of Agri-
cultuial Colleges at Raipur und In-
dore, Boys hostels Staff quarters,
Health Centre, Guest House and
equipment beside, one item of recur-
ring nature vz International Travel
Cost of the participants from the
University going abroad for higher
studies In addition t{o the above
grant a sum of Rs 9,37,341 00 (Rupees
nine lakhs thirty seven thousand,
three hundred forty one only) was
paid to the Government of Madhya
Pradesh as Centre's share towards
the actua] spill-over expenditure in-
curred during the Third Plan n res-
pect of the approved non-recurring
items included in the Centrally Spon-
sored portion of the scheme of estab-
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(b) if so, how much; and
(¢) the period for which it
continue?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) and (b). The
rice quota of rafion cardholders
classified as ‘Rice Eaters’ hag been
reduced temporarily from 875 gms.
per adult per week to 500 gms. per
adult per week. In the case of “‘Wheat

Eaters’ no rice is to be issued for the
present,

will

(¢) Till the rice supply position im-
proves.

Export of Sugar

$653. Shri George Fernandes:
Shri J. H, Patel:
Shri Madhu Limaye:
Shri A. Sreedharan:

JULY 25, 1967
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Agriculture be pleased to state:

(a) the quantum of sugar exported
by India during the last three years;

(b) the price at which sugar
sold in the international market
the total foreign exchange
and

was
and
earned;

(c) the difference between the price
at which sugar was sold to the Indian
consumer and the price at which it
was seld in the World market?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) and (b). The

Will the Minister of Food and information is as under:—

Quantity Average Total
of sugar foreign foreign

Sl Year exported exchange exchange
No. (lakh realisation earned
tonnes) (Rs. (Rs

per tonne) Crores)

1 1964 2:34 815 19-08*

2 1965 2-67 421 11-24*

3 1966 441 408 17-99%

*Provisional.

(c) The present controlled ex-fac-
tory price of D-29 grade of sugar in=-
clusive of Central Excise Duty vary
from Rs. 13256 to Rs. 187.10 per
quintal, The consumer price varies
from area to area having regard to
the landed cost of sugar, local ¢axes
and margins gllowed to wholesalers
and retailers. The export price re-
alised as given in reply to parts (a)
and (b) above depended on the price
of sugar prevailing in the interna-
tional market from time to ¢ime and
is not comparable with the consumer
price which is related to the cost of
production in India.

Voting Strength of Different Consti-
tuencies in Delhi

6654. Shri Yajna Datt Sharma:
Shri Bal Raj Madhok:
Shri Hardayal Devgun:

Will the Minister of Law be pleas-
ed to state:

(a) whether it is a fact that as a
result of large increase of population
in certain areas of Delhi since 1961
census, the voting strength of differ-
ent constituencies for Lok Sabha,
Metropolitan Council and Municipal
Corporation shows wide disparity;



q4457 Written Answers SRAVANA 3, 1889 (SAKA) Written Answers 14458

(b) whether. this amounts to over
representation to certain areas and
under representation to others; and

(¢) if so, whether Government pro-
Jpose to take early steps to remove
this disparity?

The Deputy Minister in the Minis-
4ry of Law (Shri D, R. Chavan): (a)
and (b). Yes, Sir, so far as Parlia-
mentary and Metropolitanr Council
wonstituencies are concerned. Two sta-
tements in this behalf are laid on the
Table of the House. [Placed in Lib-
rary. See No, LT-1194/67). So far as
‘the Municipal Corporation wards are
concerned, the figures are not avail-
mble.

(¢) The Government do not con-
sider it would be feasible fo take
early steps to remove this disparity
because, without an gmendment of the
relevant laws no fresh delimitation of
constituencies can be made before
‘the next decennial census.

afn @ i v =

6655. =t THTAATT  SITEAY :
ot Fo fro mwT ¢
it 7% Aax fag :
=t AWM= @A
ST FTHAE T A

T @@ a1 9 g a8 a9
T FA Fe
: (%) gk 2w & wrsgaArT oo
cgFe qfw qa@r 2 oy gfr ang g
=Y wIEFAT € ;

(@) 7= 7= fat owg afa zfw
QY FATS AT FA R AR

() afx 7 gfy A T
X Far FATEY A TE & T FAT
grr e i @ g @
. 4 gfz g& amT 3 Faifafa # 38
- & FE wrew &, o ag wmE 7

@, wfe, amaias fawa T
TEEX #Aem A Tew wAr (e
sAmfea faek) ¢ (%) & (7). @&
faaeor awr & eq @ faEar g
[wasrm & war s If@q |
LT-1195/67]

Airport at Ootacumund

6656. Shri Nanja Gowder: Will the
Minister of Tourism and Civil Avia-
tion be pleased to state:

(a) whether Government propose
to construct a new air-port at Oota-
cumund in Nilgiris which is g famous
place of tourist importance and health
resort;

(b) if so, when and at what cost;
and

(c) if not, the reasons therefor?

The Minister of Tourism and Civil
Aviation (Dr. Karan Singh): (a) No,
Sir, Government have no such pro-
posal under consideration.

(b) Does not arise,

(¢) There is an airport gt Coimba-
tore which is about 30 miles from
Ootacumund and connected to it by
good road. In view of this no need
has been felt for an airport at Oota-
cumund.

Supply of Foodgrains to Bihar

6657. Shri Raj Deo Singh:
Shri Shambhu Nath:
Shri Nageshwar:

Will the Minister of Food gnd Agri-
culture be pleased to state:

(a) whether Government are aware
of a press report purporting to allege
that since last April till June there
are differences of thousands of maunds
between the despatch and receipt
figures of foodgrains allotted to Bihar
by the Central Government;

(b) if so, the reasons therefor; and
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(c) the action taken against the
persons responsible therefor?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) and (b). A
press report alleging discrepancies in
the despatch and receipt figures in
respect of foodgrains allotted to Bihar
each month has come to the notice of
Government, Foodgrains are des-
patched to Bihar against monthly allo-
cations from various ports such as
Kandla, Madras, Visakhapatnam,
Calcutta and Bombay, involving: tran-
sit period of several days. The
quantity of foodgrains despatched
during any particular month will not
necessarily be the same as the quan-
tity actually received by the State
Government against those despatches

at various destinations during the
same month. Very considerable
quontities remain in transit at the

end of each month and are received
by the State Government only during
the following month.

(c) Does not arise.
RATT ETH

6658. *t arq TM wigzaTT : FAT
o 7 Y g9t 77 I B FT
Fat fF

(F) faest @7 Taadfa deamE
#Y mafa F wors 3w o A faaey
I 38

(@) vxr wafa § s4F o9 9%,
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(1) T ¥ s o wfw TR
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AR #Aem H{ Tew WA (R
gamafgr ) ¢ (%) ¥ (7).
STAFT BT AT ST Y & #R Ay
T & TN 9T 9T @ & AT U
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Assistance from Nepal for Drought
Areas

6659. Shri Shiva Chandra Jha: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether any assistance from
Nepal. to India. other- than the supply
of foodgrains during the recent
famine in India, has been received;
and!

(b) if so, the nature thereof?

The Minister of State in the Minis~
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) No, Sir.

(b) Does not arise..

Calcutta-London Bus Service:

6660. Shri Shiva Chandra Jha: WilF
the Minister of Transport and Ship-
ping be pleased to state:

(a) whether it is a fact. that there
is any bus service from Calcutta to
London; and;

(b) if so, the details about its time:
schedules, fare and the couniries
through which it passes?

The Deputy Minister in- the Minis-
try of Transport and Shipping (Shrk
Bhakt Darshan): (a) and (b). There
is no regular bus gervice from Cal-
cutta to»London or vice versa. How-
ever, according to their agents im
India, M]|s. Contiki Travel Ltd.,
London, offer “Boomerang Overland:
Tours” from London to Calcutta
through England, France, Italy, Yugo-
slavia, Greece, Turkey Syria, Leba~.
non, Jordian, Iraq, Iran, Afghanistam
and (West) Pakistan. According te
a brochure issued by M]s. Contiki
Travel Ltd., the fare for the London-
Calcutta journey is £ 95 and the
coach-tour starts from London in Sep-
tember and from Calcutta, in: Marak.
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Tuticorin Port Project

6662. Shri K. Ramani:
Shri Umanath:
Shri K. M. Abraham:
.Shri E. K. Nayanar:
Shri Jyotirmoy Basu:
Shri Parthasarathy:

Will the Minister of Transport and
‘Shipping be pleased to state:

(a) whether it is g fact'that an en-
«quiry has been made into the ques-
tion of profitability of the Tuticorin
Port Project;

(b) if se, the findings thereof;

(¢) whether Government have de-
cided to give up the original plan and
make it a fishing Port; and

(dy if so, the reasons therefor?

The Minister of Transport and
Shipping (Dr. V. K. R. V. Rao): (a)
and (b). The Hon'ble Members are
presumably referring to the study
made by the Director of Transport
Research of the economic and finan-
cla] implications of Tuticorin Port
Project. His report indicated that the
traffic passing through the Port by
1970-71 would be of the order of 1.15
millien tonnes per annum as follows:

Coal 0.20 million tonnes

Cement| 0.20 million tunnes
Clinker

Salt 0.45 million tonnes

General Cargo 0.30 million tonnes

- —

1.15 million tonnes

_—

Total:

In view of the estimated traffic the
report concluded that the Dbenefits
which +wouldq accrue were not suffi-
cient to justify the cost of providing
the facilities.

(c) No. Attention is invited to the
statement which I laid on the table

of the Sabha on 19th July, 1967.

(d) Does not arise.

fooeit & mm & &t 7€ a2 W
AL

6663. i WEH W : FT @I JTAY
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Bomb Seare in AJ. Plang

6666, 8hri Atamn Das: Will the
Minister of Tourism and Civil Avia-
tion be pleased to state:

(a) whether it 18 a fact that an Air-
India Boeing was forced to halt at
Dum Dum on the 6th July, 1967 as a
time-bomb was alleged to have been
kept in the plane;

(b) whether gn enquiry has been
held in this regard; and

(¢) if so, the findings thereof?

The Minlster of Tourisss and Civil
Avistless (Dr. Earsa Siugh): (a) to
(c). Yes, Sir. On Thursday the 6th
July, 1987, an unidentified person
gave the Alr India Trafi Officer
Santa Cruz (Bombay) » werning

over the telephone that the Air India
Plane operating the Tokyo Saght
would be blown up within twelve
hours Immediatcly the Awr Indim
Manage?, Calcutta was contacted on
telephone and asked to carry out
anti-sabotage checks as lald down In
the Corporation’s standing instruc-
tions Nothing incriminating was
found on board, but the check delay-
ed the arrival of the aireraft in
Bombay by about 2§ hours, and the
departure of the Bombay—New York
flight by approximately 1§ hours,

Equal representation to Women In
the Rajya Sabha

6667. Shri Alam Das: Will the
Mimister of Law be pleased to state:

(a) whether 1t is g fact that the
All-Indiag Women's Voluntary Associa-
tion has demanded for equal repre-
sentation in the Rajya Sabha;

(b) whether Government are
considering to make necessary amend-
ments in the Representation of the
People Act, 1050 to that effect; and

(c) if so, when?

The Deputy Minister in the Minis-
try of Law (Shri D, R, Chavan): (a)
No such representation has been re-
ceived by the Election Commission ar
by the Government.

(b) No, Sir.

(c) Does not arise,
Fiewt ot work
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Food Corporation of Indiy
6671, SBhri A. 8. Easture:

Shri Tulsidas Jadhav:

Sbhrimati S8harda Mukerjee:

Will the Minister of Food and
Agricultare be pleased to state:

(a) whether it is a fact that the
Food Corporation of India has not

The Ministir of State in the Mink-
try of Food, Agriculture, Community
Deveiopment and Ocoperstion (Shri
Annasebib Shinde): (a) Yes, Bir.

(b) The activities of the Food Cor-
poration of India are extsnded to
different Btates in consultation with
the State Governments concerned
and with their concurrence. As and
when the Government of Maharashtra
requires the services of the Corpora-
tion there will be no dificulty for the
Corporation to start functioning in

that State.

DM.S, Ghee for Malaysls

6872, Shri Ram Charan:
Shri Molahu Prasad:
Shri Lakhan La] Eapoor:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Delhi Milk Scheme hag entered into
an agreement with the Government
of Malaysia for exporting D.M.8. Ghee
when there is already a shortage of
ghee in Delhi;

(b) whether it is also a fact that
the cost of exporting D.M.8. Ghee is
lower than the selling price at Delhi;
and

(c) if so, the reasons therefor?

The Minister of Siate in the Mials-
Commuuicy

Annasahib Shinde): (a) No, A pro-
posal for export of 480 Kgs. of D.MB.
Ghee to & private party in Kuala
Lampur (Malaysia) through the State
Trading Corporation is, howsver,
under consideration.

(b) Yes, Sir.
(e) A lower export price bas heen
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12 hrs.

ANNOUNCEMENT RE: EXAMINA-
TION OF SULPHUR CONTRACT
BY PUBLIC UNDERTAKINGS
COMMITTEE.

Mr. speaker Now, we shall tak..
up..

Bhri §. M. Banerjee (Kanpur):
May I make one submission?......

Mr. Speaker: I am myself going
to say something.

On the 321st July, 1967, during the
course of supplementaries on Starred
Question No. 1201 in respect of the
contract entered into by the State Tra-
ding Corporation with an American
firyy for the supply of over three
lakh tons of sulphur, Shri Madhu
Limaye suggested that a committee
of five Members of the House should
be set up to go into the question.
Shri S. M. Banerjee also suggested
that g parliamentary committce
should go into this gquestion. Shri
Ranga snuggested that the Speaker
might refer the matter to one of
the three Financia]l Committees for
examination.

Later, on the same day, Shri Madhwe
Limaye gave notice of a No-day
yet-named motion that the Speaker
might request the Public Undertak-
ings Committee to examine the mat-
ter. Shri Ranga and a few other
Members also wrote to me that one
of the three Financial Committees es-
pecially the Public Undertakings
Committee, be asked to examine and
report on this matter.

I have decided to refer the matter
to the Committee on Public Under-
takings for examination and report
at an early date.

Mr. Speaker: Now, Papers to be
Laid on the Table,

ﬂ“ﬁﬂ(aﬁt}:ﬂﬁm
fipwrs Wy ey 7
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Mr. Speaker: The Home Minister
is just now in the Hajya Sabha. We
shall take that up any moment he
comes here.

Shrl 8, M. Banerjee: May I make
a submission?....

Mr. Speaker: Shri S. M. Banerjee
should resume his seat. 1 do not
want anything to be raised here
which is not on the Order Paper.

Shri 8. M. Banerjes: I want your
guidance.
T ot e woRw (e af)
WOHHRE TR W wmpon ¥, 2

ot gw+ Wy wwEm  (TR)
% ¥ o weary foar qr | @ A< fom
LU
Mr. Speaker: All hon. Members
may please sit down, If everybody
gota upr and says something then it
will only leag to confusion,

ﬂ“m:tﬁuﬂotﬂ'c
i A Faw W ATHAF R
qw T wer § f wgew ¥ oy I Wy
tror Ay gE T A .

Me, Spesker: I cannot allow this
kind of thing. None of these obser-

all, I am on my legs. Secondly, I
would not allow hon. Members to
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Mr, Speaker: None of tivese obeer-
vations by the hon. Members will be
recorded.

Shy! & M. Banerjee: **
Shyl George Fernandes: **
st pew Wy wgETg **

M Speaker; Now, Papers to be
be LAld on the Table,

12.04 hrs.
PAPERS LAID ON THE TABLE

FmaNCE ACCOUNTS OF CENTRAL Gove

erNMENT AND AupiT REPORT, DEFENCE

SErvICES AND APPROPRIATION ACCOUNTS
OoF DEFENCE SERVICES

gpe Deéputy Prime Minister and
of Finance (Shri Morarfi

Des#l): 1 beg to lay on the Table a

copy each of the following papers:

(1) Finance Accounts of the Cen-
tral Government for the year
1965-66, [Placed in Library.
See No, LT-1168/67].

(2) Audit Report, Defence Ser-
vices, 1967, under article 151
(1) of the Constitution. [Plac-
ed in Labrary. See No. LT-
1164/67].

(3) Appropriafion Accounts of the-
Defence Services for the year
1065-86 and Commercial Ap-
pendix thereon. [Placed in
Library, See No. LT-1185/
671.

NQFIFICATION UNDER MERCHANT SaP-
pmi@ ACT ANNUAL RErORT or MUGUL
Lovz Lro.
fhe Minister of Transpert and
Spipping (Dr. V. K. B. V. Rao): I

beg to lay on the Table—

(1) (i) A copy of the Sailing
Vessels (Members of Crew)
Rules, 1887, published in
Notification No. G.S.R. 538 inr
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[Dr. V. K. R V. Rao,]

the Merchant Shipping Act,
1968.

(i) A statement showing reasons
for delay in laying the above
Notification., [Placed i{n Lib-
rary. See No. LT-1188/67].

A copy of the Annual Report
of the Mugal lJine Limted,
Bombay for the year ended
31st December, 1068, along
with the Audited Accounts
and comments of the Com-
ptroller and Auditor General
thereon, under sub-section (1)
of section 619A of the Com-
panies Act, 1956. [Placed in
Library, See No. TLT-1187/
.

Rzrorr oFf CommIrTEx Oor M/Ps. oN
“pucarion (1967)—NarroNar Poriey
oN EbvucaTION

The Minister of State in the Minis-
of Education (Bhri Bhagwat Jha
: On behalf of Dr. Triguna Sen,
g to lay on the Table a copy of
e Report of the Committee of Mem-
bers of Parliament on Education (1967)
—National Policy on Education.
[Placed in Library. See No. LT-1168/
€7].

Shri Vasudevan Nalr (Peermade):
1 hope we are having a discussion on
this report.

Mr. Speaker: I shall see. That is a
separate thing.

NOTIFICATIONS UNDER INDIAM TELEGRAPH
Act AND INDIAN WIREIXSS
TrsGrarEY ACT

The Minister of State in the De-
partments of Parliamentary Affairs
and Commanications (Shri 1. K, Guj-
wal): T beg to lay on the Table—

(I)Aoopyuchottheio}lowmgﬁc-
tifications under sub-section (5) of
section 7 of the Indian Telegrph Act.
1885:—

(i) The Licensing of Wireless Re-
celving Apparatug (Amend-
ment) Rules, 1087, published
in Naotifeation No. GSR. T2

2)

s

ﬁ"'
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in Gasette of India dated the
27th May, 1967, .

Rules, 1967, published in
Notification No. G5.R. 778 in
Gazette of India dated the
27th May, 1067. [Placed in
glm:rv. See No. LT-1170/
1.

(2) A copy each of the following
potifications under sub-section (¢) of
10 of the Indian Wireless Tele-

Act, 1933:—

(i) The Indlan Wireless Tele-
graphy (Possession) Amend-
ment Rules, 1967, published
in notification No. G.B.R. T
in. Tarsdtoc A5 "Tnilin Antodh “hire
27th May, 1067

(ii) The Indian Wireless Telegra-
phy (Possession) Second Am-
endment Rules, 1967, publish-
ed in Notification No, G.SR.
982 in Gazette of India dated
the 17th June, 1887. [Placed
in Library. See No, LT-1171/
67].

pormricaTion unper Moror VrEICLEZS
Acr

The Deputy
¢ of Transport and Shipping (Shri
phakt Darshan): I beg to lay on the
fable—

(i1) A copy of th Delhi Motor

Vehicles (1st Amendment)
Rules, 1986, published in
Notification No. F. 12 (76)/60
66-PR(T) in Delhi Gazette
dated the 24th March, 1968,
under sub-section (3) of sec-
tion 133 of the Motor Vehi-
cles Act, 1939,
A statement showing reasons
for delay in laying the above
Notification. [Placed in Lib=
rary. No, LT-1172/67].

1805 hre,

COMMITTEE ON PRIVATE MEM-

BERS' BILLS AND RESOLUTIONS
Texre Rzrorr

Shri Khafiikar (Khed): I beg %
,;-mm.mlmu&-u—-

@)
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mities on Private Mambers’ Bills snd
Resolutions.

ESTIMATES COMMITTEE
Noera Rerort

Sbri Shantilal Shah (Bombay—
North-West): I beg to present the
Ninth Report of the Estimates Com-

12,05} hrs,

RE: STRIKE BY LIC EMPLOYEES

My, SBpeaker: The Food Minister is
going to make a statement.

oft wy fowd : (WT) : & wrd
weir fie frer et oftawr T fome &
whwniegt ¥ gwee Wi wiet & e &
o)

Shri B, M. Banerjes (Kanpur): Let
the Finance Minister make a state-
ment.

Mr, Bpeaker: Now, Shri Jagjivan

. e, Biriioé W BET, SRAVANA S, 1000 (SAKA)

1288 hrs,

STATEMENT Re. GIFT OF WHEAT
FROM AUSTRALIA

( wt=fiwr )
of; wTe FYANIE : Koz ® F]AT
% Ko F e Tgar § 7
Mr, Speaker: Not now. He is not
allowed to do it now. .
.oy ww sothw : qU QW
STqeaT FTAAE. . .

Mr. Speaker: I do not allow it. The
vyavashtha will have to be answered
by me then.

At Soihw: wT & ¥ W
oY ¥ g S qeT T i wrerfer
TE T g AT R | o g ¥
w1 ot o7 fie ww w5 @ ggw w@wr
ot WA &1 AT N A T g
frebat & afr ar1 ww ¥ ao
B It ¥ W TRaT R ar Wy
o @ 7T & a1 Avy W ¥ fieew
A WK firy a7 9T 7 W, XA
AT ¥ AT A A ) O Ay
fis o T g aT T wT AL
Iy T A fre & S 1 & ST
wTaT § fi 3 T TP 9 e e’
ang

Mr, Speaker: Thers iz no peint of
order, Dr, Govind Das.
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PERSONAL, ENPLANATION B¥
MEMBER UNDER RULE 387
o iy 1w (wrweye) : sy

wge fete 20 ywrk A wow v

¥ R § o e e g age

it I F v o g

g wnee frew v & Fe o frdndt

o AWl ¥ maw w7 qF WY woA

e ¥ vam1 & wni 38 T e &

wfi w1 o & ¥ qg wwga Ty ¥ A

& A q¢ s gE @ 97 @

STETC 9T R 47 | AAHIEE A ¥

W T WO A v gk vw F IR

WEP QT fE TA M & a7 4%

W € Q¥ wawdd ox weadt ¥

FCTE WA fgaw ¥ wuA W owg

s o fermam g (oo TAH T

e fed o sk maR g

& ¥ 7g Wi ot Porar fr 3% W T

VT HC TR oy X car vy

T W& W2 T G q{ AT g

fo 37 ¥ wry W qat anr gy A ok

€ 1 ¥ ww § Tatfoe afdefr

AR A wneaQr

T ¥ o & o fgar a wrc ¥ fet

T Y frduor & <aw W

Beany Bom. Members rose—

Mr. Speaker: No, no. So many hon.
Members cannot get up and start
speaking,

ot wy foord : (i) : wonaew
WY wrgy §Y AT § 9 S Wy g

off go% w3 wqe : (IedA)
TR Em A G

Mr. Speaker: It is only a persomal
«axplanation. He wanted to correct
Himself. K cannot be a point of di-
<ussion now,

o wg foed - Wt et § 4

JULY 38,

| mustwrodwoed  1yjbb'

ftyow Wy e & Y oF
ety feat v ww 9 wv v  ?

Mr, Speaker; Everybody who has
given a prastav wants to raise it hers.
That is not possible, There sre 50—
100 prastavs, Is it suggested  that
they can all rise now and start spesk-
ing on them?

oft v wrt wyar: A freen
wifed | wrawrdr & frwdt wfygd fe
ey g

Mr. Bpeaker: Let him wait. It will

go in the routine way from the office.
The office will write to him whether
it has been accepted or not. 1t i=
the duty of the office to do that I
expect them to write to every hon.
Member who has given potice of any
matter, There is no doubt about
that.

ﬂ[ﬂﬂm:ﬁw
afiferg) AT eR i @
agr fed 0
Mr, Speaker: If you have any com-
pl&i.ntthltﬂﬁaﬂloehuaotm

properly, please write to me. Thbe
Secretary and myself will look into it

o gow o g : #  arowt
forar & AfeT 99 w1 Wt s A
frer &1

Published in Gesette of Indis. Extracedivry, Part 11, Section 3, d@ST s7+67
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Act, 1047 in relation to ths Food Cor-
poration of India,

Shri 8. M. Banerjes (Kanpur): 1
‘would like to oppose this,

My, Spesker: At the introduction
atage itself you want to oppose?

Bhrl 8. M. Banerjee; Yes, The
Statement of Objects and Reasons of
this Food Corporations (Amendment)
Bill declares:

“The object of this Bill is to
prescribe the conditions of ser-
vice in regard to pay, pension and
other similar matters which would
be applicable to the employees
on their transfer to the Corpo-
ration. In doing so, care has
been taken to ensure that the pay,
pension and other conditions of
service are not as far as possible,
adversely affected on account of
such transfer.”

Then, I would invite your kind at-
tention to page 2 of the Bill where
<lause (3) reads:

Government and become an em-
ployee of the Corporation .. .”

The Food Corporstion Employees’
Association, an all-India body, has
been fighting hard for their very ex-
istence. Their services were termi-

Mz, Speaker: All this you can raise
at a later stage.

employees have not bee
with the result that this Bill

fulfll the demands, and ag such I
pose this. It ghould be gent back
discussion ghould be held with
employees, and this should be re-
drafted apd placed before the House

ol woth : (wrrkafianT) ¢
ey wENeT, & @ fadaw w7 fadw
w0 ¥ fag war gur £ 1 Ay e,
ofy awolf, ¥ o wF vy § o w1 wwi
@ gq f Frdey wom e g fe
woere forme stz wis oF &
wiarfat *Y gy st ¥ whrd
ok & weww % g faor Ak & 1 ok
fief ¥ ag amer wor oft § fir Qg doe
grafem sreqtiee ® wew firar oty
fart &) FomTyardt § | 99 wERNT
¥ el @ e age qant ¥ §
witfe o ®Y wrgw T § e w Iy
BT ST ¥ 4T AT AT GO
el 3 car Wl a1 wrw ¥ g fe
o |y g Foaaw araedee
T T & WA ¥ ATt ¥ g sweqr
st ot gw o W ot fr ag
faw TR AT Fg, ¥ga 7T
grafen wToRww & wRwifodt & way
ol Wi Nyt dRafrga feaw
agt 7T dw fear Wk

geef
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“That leave be granted to intro-
duce a Bill to amend the Food
Corporations Act, 1964 and to de-
clare the Central Government as
the appropriate Government
under the Industrial Disputes Act,
1947 in relation to the Food Cor-
poration of India.”

The motion was adopted.

Shri Jagfiwan Ram: I introduce the
Bill.

1215 b,
COTTON FABRICS (ADDITIONAL
EXCISE DUTY) (REPEAL) BILL®
wifwen st (sft fiotw Feg)
e wgven, § wamw v g fe
wrzw dfire (g qwrer 3EY)
Q& 1987 & froaT ¥ S9eg &
aryy fadtaw &1 dw wot & wqAfa &
ay
Mr. Speaker: The question is:
“That leave be granted to intro-
duce a Bill to provide for the re-

peal of the Cotton Fabries (Addi-
tional Excise Duty) Act, 1957.

The motion waes adopted.
ot flle oy : & faw W) dw
wwrfg .. ..

tham had already taken 11 minutes
and he may kindly complete in en-
other 4-5 minutes.

minutes, So, you try to conclude as

® Published in Gezette of Indla Extraordinary Part H, Section 3, dated. .

25-8-108,

fIntroduced with the recommendastion of the President,
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Then, when money bécomes neces-
sary, suddenly, the Government chan-
geg its policy of hanging blackmarke-
teers and says, “You purchase gold
bunds and we shall not ask you, where
your money came from.” Perlodi-
cally, thus the hand of friendship is
advanced to these gentlemen, In
Colmbatore, there was a huge indige-
nous enterprise for printing currency
notes, and one man was

An hon, Member: That was in the
private sector

Shri Teanetl Vishwanatham:. book-
et for two years, But what did the
Gorvernment do® They approprated
the currency notes for themselves,
What 19 the use of punishing a man
for two years and then appropriating
all the currency which he had printed,
on the ground that the currency notes
had already gone into currency, and
therefore the Government shall use 1t
themselves? Therefore, 1t 1z hke
using stolen money, using counterfeit
money munted by that person

As I saud, we should not have too
much friendship with businessmen
You remember there was a great in-
dustrialist; there is that great indus-
trialist, called Dharma Teja. An
mncadent happened at  Hyderabad
which I do not know whether you
remember or not, but somehow it has

that particular gentleman (Inter-
ruption)
To setisfy what 1s called the lef*

An industrialist wants to acquire a
piece of land at a cheap rate He goes
to the Collector and gets the land
under the Land Acquisition Act The
aggneved persons go to the court
Court says, Land Acquisition Act can-
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1897 hre.
(M. Derurr-Speaxen in the Chasr]

Comirlg to financial administration.
request the Finance Minister
somebody from the Finance
to study the audit reports
reports. In Hyderabad alse
this difficulty. Generally the
was not able to et at

On our suggestion, the
appointed a Cabinet sub-

hil

EEQ!E
Es%EE
ES- R

sundry debtor™ It is Rs. 7544 lakhs
Why? The whereabouts of the firm
are not known. I am speaking from
the audit reports. Rs. 32 lakhg are
not collected from the Delh: Grains
Syndicate because the Directors are not
sufficiently rich. This is the kind of
things going on in the adminisiration
There is another case. A public noti-
fleation was necessary to exempt yarn
which is used directly for export or
made part of a fabric and exported.
No notificaflon was made. Therefore,
the man was not entitled to any re-
bate. It was very clear, Tf they
wanted, they would have issucd a le-
gal notification, but they did not. Yet
Rs 2.88 crores were given as refund.
Ido not know at what stage the Gov-
ernment is considering that particular
problem.

The Finance Minister should psy
some attention to some of these mat-

SRAVANA 3.'1880 (SAKA)

cularly, are very much hit by this
economic condition. The middle-
cluss people who are supposed to be
the backbone of our soclety are very
much depressed and frustrated by the
economie condition of our country that
it Is becoming very difficult for the
society as such to exist. All these
years, though we have achieved poli-
tical independence, we have paid little
attention towards improving the eco-
nomic condition of our country.

Sir, for either an individual or a
nation, you will agree, there are three
very important sallent features that
are required. One iz political consei-
ousness, the second is economic growth
and the third is moral values. Of
course, we became politically con-
scious and we got independence. But
our economic strength we could not
improve and the moral values are fast
deteriorating. We have reached such
a point when we are in a very difficult
situation. All these things that we gee
around us, including Naxalbarl, are
a reflection of our economic cripple-
ness. Unless and until we take a very
practical view of our economic affairs
we, perhaps, vannot go ahead at all

What have we been doing all the
time? Whenever a situation arose,
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you will find, we have been unly p between these threp de-

sppointing , committees partments of the Flnance Ministry

ultimately we find that we are
there from whers we gtarted. I cong-
ratulate the Finance Minister for he
has given special attention to the ad-
ministrative set-up and he has thought
that something has got to be done in
the administretive set-up. It is &
good sign. But unless and until we
are out of the old buresucratic way
of administrative set-up we cannot
improve.

At gresent, hegides gpublic under-
takings, which instead of being an as-
set are, most of them, a Mability, we
have got three sources of collectron of
revenues—income-tax, central excise
and customs. In the matter of collec-
tion of taxes we are following the
old~fashioned method inherited from
our old rulery, the Britishers, the me-
thod which the Britishers themselves
have now denounced and have con-
siderably changed or are changing, If
we cannot introduce somethint new,
if we cannot inculcate an idea of con-
fidence, gecurity and patriotism, we
can at least copy the changes that the
British Administration is now introdu-
cing in itz own administration. I
have heard and I very much welcome
that our Finance Minister has thought
of sending some officerg of the direct
taxation depertment—the Income-tax
Department—to study the rationalisa-
tion of tax collection in the United
States of America. 1 would request
him also to think of sending « similar
team of offivers from the Department
of Central Excise and Customs be-
cause 50 per cent of the revenue that
we receive are from central excise,
about 80 or 40 per cent from direct
taxation and 8 to 9 per cent from the
curtoms

1 would also like to draw his atten-
tin to the relationship between these
three wings of the Finance Ministry.
Sy far as my knowledge goes, the re-

comfortable,
TheTe must be a apirit of brotherhood
among them and they must keep the
national interest above everything
els®. But what we actually find is
thst this spirit js not there and one
department is trying to pull down the
other department. My information
15 that the customs are trying to pre-
dominate over the central excise and
the central excise are trying to ward
off the atrocities perpetrated on them
Central excige iy 8 very widespread
department with offices in every nook
and corner of this country. Yet, it is
not given the importance due to it, I
would request the Finance Minister
to bring about co-ordination and good
relations between these wings of the
minance Ministry.

Then 1 come to the duplication of
work in the working of the Ministries
we notice that there is duplication of
officers by the different Ministries for
apmost similar type of work at the
same place, which can gsafely be
avoided. In the Umted Kingdom the
representative of Central Excise in re-
mote areas of the country or town are
saddle with other wark of the govern-
ment such as acting ag recommending
officers  for the grant of pension,
working as watch dog on every inch
of the British coast and so on. But,
1n our country, we have multiplied ex-
penditure by creating the Border Se-
~urity Force, Central Reserrve  Pollce
and I do not know how many intelli-
gence departments There are parallel
organisations like Economic Offences
wing run by police officers who do not
know the ABC of economic offences
and they treat well placed persons of
the country as police criminals while
nvestigating their cases.

In the matter of duplication I will
cite just one example, and that is tele-
communication, Each Ministry has got
jt4 own telecommunication and at
times it hag been the experience that
while the capacity of the telecom
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a bigger empirg all over the country
15 stopped, I am afrmd, there cannot
be any real economy  Therefore, I
would request the Finance Mimster
to ensure that duplication and multi-
plheation of work in different depart-
ments are reduced so that there can
be real economy effectad jn the ad-
minustrative expenditure,

Then I will say a few words about
the recession that 1s engulfing or sur
rounding us We are faced with
great trouble due tp this recession,
slump or depression Inflatio, no
doubt 1s still the basic malady and
shortages of cohsumption goods are
largely evident While recession is
felt in certain sectors at present, its
chan reaction resulting in widespread
recession in various industnal activi-
ties, if not checked in time, 15 ynevi-
table For example, the lower agr-
cultural production has seriously aff-
ected production of cotton textiles,
sugar, jute etc Slackness in the publie
off-taka of flmshed cloth has had
its repercussions on textile machine
manufacturing industry The lower
agricultural and industmal production
has it repercussions on transpo:t
sectors particularly railways and road
transport Only today I read in the
papers that the Mimstry 18 not en-
couraging the small-scale 1ndustrial
sector which contributeg 1n g laige
measure to the manufacture of iail-
way components [ think this 13 not
desirable when there 1s such recession
at present, Government departments
such as railways and others must en-
courage the small jndustrialists by
placing orders on them so that those
industriss can thrive and thus keep on
their logs at least

Now, what 18 the impact of the pre-
sent sconomic sifuation on the com-
mon man—this is 8  very importani
sspact—and what Temedial measures

B, 1067 14404

should be taken? Budgets acpy framed
and economic policies announced year
after year But the adverse
dence of the present gconomie
ditions on the common man has 4o be
of

conseguences
evitable after the economy had be-
come over-heated and perhaps a few
advantages may accrue in the form of
compulsory cost consciousness among
the producers and some sort of con-
sumer resistance on the part of the
consumers 1n order to restnct ther
purchases to thewr barest minarnum re-
quirements  Before the recession s,
however, carried too far, its impact,
whuch may do jncalculable harm to
the economy, hag to be reduced in g
planned and ntegrated manner,

In order to avert this recession it is
the duty of the Government to create
a psychological climate, At present
we find that a sort of gifidence has
grown among each and every indivi-
dual, to whatever stratum he belongs
Whether he belonge to the middle
lass or to the industry or to anything
a sort of difidence has crept intg his
mind gnd he 15 thinking j terms of
unsurety of anything What we find
m actual practice is that everybody,
every housewife, wants to conserve
for a week or a month or whatever
their capacity to buy 1s because of this
sort of They do not know
whether tomorrow they will get sugar
or not or whethe; they will get food-
grains or not or whether they will

requirements

purchase thewr daily cosumption every
day but what we see today is that
everybody wantg to conserve far a
longer period, ag much &s
eltyc.nm This also
a sort of small or big hoarding
has also contributed to recession,

Eg
i
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Bill, 1967

1343 A,
[Mz. Sexaxxzx in the Chair]

We also talk very much about
nationalisation of #6 many things, I
am not opposed to nationalisation but
what I am opposed to is lest there
might be State monopoly. As we are
opposed to any sort of monopoly, a
State monopoly will be a further
worse affair and this wil] lead ug to
further trouble. 8o, instead of creat-
ing some condition, which we cannol
possibly create, we may create
disharmony in the psychology of the
people. So, it is our duty not to speak
about that and we should create a
psychological climafe so that people
may have confidence in themselves.

Mr. Speaker: Please conclude,

Shri Sbashi Bamjan: 1 am conclud
ng.

There 1s one more aspect which occurs
to me at the moment. The Govern-
ment can help by reducing taxes on
road transport. Road transport very
much weighs on us because at present

road transport is very much burdened
itwewwredmﬂﬁ!burden,thh

JULY 25, 1847

imbalance in that

commoditieg and the concentration of
wealth are dissolved except in propor-
tion that is suited to our country
That is the need of the hour,

privilege Motion, Shri Goel.
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revepls that the Glovarnor had con- “Asked be had prorogued
milted the Cemiral Governmant and, the Assembly on the advice of the
1 presums, that he had comsulted the Chiet Minister, Mr Reddy re-
Homp Minister gnd that, it was ut the marked, ‘what transpires

would like to read a relevani
portion of the statement of the Home
Minister.

E

generally to be disclobed’. He
sdded, he had consulted the Cen-
tral Government to the extent
that the Constitution requires”

8bri Randhir Singh: It does not say,
the Home Minister,

ot W wedw (rrga):

" aqr ag wrad fafreeT ar dfielt anfar

fafreeT & T w8

Shri Shri Chand Goel: What eise
{g ‘the Ceniral Government'? Even
if he had consulted the Minister of
State or the Minister, we are
justified in presuming that the Home
Minitser was in the know aof all this.
(Interruption). Again in the Times
vj India....

Mr. Bpeaker: One paper is gooa
enovugh. He need not repeat it from
all the papers.

Shri Shri Chand Goel: This is what
has appeared in the Times of India
of 21st July regarding the statement
of the Governor:

“Asked whether he had consult-
ed the Centre before proroguing
the House, he said he had done
50 ‘to the extent the Constitution
permits’' "

Mr. Speaker: He need not repcat
The same wording is there,

ghri Shri Chand Goel: From what
has appeared in the Press and from
the statement which the Home Minis-
ter made in this hon. House, it is clear
that the Home Minister has tried to
mislead the House, has tried to give
wrong information . . .

ghri Randhir Singh: It is a surmise. -
ghri Shri Chand Geel: .. .. deli-

berately. According to May's Par-
mm:
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[Shri Shri Chand Goel]
“The House may treat the mak-

ing of a deliberately mislesding
statement as & contempt.”

“In 1843, the House resolved
that in making a personal state-
ment which contained the words
which he later admitted not tobe
true, a former Member had been
guilty of a grave contempt.’

This gives reference to Mr. Profumo's
case. 1 want to draw the attention
of this hon, House that the British
War Secretary had to lose his job,
had to resign, because he had made a
wrong statement in the House del-
berately. Our case js that the hon.
Home Minister knew the full facts.
He had had a conversation with the

contradiction between what the Home
Minister says and what the Governor

has been raised at an early opportu-
nity. This matter was raised at an
arly opportunity.

Mr. Bpeaker: I have permitted him
to raise it. That iz all right He
may please sit down.

Mr, Limaye.

oft wy ot (<) - o e,
T ¥ W & ay 916 wow wpn § e
T O o § AT O ad g gl
aTy oY 3y & fe war S & e
wT ¥ 7oy 52w Framr gt w7 ST
sRwremgamtar gt Wik ¥
vwawa § et AR, e ¥
et g a1 g felt wfir & oW
o wawe oft & 0 & ww

wrad i mff aper e g | o ¥ wawe
t Wiy wonc

N ?-ﬁ tonfie Fery: TRTe o1 T e

ot e golfie : W |

oY vy fovdt : AR v o fis
srafrg salt aate ¥ oy A Fod wad
§rE R wen W g dn @
a1 A€ arge war Y R I9 & wEww
&1 o s @ o oar i
gorrt ¥ ¥ 1wt ag & fo wr xw A
§ Iw ¥ W0 gemg-wew gen & ar
aft 1w ) g 2w § e md oo
3 ¥ww oy ff wqy fr waTEET ¥R A
qg®r & # sdfiearr & o F wewg AW
ferar @7 1 I *1 7g WA & wg g
¢ ¥w feeht & wwraTeeEt daw
are v §, Gy i i 8 S

fpry & FT WM § 1 IW W RS

fFdrde ofr off T wgET ¥

ke AW %1 g AW Tg §
¥ fis §Fer Qe T wrar g, e & &
sewgr § fo &7 wer welr oY awg
wrfr oY, e sefr ) qw faarr awr WY
T w1, fearaa v ¥ qwg §
w4 Wfew & 7 99 W o "o
figerere & wrqre T T el ¢ -

“Shri K. C. Reddy said that as
the Governor he had to take an
opjective and dispassionate view
of the situation. He wag confi-
dent that today's step would help
maintain the stability of the Gov-
ernment.”.

N wr & fx mok & o o
feafir ¥t g arey-fires gfeeie ¥ dwer
Ty § 1 & Frdor wow wew § f
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foofs ®t weypfrs giewer & of)-
oreeft dw et §, o fiekw (e
) W e W § ) e e
wgw N Faw qer T N oqw 9
TN ST GT N W AW WA
i 7 wg¥ 5 & ] vey-fres gfeww
& Py wr sy fvar o

‘Chomr qeedw’ & moke A 7
wgr fe & & Fardneft <o vy & WY qeR-
et fivar st qen Wit & o wATe-
awrq fear & 3 e weft ¥ www O
aft wrr, I ] @ few i w0
T FR wt T Q, Jwex K A
FATTER WA W1 hean fwam

& gz sren wgm g f& e
age W agr W A, AT A @,
Mnagey Ffgagu ¢ w
¥er wredrzgwore 4% £, o 5w wivare
& &z wifigg | & 7% A vy e v
arir 7 =i frwr ¥ & Ty A, wife
¥ afer w3 ar it ¥ WO
won 7l ¥ A w @ § WO w1 ww
7 gwgwraa g d | wefed K oW
afy e g | e wr AT awa
vty T & T F@ ¥ A wg
R 7 TR A A ¥ AW, el f
FEAFIATFTE | WA AR §
fir @ QX F mlETw & § §WE-
mugrart

it s (Wh) T T
argx & fag freelt Wt w1 qowran a
t?

it wy fomdd : & I ¥ @ G
R e wT vt @ ST
# ot oy o o § fe wwfie wew
wmgti N ailF
T 7 7wl wTge & Wy g
o ¢ | vy T won wff Wi,
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#rug it g wg T g | €N Y
g § e wre swg-awea g,
A o ama WY farar i omer & 7
TR g ¥ %y fe g wwg ¥
sarear= fear miv 1 & Fogwpn o
waryam foa feafad gwr 8, 39 R
wfaT ¥ W{¥8X 203, 164 WY 355
# gear gk & | g afqur ¥ faers
Lol O

ot wiwcom WAy W saY
356 WY Wt 2w |

Wt vy fewm  WYYBE 236 W
7w ag g g & o ¥ ot
afauT & wepAT T Agy wemk o @t §
W T IE T AR T W T §
# 3 %1 Wl g FTQWE’ T wedT
g e e ek (e
ww) TR TOEI ETE ¥ A 9T
1 s aft 81 & ST W o e
AT QM | WIS 356 frmger s

t | (Interruptions)

Mr. SBpeaker. By these interrup-
tions and runmng commentarnes the
hon Member is not helping the debate
bul only lengthenung 1t because Shn
Madhu Limaye will begin replying to
hyn every time

ot wy fomm Wt figg o oy ww e
a g

+The Unmion Home Secretary s
understood to have sounded the
State Government Cluef Secre-
tary today as to how soon he could
hold mid-term elections 1n
Madhya Pradesh if it was decud~
ed to hold theen Mr Noronha,
Chuef Secretary, 15 understood %
have replied that they oowld not
oe held before mud-Nowvember.
‘Elections were out of the Ques-

|
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twon during the monsoon and the
time before November would be
the minimum required for mak-

ing the necessary preparations’,
he is reported tg have told the

Home Secretary.”.

¥ w1 g i wow wdw ¥ w0
s xR weiwgapd b
¥ wwmafy g wx fed wdd, wan
T N AT § wer W g,
ot | ¥ Aty qowre ¥ A
0 WTAW 9T a8 3% SR 9w ot
& 1 7y W wida ardf e arrer At 4
¥ g dwel it T ¥ i
A0 ¥ O T T @ Y

ovgew wre gfowan’ 4 ag wweemt
fe wiite aferich o o dsv &
oft wgw ¥ of firw & g iz W
fork wq T e R | g wwr &
fs xg awz @, ¥fer 37 wr & QT
g s anx §

afe st & g T W
ok fordt firet oft 2 fivelt § ot ag Pt
T vww &y § W g e
s & gv arwr gim w6
NN AT TG IR
RW 9T W AW | o Sawr W
7 dfag 1 g s ot v e
ow §fg | of arlt o w ¥ et
ton wtdtwd gu Hov ft aww
Y & Ay wer ¥ won g § fe
ey W Wt w foenw & fe
w5 arw F ¥y goered, felt @
Y, wwer Wit ff, g welr §f @1 o
il ¥ ), vy fied R ag W
wrw fway war ? s wg ¥ yveT §
s wypw oo o Xt g
woR Ko sl wwm 1
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prorogation ot :
stand by what I had uttered in

House that I dig not have any

cussion, any talk, with the Governor
before that. So there was no question
of my advising him or there being
any discussion belween him and me.

the privilege motion was raised here.
The letter®* received from his Secre-
tary—] am prepared to lay it on the
Table—to one of the Joint Secreta-
ries in the Home Ministry reads thus.

“My dear Srimivasavardhan,

‘l have received your d.o. let-
ter no.. dated 22 July with the
enclosed copy of a privilege
motion, notice of which has been
given 1n the Lok Sabha by Shri
Madhu Lamaye, MP and others.

“l have placed the papers be-
fore the Governor and he desires
me to say that the reports quoted

Some representatives of the press
met the Governor on 20th July.
He handed tg them a prepared
statement, a copy of which is en-
cloged.

*Placeq n Library. $e« No. LT- 1178]07.
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The,e are the facts He again men-
tioned what 13 reported to have trans-
pired between the Home Secretary
here and the Chief Secretary there
That matier does not come in here

Mr, Bpeaker: No we are concein-
ed only with the matter rased origi-
nally by Bhry Goel

Shei ¥, B, Chavan: These ure the
two things: whetherIor anybody else

SRAVANA 3, 188 (SAKA) Pinance (No.3)

B, 1967 Tggee

Shri 8 M Banerjee rose—

Mr. Speaker: I do not thunk amy
turther discusmon 1s necessary It 1s
clear that the Governor himself has
sald that he has not consulted the
Home Munuster

Shri E K. Nayar (Bahraich) 1ue

Governor has not stated, his Secre-
tary has stated

the fact that

1
§
8
ip

33
§

therefore withhold my consent to ths
motion

We shall now adlourn for lunch
to meet agaun at 2 PM
13.05 hrs

The Lok Sabha then adjourned for
lunch tll Fourteen of the clock

The Lok Sabha reassembled after
Lunch at three minutes past Fourteen
of the Clock

|Mr Dxeury Seeakiz m the Chair]
FINANCE (NO 2) BILL, 1987—
Contd

ed members of this House bave &l-
ready made topical comment on vari-
ous aspects of the policy in the course
of the discussion of the budget 1
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[Shri K. K. Nayarl

now and to examine these home
truths at lesure

We are singular among the nations
of the world for our readiness to be
inveigled and perverted by slogans
and catch phrases, ang the Congress
has been ruling us all along with
slogans and catch phrases Congress
leaders have not been slow to ex-
ploit our gullibility and our almost
childiike fasth in the appropriateness
and smncerity of the slogans, and suc
cessuve disenchantments have failed
to make us either sceptical or even
cautious Many slogans inspired im
peiled and eventually betrayed us in
pre-Independence days One of these
slogans 15 stll with us Inqulab
Zindabad' But today it has a diffe-
rent meamng for those who declaim
under its banner For according o
the Congressmen, Inquilab has come
and gone, and any attempt to create
a revolution or to suggest a revolution
against the Congress 1declogy and
practice 1s both sacrilege and heresy

Akhand Bharat a glogan in which
we al] behieved at one time—

Shri Bajaj (Wardha)
We still believe 1n it

Shri K. K. Nayar I do nol disture
your belief

Shri Kamalnayan Bajajc We all
beileve 1n 1t  Perhaps you do not
believe in 1t now

Shri K K. Nayar: Whether 1 be-
hieve or not 1s not a matter for dis-
eussion now I believe the maiter
lor discussion 15 what I think of the
pulicies of the day and not individual
beliefs

Shri Kamalnayan Bajaj: If you also
Selieve 1in it 1 am happy We are
happy

Shri K. K Nayar. My personal
belief should not disturb you either
Akhand Bharat, a slogan in which
practically every ope in the oountry

JULY¥ 18, 1067
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believed at one time, 13 now the wail
of but a few Others beliove that the
slogan was assasanated by Congress
perfidy and cannot be resurrected.

The first Prime Minister of thus
country gave us the slogan, Arem
Haram Has Jawaharlal Nehru who
set and preached thus gospel of work
could not make 1t survive or even
Lve, for the men who mattered and
still matter in the Congress set-up are
senile or purblind and in any case weak
and decrepit, be they discredited
politicians bereft of popular support
or retired )udges or retired cavil
servants or defeated candidates
India 18 not only one of the oldest
ammong nations, 1t 15 & nation ruled
today by the oldest of men Being
the physical fossils and political dere-
licts that they are, how can we ex-
pect our Methuselany to give to the
nation the new wigour that the
nation's destiny calls for?

As long as the Congrets remans
In power we can be assured that
we shall be ruled m semile decadence
by oligarchy who learnt nothing and
forget nothing Their presence, posl
tions and prestige indicate that the
slogan should have been Aram Haram
Hait to be nearer the truth They
take rest whether in the gubernato-
rial chairs or in positions under cor-
porations and commussions gnd their
Aram causes harm 1n this country

Qur next Prume Mimuster gave us
the slogan Ja Jawas, Jax Kuan
We were thrilled by it during the
conflict with Pakistan, we were 1ns-
pwed and we believed that this
slogan had a meaming But the
denousment was sad and the slogan
shortlived Its end came with the
supreme act of national betrayal
known as the Tashkent agreement
The Jawans and the Kisans who shed
their blood stood bewnldered and
aghast and disillusioned While India
oblated und Pakistan pirated at the
altar of the gpirit of the Tashkent
agreement, the nation convulsed In
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an
be nearer the truth in realis-
ing that the heartening hail Jai Jawan,
Jar Kisan, should be replaced, to be
in conformity with Congress practice,
with the synical objurgation, Ja
Jawan, Ja Ktsan Neither of them
15 looked after under this Govern-
ment

Not onlv fosuilised personalities but
petrified 1deas also are being held up
for gur adulation by our leaders
One of them 1s prolubition The
ghost of prohibition has been laid 1n
inany chimes among many nations
¢nd 1n manv eras But the Congress
persists in the purswit of this evane-
scent phantom The distinction bet-
ween the moral code for the indivi-
dual and the economic mode for the
nation 15 lost sight of 1n this hysteri-
cal chase The result 1s catastrophic,
not only for the nation but also for
the ndividual The nation suffers
from the double affiction of depriva-
tion of excise revenue and the in-
creasing cost of the maintenance of a
staff for the enforcement of prohibi-
tion The individual suffers from
the insalubrious and often deleterious
character of the many brews that
he consumes away from the eye of
the State and he 15 cheated also by
the exorbitance of the prices he has
to pay With ilhicait lhquor freely
available and rum-running rampant
the State under prohibhition does not
consume less liquor than a State
following the more rational pohcy
of temperance, education and persua-
slon instead of compulsion and the
threat of pumshment

Shrimati Lakshmikanthamma (Kh-
ammam)- That 15 the mandate of the
wornan,

SRAVANA §, 1880 (SAKA)
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Bhri K. K. Nawar: A woman rules
us now The mandate of the woman
runs over the whole of India

Khadder 1s another fad Rather, 1t
15 the ceremeny or wax-cloth in
which the mummfied carcasses of
many fads are wrapped and displayed.
Whatever khadder may have had in
its favour in  Gandhi's time, today
the insensate adherence to khadder
programmes 1s & betrayal of the
nation's economic interests The
time-worn plea that it provides part-
time employment and income to the
peasantiry 18 hardly ever supported
by figures. If the ichadder economy
were to be accepted as a national
programme and every citizen were
to wear khadder we would need
twice the amount of cotton that we
vansume today It 1s not possible 1n
w1 economy 1n which food 1s already
short And, conmdering the poor
durabiity of khadder fabrics the
ultimate cost to the nation will be
even greater Why then do we per-
sist 1n thig insane khadder program-
me? Is it the mertia of the Congrss
mind which prevents i1t from jettison-
ing an 1dea to which 1t has clung for
long or 15 1t the lack of moral courage
needed for candidly disavowing an
exploded belief? Today the khaddar
programme 15 & cocoon for the deve-
loping Congressite 1mago, 1t serves as
a clock to conceal however poorly,
the fissures that rive the Congress
edifice

The Primec Minuster i1s reported to
have said m an assemblage of scienti-
fic and industrial talen; that Indian
science 1s shiding back She sud she

mstitutions We produce more engi-
neers and sc'entists than any country
in the world except USA and USSR
But our leaders do not know what
to do with them Sclentists and engi
‘been
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backbone of our industrial revolu-
tion are going about wunemployed,
seeking revolution in this country or
resolution abroad of their problems
We have no plang for their utilisa-
tion We plan only for allocating
funds for their continued production

It 15 an 1rony that we have suffer-
ed most through projects which the
Government claimg to be signal suc-
cessés We built many spectacular
dams whose waterg go largely waste
We have built them in places where
the water requrement is not so great
and we have failed to provide for a
better distmbution of our natural re-
sources and to dig tanks and wells
whi~h would have had an impact on
the food problem of the various States

We bult stupendous steel plants
leading to higher costs in this country,
but we supply steel today at cut-
throat prices to other nations which
are themselves producing steel Our
plans are so recacitrant that the more
we produce, the higher 1z the cost of
the article we produce  Take coal
and sugar, for instance We are pro-
ducing more coal and more sugar
FBut the priceg of these commodities
are Tisng We have not geared up
our production plans to the require-
ments of our economy

The pace of technological develup-
ment 18 such by nature that we have
to run if we are to keep our place
But we are sliding back, for the eco-
nomucs of development is that you
cither develop dynamieally or you
stay stagnant

It 15 not an easy task for any cou.

JULY 38, 1067
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pean couniries The tremendots pro-
gress of USSR and Japan have been
generated from within A single
significant break through like the
SONY DIODE could lead to a sur-
gng tide of economic development
But what are we domng to harness
our mdigenoug talent and resources
to ensure us our rightful place among
the advancing nations? It 18 not to
be denied that the Congress leader
ship and their policies have not been
able to enthuse the young intellectual
in this country A philosophy of ab-
ject dependence on foreign know-how
1dvice and patronage has been adopt-
«d Our on our doubtful
allies for our defence, development
and even for our diet 15 apalling
This 18 not the way of progress This
15 not the way we shall buld a new
nation Our anti-diluvian leadership
In 1ts hectic quest for foreign ad is
celing our tir‘h right for a mess of
potage

I wish to censure, Sir, the present
government for theiwr inexcusable ex-
penditure on fads, frills and fantas-
1ies I plead for a change of policy
from the political exploitation of the
masses to the technological exploita-
tion of our human and natural re-
sources Thus and thus alone may reci
divation be combated and progress
ensured Let us look ahead with
vision and hope Let us not look
back either i1 satisfaction or even in
remorse, because neither would help
Let us build a new and create the
nation that hag been our hope and
our goal and in that process let us
abandon, let us foresake the shibbo-

Shrimat] Shards Mukerjee (Ratna-
girl) M~ Deputy-Speaker Sir, while

hon sfember, Shri Nayar, who has



nade some concessions in tax deduc-
tions at source to individuals of low
income and to institutions like co-

emergency but, alas! complacent with
an attitude of peace; surrounded with
dire poverty and yetsurpassing other
wealthier countries in magnificent
opulence; and sporting the trappings
of democracy yet tide to feudalistic
pattern of thinking. This is what
confronts any party, any Minister,
who has to bear the executive res-
ponsibility of government.

These are the long-term im-
ponderables, but the immediate
problems  which the  Finance

Minister has specifieq in his
speech are inflationary pressures,
reduction in agricultural output, the
revival of industrial activity and
adverse trends in exports. The com-
bined effects of all these factors have
produced in our country a grim eco-
nomic crisis, which is a danger to
our social and political security. Un-
less the entire economy of the country
is tackled in‘amore realistic, pragma-
tic and comprehensive manner, mere
restrictive measures and ad-hoc price
and commodity controls will, I sm
afrald, only aggravate peoples’ dis-
content, anger and frustration, be-
cause, Tt Is not always possibly to
administer these "controls as one

want them to be sdministered

i

Finance' (No. 37 SRAVANA 3, 1890 (SAKA)
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Not sven an army of Commissioners
of Civil Supplies, Purchase and Sajes
Organisations and the like can stem
the tide of developments brought on
by a stagnation of productive energy
and a rise in popular expectation.
Thisi:ﬂltﬂlﬂflﬂdwithw.
What is the role of government in
such a situation?

Primarily, I would gay that the role
of the government is to generate such
confldence as it can in the people to
face this relentless battle for survival,
to generate hope and determination,
instead of futility and lethargy; and
when 1 zsay ‘hope’, I do not mean the
hope of a good monsoon and such un-
certainties, nor do I mean the hope of
external assistance butI mean ‘hope’
in the sense of attaining .our given
objectivey through self-help, There-
fore, fiscal policies must necessarily be
incentive oriented. They must alsy bhe
nﬁmﬂm!thanvymmp
blglnidonthepoarbymm;d in-
direct taxation to attain g gatisfactory
rate of development in the coming
decades, the minority of the well-to-
do must be made to ghare their res-
ponsibility of this byrden. Without
this, it would be impossible to get the
consent and co-operation of the peo-
ple, without which just mere enact-
ment of taxation laws, however pro-
gressive, would be meaningless. If
the present inequalities are not reduced
or due to faulty on or
ronvenient loopholes, the wealthy can
find ways and means of wheedling out
of paving their due share of taxes,
then the people will not be with us.
So, it is not enough that justice is
done; it must also be seen t0 be dome,

presented to Parllament, I think,
fhe whole, Parliament sanctions them
fairly readily but it is, I would ey,
in the implementation of this taxe-
fion that the whols question lies. The
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Bo with cap 1n hand to an income-
tax official

1 went through the Taxation Inquiry
Committee of 1954 which was consti-
tuted under the chairmanship of Dr
John Matha; and nowhere did 1 find
that this aspect of taxation had been
taken up by him 1 do hoDe that the
present inquiry which is beng con-
ducted by Shri Bhoothalingam will
consider this aspect of the implemen-
fation of taxation

I would say that there 15 need to in-
clude non-officialy and, perhaps, even
non-theoreticlans—in fact, people who
would know the subject of taxation at
first hand—in such committees We
find that the committeeg are constitu-
ted with officlaly and economusts Of
course they have a very vital and and
an important role 1n this but it 1s also
necessary to have an ordinary
person—may be a chartered accoun
tant

Shei N K P Salve (Betul) Char-
tered accountants are not ordinary
persons

Shrimati Sharda Mukerjee They
are not theoreticians, officialy or eco-
nomists

Shri Indrajit Gupta (Alipur)
Chartered accountants are magicians

Shrimati Sharda Mukerjee Chaiter-
ed gccountants would know the loop-
holes gnd circumvention of taxalion

The Deputy Prime Minister and
Minister of Fimance (Shri Morarfi
Pesai). They also loopholes

JULY 35, 1847
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The next thing I would like to
speak about is the extent of parlia-
mentary control in regard to excise
duties I was going through some re
ports and also discussing it with some
people 1 have no firstshand know-
ledge of this, go I can only submit to
the House what I find in reports and
from hearsay The report of the Cen-
tral Excise Re-oranisation Committee
of 1963 has pointed out a very impor-
tant fact that the executive powers,
which are vested in the excise officers,
are such that they are far 1n excess of
the powers which are exercised 1n
other countries like the UK  For
sxample Parliament passes the ceil-
ing rates of excise but actually the
notifications are issued later and what-
evey changes are brought about in the
excise duties are not ratified by
Parlizment

We do not know what actually hap-
pens in practice Therefore, if you see
the figures of excise collections, they
are yvery interesting There 15 a wide
gp between the Budget estimates and
the actua] collections In  1065-66,
the Budget estimates were Rs. 81910
crores and the actual collections were
to the tune of Rs 8097.22 crores. The



14317 Fimance (No.3)  SRAVANA 3, 1890 (SAKA)

‘whatever changes are made, they have
to be ratified by Parliament by an
affirmative resolution This, 1 would
say, is somewhat an encroachment of
Parliament’s authority and I would
request the Finance Minister to go
into this Here was this Excise Com-
mission appomnted for the purpose of
enquiry and which has made this
valuable comment. 1 think, it should
be gone into What do we find in the
cBse of corporate tax and 1ncome-
tax? We find that there are fabulous
tax arrears. For instance, the total
amount of arrears of corporate tax in
1955-56 was only Rs 5330 crores
whereas in 1985-86 the arrears were
of the order of Rs 18452 crores. The
total arrears upto date from 1885-58
to 1085.868 are of the order of Rs 386
crores. On the one hand in the cor-
porate taxation and in the jndividual
taxation there are arrears of the order
of Rs. 306 crores, on the other hand,
the revenue collections, in jndirect
taxation, are far highey than the
Budget estimates. This seems to me
1o be somewhat lop-sided. And here
arg the rich people who go on appeal-
ing and who go on using their various
methods of smploying tax consultants
and speclalists and s0 on, I think, this
iy & matter at which the Finance
should have an look.

1873 (A1) LSD~1.

Bil, 1987 14518
Then, the Financ, Minister bat given
Ug « Budgat by which he hopes fo cur-
tail inflation. T would certalnly want it
0 work out the way he hes put it 4o
us,  What iy it really that Hmits his
scope of activity? Thay iz the point.

Central Government will not be able
to do anything as faras controlling in-
flation is concerned.

With regard to the levy of taxes,
excise duties and s0 on, now that we

1 feel that it is very necessary that
there should be a closer conferring or
between the Central
Government and the State Govern-
ments, There is this question of levy
onh yarn in my state of Maharashtra.
There are a large number of people
there who work on power looms.
Therefore, the Maharashtra State
Government people had to come here

Govern-



track on how the government expen-
diture In the State is going on, how
the commercial units are working,
What would be the effeet of certamn
levies, etc. This becomes all the more
essential now, as I have said, in the
present federal structure,

Mr. Deputy-Speaker: She may ron-
clude now.

Shrimati Sharda Mnkerjee: [ have
sponken sg much about the other
things. Now I must really touch on
the Finance BilL

As there 1s not much tume left, I
would like to refer to this. Clause
27(1) provides for distribution and
allocation of work on functional basis.
That means, instead of one income-

with it It is expected that corrup-
tion will be curtailed by this. I can
only say that I hope that in the at-
tempt to distribute and allocate works

an assembly system, there will not

officers; how many times one has {0
go there, and what sort of harassment
goes on. it thig is Intro-
duced, I reily do not know whethere
it %ifl be gy much g sucess as it was
before. The tax system is so com-
pﬂumh:tldonotmww,
legve the assessees, the jncome-
tax officers understand it fully, and
thet is why we have these eternal ap-

going on end glso the tax con-
sultants are growlhg in number as

Bill, 1987 14530
fast g2 the income-tax officers am
growing.

Clause 30 providey for a tax deduc-
tion of 22 per cent at source. I am
glad to see that the Finance Minigter
has in his statement yesterday reduc-
ed the tax deduction to 20 per cent.
What it means is this. Any one who
has a small jncome per year of Rs.
4,000—it may be Rs. 4000 5 year—
say in deposits with bank or as an In-
vestment, his income will have a tax-
deduction at source before it is given
to hirn. Many widows, middle-class
people, clerks and so on may have an
income of Rs. 4000 a year. After the
tax has been deducted, then he has to
go and ask for tax rebate. 1 would
request the Finance Minister to raise
this leve] to Rs. 6000 because In the
context of today's prices the sum of
Rs. 6,000 is a very small amount. 1
would, therfore, request him to raise
it from Rs, 4,000 to Rs 6,000. 1 am
glad that yesterday he had made an-
other modification in thig whereby the
tax will be levied not after the first
Rs 200 but after the first Rs.  400.
May I request him to look Into this
further and is possible to increase the
exception limit from Rs 4000 to
Rs 60007

There have been many criticisams
regarding indirect taxation. But it is
not possible to get the necessary re-
venues through direet taxation in a
country like ours where only one per
cent of the people pay taxes. There-
fore, indirect taxation js unavoidable
or even inevitable in our country.
am sure the Finance Minister dosy nod
consider it lesg pleasant than I do o
But I feel that

1]

they can survive on ls



Taxation Zoguiry Commission  had
conpaered tep and roffge 82 non-
itemy, Decause in those
was 90 But surely now it
betomne a necessary cotamodity  So,
k.mﬁmmtulhouldbedmwﬂd
at least reduced

oile and things like that

The Income-tax Act has become one
of the very vital and important laws
of the land But there cannot be two
laws, one for the rich and one for the
poor This kind of thing must change
Unless we make that change we can

~ Skl Hanumanthalys (Bangalore)
Where wre the two laws” There 1~
only one Act

Shrimati Sharda Mukerjee I was
referring to the application of the pro-
visions

Shri Seshiyan (Kumbakonam) So
far as the contessiong announced by
the Finance Minister yesterday and
some of the assurances given by him
earlier that some of the tax burdens
would be absorbed by the manufac-
turing side, are concerned 1 would
submt that they are so obscure and
ambiguous that 1 do not know by what
machinery Government are going to
implement those assurances and ex-
pectations What is going to prevent
the manufacturers from passing on the
burden of the tax to the cosumer is
yet to be seen The rehefs given are
t*mmmma;ndruﬂutmgt::
proverbial story of taking from theal-
ready overburdened camel’s back a
litthe of the burdeh, thmt has been
trriendad to be lifted lafer on, just to
give a senise of relief

Just now, the hon lady Member
naid that indirect taxation was in in-
tolersble burden on the common pec-
8% As for ag dirdct tuxation fy con-
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cerned, the Minance Minister hag been
able to amplify and streamfine 3t
But what has hg done to remove the
unbearable and steam rofling efféct of
the indirect taxation?

14.44 hra,
[Surr 8 M Josur i the Chaw ]

For some time past 1 have been
finding 1n the newspapers much pub-
licity given to a mysterious and magx
formula namely freezing of wages 1
want to know what exactly 1s 1n the
mind of Government regarding thus
aspect Before comung to talk of
freezing of wages Govcrnment should
have taken steps to fieeze the prices
If there had been freeming of the
prices the wages would have taken
¢are of themselves TIn an inflationary
economy the worst affected people
are those with hmited and fixed in-
comes When inflation sets 1n, a wind-
fall of profit goes to the higher in-
come groups and the business people
and they able to look after themselves
in the rising crescendo of prices but
the poor clerwcal staff those with fixed
incomes like the teachers and others
are left in the lurch  They have to
Aght a lonely and losing battle againgt
frflationary tendencies unleashed by
our planning and by our Government's
wastage and their ineflecti\ e measures

In Three Five Year Plans we have
spent as much as Rs 20,500 crores,
in the Fourth Plan yet to be finalised,
the proposed outlay is Rs 21350
crores. When formulating all these
Plans, they set up certamn targets—
certamn targetg to be attained for pro-
duction, certain targets of taxation,
certain targets for deficit financing and
30 on But we find that the financial
target, are always overfulfiled In
the First Plan the additional taxé-
tion amounted to Rs 2558 crores, in the
Second Plan, the target was Rs 830
crores whereas the achlevement whs
very magnificent, Rs 1002 crorey' For
the Third Plin, the additional taxatich
{arget was Rs. 1710 crores wheress
they were able to achieve as much s
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Ra 2980 crores As I sad, on the
.question of additional taxation, they
always overdo 1t But when the
questron of hitting the physical targets
comes, what do we find® Acocording
to our successive targets, in the begin-
ing of the Fourth Plan we should have
had a production of 1012 mullion
tonnes of foodgrains But at the close
of the Thurd Plan, we were only at
about 72 mulhon tonnes The max-
mum reached was 88 million tonnes
in 1964-65, even that was far short
of the targeted figure

Let us now come to deficit financing
and see what 1s the performance The
First Five Year Plan had targeted
4ot Rs 10 crores whereds the avhieve-
ment was Ra 333 crores In the
Second Plan, target was Rs 1,200
crores, achievement was Rs 954 crores
In the Third Plan, 1t was Rs 550
croreg wheregs the achievement was
Rs 1450 crores Therefore, the Nasik
Press has been pressed into service
and the rate of flow of paper notes
has been faster than that of national
output, that 1s, the flow of services and
commodities During the 15 years of
planning from 1950-51 to 19668-67, the
supply of money has enormosuly in-
creased from Rs 2018 crores to Rs
4864 crores An additional 146 per
cent of money supply hag flowed into
the hands of the public whereas the in-
crease 1n the national output has been
only 64 per cent This phenomenon
hag led tu a stup rise in prices

Those who argue for the Govern-
ment on the question of expansion of
mnflationary tendencies and rise in pni-
tes attnbute these tp world-wide
phenomena Of course, after the
se~ond world war, prices have rasen
throughout the world, but not m this
runawsy manner, not mthis unbridled
way As compared to pre-war prices,
prices in India have risen 7 times now
whereas 1n UK it 13 only 4 times, the
UBA 2} times and in Russia, for some
of the essential commodities, it is less
than 2 times. This is because 1n these
countries there has been some disci~
pline 1n flscal policies Here it has
assumed a runaway character 1 we
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take the figures for about ten years
from 1954-55, our prices have gone up
by 90 per cent wheresag in UK, prices
have Tisen by 34 per cent, 1n Japan
only by 9 per cent. As I said, in these
countries priceg have risen 1n a con-
trolled manner

This abnormal increase 1n prices in
our country has always hit the lower
income groups If we take 1052-53
ay the base year (100) and calculate
the 1ndex number vo¢ whole-sale
prices—I am not referring to retaul
pices—we find that for all commodi-
t1es 1t 18 now 217, if we take 1t from
May 1966 to June 1967, the index
number has gone up from 182 to 217

It you take food articles alone, they
registered a steep increase from 186
to 247, the rise was as much as 61
pomnts withun one year, about 33 per
cent If you take sugar, i1t has gone
up from 162 to 368, the rise has been
125 per cent within a single year
These have affected the low income
groups

We have been taking pride 1n our
five year plans and one of our chief
objections has beento reduce the gap
between the rich and the poor How
£ has this been achieved® I would
invite your attention to the national
sample survey reports published last
year after some flled research made
by them  They have analysed the
household incomes of urban as well
as the rural population. They have
found that as far as the urban house-
holds are concerned, 136 per cent of
the famlies are living on Rs 833 per
person per mensem, 288 per rent are
uving on Rs, 1494, 325 per cent are
Iving on Rs 2271, 106 per cent are
Lving on Rs 3157 It showg that as
much as 858 per cent, or roughly 88
per cent of the population 15 living on
Rs 180 per person per mensem, that
means 63 paise per day So, 86 per
cent of our population, after a decade
of planning, has been Iving at a sub-

marginal level
If you gp to the rural householda
the same story has been repested.
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Bhri Ranga (Srikakylam): It J
worse.

s

8hri Sexhiyan: About 87 per ceut
of the population is living on 35 paise
t::ww;uloninthemmm.

¥

;
h
:
!
E

total egricultural income. Less than
one per cent of the entire population
in the rural areas are cornaring otho-
third of the total agricultural income.
This is the state of affairs after 15
years of planning.

Why are we so much worried about
the rising prices of food? Because a

ing rate, 256 to 30 per cent within one
year. If you take the analysis, the
lower income groups, t.e., those with
a monthly income of Rs. 500 and less,
have to spend as much as 79 per cent
of their budget on food alone. Food
intludes, according to the national
sample gurvey, 5o many items, cereals,
pulses, milk products etc., but actually
we find that milk products constitute
only 0.2 per cent, pulses only 0.4 per
cent etc. Therefore, practically the
entire expenditure on food is on
cereals, and for that a man has to
spend about 79 per cent of his monthly
budget, Therefore, you can well im-
agine the hardship that has ben caused
to the lower Income groups by the
appalling rise in prices which has been
caused by the unimaginative and infla-
tionary policies of our Government.

The Madras Government wanted to

made it plain that if they wanted to
fulfl] such a scheme the Centre would
not come in their way but they would
not help them. The Central Govern-
ment could have been more co-opera-
tive in contaning prices. Once we
coutain the price of rice and food artl-
cleg, it goss a long way to lighten the
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budget of the lower income groups,
and it also acts as @ cushion to see that
the prices of other articles do not rise
in a haphazard way. For that the
State Government was not given any-
help by this Government. I went to
draw your attention to the centre-
state relations as far as the financial
policy i concerned. The Congres
has been enjoying monepoly of power
for the past twenty years in the centre
2s woll as in tho states. It was a sort
of a political feudal sys the centre
being in the position omnm and
the states, serfdoms. The pattern has
changed. For the first time the
federal, structure has come to be re-
cognised and it demands to be respect-
ed by the centre. The states are far
from satisfled at the way planning is
done and plans are changed. Some-
times they announce that Salem plant
i coming, Five years later, they say
that Salem is not going to come.
Prime Minister Nehru assured the cer-
tainty of the Tuticorin Harbour pro-
ject; that was later on endorsed by Lal
Bahadur Shastri. Now, after all this,
they say that it will have to be recon-
sidered and that it may end in a fish-
ing harbour. These things go to show
how the planners and the government
at the centre work. I do not say that
the centre should not have anything
to do with the states, I do not say
that the centre should not act as a
co-ordinating agency. But they
change these things very easily. Once
they say: go shead. Then they say:
do not go ahead. On the floor of this
House in 1982, Mr, Subramaniam the
then Steel Minister announced a decl-
gion on Salem. O¢ course he happens
to come from the South. But what
he said here was on behalf of the gov~
ernment. He said that Salem plant
had been accepted and that it would
come in shortly, For six years it has
been in cold storage. Unfortunately,
Mr. Subramaniam is not here, He is
somewhere else, It ig true that the
Stateg should not be dependent per-
manently on the central exchequer.
They should ordinarily be self-sup-
porting. For that States should have
adequate and elastic resourcey of re-
venue, A reviewy of the division of
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financial resources between the centre
and the states i required, There
should be a reappraisal of this aspect,
All the expanding and bigger sources
have gome to the centre and the states
have been left with inelastic and
Sometimes closed resources.

I you take the figures gor the past
years, you will see that in
1960-51 the centre had a Teveuue rc
ceipt of Rs, 411 crores and al the states
Pt tagather had Rs. 374 crores; out
of total of Rs. 785 crores for both the
52 per cent and the stateg 48 per cent,
Out of a total of Rs 4008 crores in
1966-87, the centre has got Rs. 2711
crores and the states, all put together,
only Rs. 1,285 crores. These are the
figures for 1950-51 and

ther proves my point that the states’
resources have been rigid and inelas-
tic and the centre's resources have
been expanding and bigger. In terms
in 1930-B1, the centre's
total revenu® resolrces
and it has increased to
the total in 1968-87.

Ei;a
35;3
Hes

the debts have gone up twelve-
for

from the centre o the states has
gone from Ra. 5 crores in 1851 to Rs.
155 crores in 1867. By way of loans
and interest we have been paying

1

themselves. This is from a speech of
a Congress Minister: his reference is
to central loans:

“These loans are expended by
the State Government on capital

JULY 33, 1907
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works which obviously last much
longer than the period for which
central loans are given and ajso
take a longer time to yleld results
in terms of additions]l revenue,
Legitunate anual  depreciation
provisions on the capital amets
which have to be based on the life
of the worls and the paying capa-
city of the benefited citizens will
not and do not pay for the
annual equated instalments re-
quired to be pald to the govern-
ment of India. The gap in resour-
ceg has to be found by state gov-
ernments. The annua)] debt char-
ges borne by the state govern-
ments have increased (from year
to year). This implies that there
will be a heavy draft on our hard
raised resources, if the existing
terms and conditions of centrml
loans continue. Government of
Indie grant loans to state govern-
ments out of its own open market
borrowing, from funds obtained by
deficit financing and from foreigu
aid. Though a part of central
loans comes from the Government
of Indla’s open market borrowing,
much larger part would seem to

which the Centre gets its loanable
funds and the terms and condi-
tions under which the Centre gets
its loanable funds and the terms
and conditions under which these
are made available to the states
require equitable harmony. I
trust the next Finance Commis-
sion will go into this question and
recommend a satisfactory solution
of this vexed problem which 13
likely to become a source ot con-
siderable financia] anxiety to state
governments with su~cessive five
year plans.”

15 hrs,

Sir, this is from a budget statement

of the Bombay Government for 1988-

§7. Mr. Morarii Desai was the Chief

Minister of Bombay at that time!
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Harl Morarjl Desal: I shall give a
reply fo that

Shri Sexhiyan: Now that he has
<ome to the centre, he may say that
he has changed his views 1if he is to
go back to a State as the Chief Mini-
ster, probably he will emphasise these
pomts with redoukled  vigour.
Many loans to the states have come
even without their asking for them
Take for instance, the gold control
order This was a central government
order passed without any congultation
with the states The goldsmuths were
affected and they were thrown out of
employmeat m hundreds and thou-
sands ‘It e centre advenced loans to
themt snd while granting the loans
routed them through the state govern-
ments ant asked the states to treat
them as lrans to the states Now, the
states ure repaying the loans with
interest While on this question, I
want to know from the hon Mumuster
‘whether he 18 having any serious
reconmder ition about scrapping gold
control 1 understand that he was
senously aof it and on the
floor of this House Mr Hanumanthaiya
made a stitement to this effect while
speaking c¢n the Finance Bill last year
1 shall quite hum

“Shr; K Hanumanthaya ] was
quoting Shn Morarn in opder to
show the untenabiity of thas
order 1 was making the pol.nl
that even its author 1 of
opimaon that jt 18 tume l‘l. 18

1 am in a position
to say that I have said thuis with
‘his previwous approval "

Some Members asked that Mr Desm
wae himself a member of the House
and why should he not say this him-
self He replicd that he had resolved
not {0 speak m the House unless he
was a3 munister or something like that
“Bcth the 7entlemen are here There
was some discusson then and
‘Mr Hanumanthaiya sad

*] may also say that it is not
mmtely a case of his opinfon or

favour of scrapping it’

He sensed the feehng of the whole
Houge and said that the gold control
order should be sciapped

Regarding prohubition 1  agres
entirely with the opuuon of the
Finance Minister I approve of that
idea Prohibition has done something
good, and so 1t should stay But I
want to knOow what he 15 doing to
implement this programme thiy diree-
tive given in the Constitution The
Constitution 1tself states that this
policy should be implemented by the
State “State” means not the State
Governments alone but the Central
Government also The Centre has got
a share if not responsibllity in 1aple-
menting the directive principles in the
Constitution  Even in that relevant
article in the Constitution, that chap-
ter says, the “State” includes the
Government and Parliament of India
and the Government and the Legisla-
tures of each of the States”

Sometime ago, Mr Pant, while
replymng to the question raised by meg
sald that at one stage there was a

lmnlemmﬁng this scheme
state here that the Madras Govern-
ment 15 implementing this policy with

said that they would meet 50 per cent
Therefore, if they want us to imple-
ment this policy, I would lke to
know—in the face of their desire and
in the face of the spuggestion that they
would give 50 per cent—whether he
w gong to give 50 per cent to the
Madras State
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Lastly, I wish to spsak about auto-
mation This 18 a very serious prob-
lem which I want to bring to the
Government’s notice Today, it 1s
poignant 1o note that 40,000 employees
of the Lif- Insurance organsation are
on a token strike, they have been
forced to the token strike because all
the representations that they made,
not only cn behalf of the LIC emplo-
yees but on behalf of others also
wherein automation is being thought
of, have béen of no availl Automation
1g slowly creeping in. I must say
here that 17e are not against mecham-
sation 1n s far ag mechansation helps
the human welfare and employment
conditions 1n the country

Aboutl employment potential of
automationy helps well and good, it
should be resorted to But then, if
we go to the figures of unempoyment
mn this country, we find that at the
end of the first Five Year Plan there
were 53 mllion people unemployed,
at the end of the second Plan, 1t was
9 mulhion, at the end of the thurd
Plan, 1t rose to 14 mullion If you
take the number of under-employ-
ment aso into consideration as per
the latest official figures it 1s 14 to
18 million So the outstanding un-
employment at the beginning of the
fourth Five Year Plan will be of the
order of not less than 20 milhon At
this stage, when there are 20 mullion
people to be provided with swtable
jobs, the question ;3 whether 1t 1s
advisable to bring 1in automation.

In this connection, I would like to
quote from John Kenneth Galbraith,
the American economst I am quoting
hum, because, 1f I quote anybody else,
they may mot agree In his book
“Economae Development”, John
Kenneth Gealbraith has given sound
advice with respect to taking techm-
cal know how from some other coun-
tries There are two types of techni-
cal knowl 'w o1 technical device which
wea take from nther countries He hal
amphfied it by saying as follows

JULY 328, 1067
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“The borrowing of
is also a subtle matter In prin-
ciple it is highly desirable One
must know, however, why the
thing was worked out™

Because, blindly we should not take
something from the other countres.
He says

“Was it a step forward 1n a pro-
cess or product of umiversal appli-
cation® Or was it an adaptation
to the requirements of advanced
economic development itself? High
yielding maize hybrids, the Japa-
nese method of rice cultivation,
iumproved fertilizer use, LD pro-
cess of stee] production are ad-
vances of general application
They economuse all resources "

Wherever there 1s a 1esou te—s.yug
device 1t should b. aiopted He gocs
on to say

“They are as appropriate and as
important for the less or more
develooed country But much of
the technoogy of the more ad-
vanced countries represents an
accommodation to labour short-
ages or reflects the other special
requirements of the more advanc-
ed economy The mechameal
cotton picker and the modern
heavy farm tractor are innovations
of this sort Their use on the
farms 1n the United States reflects
the fact that labour for hire 1
exceedingly scarce This techno-
logy should not be taken over by
countries in the earlier stages of
development To do so 13 to
waste scarce resources and handi-
cap development and much more
than incidentally, to add to un-
emplnyment

Therefore, automation may be &
necessity for America where there is
labour shortage, where an enormous
price has to be paid to hire or empiloy
human labour In those conditions,
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Gus thing can be there In Indis,
where more than 30 million people are
standing in a long queue to get jobs,
all these things are introduced in the
LIC, o1l comparues, railways, income-
tax Department etc Whenever we
put this question, the munistry says
there will be no retrenchment If you
put a computer and at the same time,
there 13 no reduction in labour, 1t
means the computer 1s superfluous
On the other hand, if it 1s gomng to
reduce human labour, you should be
very plain and say that 14,000 people
will be retrenched 1n the process
Then its usefulness 15 apparent We
spend lakhs of rupees in foregn ex-
change to import these machines
Today one such machine has been
installed 1n the LIC, Bombay There-
fore, they should make it clear whe-
ther the automation devices are cut-
ting down the employment potential
or not If they are not cutting down,
then they are superfluous and we do
not require them If they are cutting
down employment potent:al, then &also
we do not require them

With these words, I appeal to the
munster to look into the question of
automation from the human pont of
view, the employment point of view
and from the pont of view of the in-
terests of the workers who are affect-
ed by it

o trpm o (fgnx)  tavifa
T, €= faw & ava ot grow 7 dw
fiemr T § AW W TR Y araw
Wt fretwf otk TwAERE w
Ay
g e e 2 v R & sy S
& o ot frwe dwr 8, o ofead §,
T agelt ¥ forg ot wfirer ot oy o
g quar warw ¥ fF T g daw
W & ¥ AT g @t uie
W 1w Sw @ o A
T N gw WY F ww QS
& wrrE A & WA W qEW AR
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Wi ¥ T rew fa ¥ we
W g g, N0 e & oy Oy
¥y g varar e § ) @F A A
WO el fir gowr Wy wror § e
N B T or wwar § 1 oy aw
YU ™ § wk ad e ad
afrat & e 4 § 1 & woAT PET g
o four 3 § o Fefeww v ¥
¥t qFTIZ qX gUE | 7 I ¥ gwlu
wgn g fe i wre efear 3 wew
Qe sfawe Y qetc fr | ar
wad ot & T W wwi 1 o e
1 waww 9% & s sorgde Y Awaemew
frar wme &Y FTHY B AW TTew v
w1 9 A g T 1 9w grew A
& TTWTTHT TLI G w0 | gwfag
# welY wgrEw & st wem e gw AT
qg TET T 2 |

gl & we qiwiE ¥ an
# FEAT AGATE | FIOW F W Wy
wifee Feqid fafaer st waforaer 3w oY
w§ § Y @A ¥ qar qvar & B
TR T 379 0 § qga o 3
it w1 § 1 e fag o 2 @
% grew ¥ wrw v w70 @ g o

“In the course of test audit
carried out during the period 1st
September, 65 to 31st August, 68,
under-assessment of tax of Rs 740
crores 1n 9880 cases and over-
assessment of tax of Rs 8589
lakhs 1n 2014 cases were noticed.
Besides thus, several defects in
following the prescribed procedure
also came to notice of audit”

W @ W anen fe wwe -
Az ¥ ¥Mwfmd @ w A
WU WERUA Oy 7 il Wi fw
FTH FT AT WY ¥ vt v dew
o g §f awft
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Yok warar § qg W e Wi
g & o v 2w o oW W
qfed & § Sew) Wt agw vt & frg
8 Fifere ¥ sy | R gAY WA
ayt W7 §F A £/ e %Y S
TETT TG T |

W & €W ¥ IR T g% wg
wigar § | wsfaq @ Freg o &
g WIga it v fow gron |
N O T FB 9T F AFIC AGA
o aTw & fear mr § 1 qHEE WA
2wy g @ € F T F JgETH
dam s amgit 1 W wTAvw
o & e ¥ aw, e T &
amg, TAQ £ @ & I 97 fawfor
N @ fs vy farm s fawr
afgd | I wt P F I 4097
X a1 fas e g v @ .

‘““The Kharar Tehsil has a Hindi-
speaking majority according to the
1981 census. It would be for the
sconomic well being of the people
of that part of Tehsil Kharar
which is not covered by the con-
trolled area and the capital pro-
ject to be merged with the State
with which the controlled area
and the capita] project area are
merged

We, therefore, recommend that
Kharar Tehsil including the
Chandigarh capital project be mer-
ged with the Hindi-speaking
State.”

g @ #7 gafg wf fr wae
freforsht, fafesdl, weaT,
ey oY ez W 5 & @7 WY AR
we ¥ gfern = fgmr @ @ WX
vafe wae tevs @ ag & e ww o
e ghamon & s Wik w1 fiar
W 1w 911 ¥ gy W fed
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fipgem € Tl Wt @ e,
fioedt Pefra wr figeer @1 | A §
s feelt ¥ oWl ar fear mar
ar vwrer fefa WY frwmer we qurr
¥ or¢ wifve w7 fear mar 1 yafag
ATFA ST AT Tk R &
forgr¥ & Wt whirwer @ wo foid §F
g #a w forr fomar & fop s wrady
tmﬂiﬁ'ﬁ'ﬁtﬁﬁ?wm
TR g

“The large percentage of stu-
dents who had the examinations
from Chandigarh and Kharar Teh-
gil in the years 1965 and 1966
opted to answer the question
papers 1n the Hindi medium broad-
ly supports the inference that the
language of the region is predo-
minantly Hindi-speaking”

a2 gu ¥ @ v ¥ whw
v fe aedt ¥ 9t g gfamm
w dear W stk 3y gfann &
il ¥ €9 WSS w3 | TS w
awrm W

qe S i § wie ot wgaT g
q,ﬂom‘oﬂa #lﬁi‘fﬁmm
figgr & 1 WA T TR F AW
ofver® & WEE % g Qe &
r-4 X9 [eqwT w1 vee e
W o a1 A fear qmem o &
g #egT S g e qo wro dro de
¥ ot 9z g fear § veer
peaie feat ang | Tew @ Ok o
wt:mmﬁ;mﬁ
< ST AT firdy o & Tar

ﬁﬂmtlmh:
fr fgge & mQw qrody
;‘-‘qgﬁnt‘miuﬂfkuw&ﬂ
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¥ fag wopre g9 wour wgh § Wi
w & e WY Sy ey o R
t fred g wrot aowlr wT Wk,
ATt & s sre & figea & %
& ag www v §f s xo e WY g
warer oy ¥ fr firdr ofiye ey fvg
w WX afx dut e @ eEwr
FaTR AW FIT GFT WIST THT T |

%% faod feif gree ¥ ov W
Fora o1 W wawen § fa gl
fefers oidffy Y ¥ g7 I wY
e vt fe NV & w@ o E
¥ & oy fergere & st fem
Feg ¥ e dar @Y ¥ 1 gw 9 ¥
THo Qo T¥o, Q% Trdf ¥ Iyt woly
I qrdf B O ¥ ZEd o ¥ W
W § | IW I WA 19 AaraE W
7 Zraw ¥ wery wra & vy ord
N T°F ¥ 7¢ IfgT For mor ST TE
graw %1 1y ot fis yee ga feew Wt
ww wis fefafms wre Dfaforr
oréTw T wifEd | T oY iy § gaeY
Xl A & Wy g oAl
owd | Wl T% WaTe g v
aft & s fisg Difafewer ot wr Tw
ik feawm & qRv g1 gwic gt
quTe ARSI W 8, fggEmA oW ¥
s g wigd § fin firgen & s
FwdY swarT §), W gW g §
fir waro WAt frew woame gY o
!ﬂ*ﬁ(@ﬁﬂ'f?ﬂ’: qﬁwr{‘“m
qifafe i 8 frzr § a@ @
$ wafag & 7; wggy s g feaam
qYfeferer grffa #1 g sfifer gavé sig
ot g8 Hifew § vy e 9T MR
fiwar o

drew for & wOm@
foX o fuwd Afoaded av ot &t
wYy o gedt qrt & wrferer ¥ Y 78
& wh ¥ gm wifeww faew
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# sy wrndy
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Shrl Shiv Sharma (Vidisha): Mr.
Chairman, it is a tragedy that I showld,
for the first time, be addressing a
practically empty Houme, Howewer,
the heads that are listening to my
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maessage are not empty, and that s a
great compensation. It is another
irony that I should be opposing the
budget of the Finance Minster, whom,
after Gandhipz, I have given the
highest respect, so much so, that i,
at the end of my cnticism of hus
budget, he feels and he can say, that
I am wrong, I would be prepared to
withdraw all thet I have smd I have
that faith in hum

My subject 15 very restricted It is
with regard to the relationship of this
budget to the Ayurvedic medicine
The Government set up a large num-
ber of commttees over the decades,
including sirictly anti-Ayurvedic com-
muttees hke the Sir Joseph Bhore
Committee, commuttees partly ayur-
vedic and partly modern like the
Chopra Commuittee, purely ayurvedic
committees like the Udupa Commuttee
and the Vyas Committee But on one
thing they were all unamimous, that
about 80 to $0 per cent of the Indian
popu'ation 1s served by the indigen-
ous medical profession It 1s an irony
that that system through which these
80 to 90 per cent people receive ser-
vice should, ;n the entire Budget
receive only about 4 to 5 per cent of
the total grant on health 95 per cent
of which goes to a system which does
not serve more than 10 or 15 per cent
of the people of this country

8hri S. 8. Kotharl (Menisaur) Dot~
the hon Member suggest ayurvedic
medicines for the country's ills?

Bhri C K. Bhattacharyya (Rai-
ganj) That would be the most hono-

urable thing for India to adopt

Shri N. K. P. Balve: It 1s &8 maiden
speech,

An hon. Member: Please do not
disturd,

Shri Shiv Bharma: I have no objee-
tion to any disturbance

JULY 25, 1967
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I have sufficlent faith in this system
to be able to answer any gquestion that
would be raised I have always in-
vited questions

Smece this subject has come up, I
want to submit that I was invited by
the Medical Faculty of Rochester
Univermity to address them on ayur-
vedq and a large contingent of doctors
from the West will be shortly coming
to India to receive lectures on Ayur-
veda During a question session from
about 5 P till about 1 AM I was
asked questions by American doctors
It was the greatest thrill of my lfe
that people asked questions because
asking of questions proves that they
are fully interested in the subject I
assure you that I will be at your
service to answer any question and
there will be no evasion Of course,
I am not insinuating anything wath
reference to the mumsterial type of
answering questions

It 1s not so much the paucity of the
funds that are being made available
to the Ayurvedic system as the nature
of their expenditure that I wish to
bring to the notice of the House I
wish to discuss two particular aspects
of Ayurveda—education and research
I will make an appea] to the Finance
Minigter at the end of whatI have to
say and I will leave the entire deci-
sion to him and let ham, with hus clean
conscience, take a decision on the
question whether the expenditure
should be permitted to be made along
the lines along which 1t 18 now being
made

A peculrar system of Ayurveda has
been brought into existence They use
the word ‘integrated medicine’ for it
The word ‘ntegrated’ 13 a past parti~
ciple It means something that has
been achieved The graduates of this
fymﬂ;mclmthattbeymmd

medimne It iz one of the greatest
scientific achievements When I taik of
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The relationship between me and
those practitioners 1s of mutual
respect and exists on a very
good level

About this claum that they are
masters of both the systems, 1 wish
to bring this to your notice If Shn
Nanda had been here he would have
told you—I met him in 1954 or 1955
in Bombay—that he was very angry
and upset after he had met those
modern medical men who were totally
recponsible for the institution of this
course called the course of integrated
medicine into whach practically all the
Ayurvedic funds of the BStates and
the Centre have gone On being ques-
tioned by me, Shr1 Nanda said, “I
am angry with these hypocrites who
say 1n their public speeches that they
are building up the Ayurvedic system
of medicine along modern lines, when
I asked them what graduates they had
produced their reply was that that
was the only way to wind up the
Ayurvedic system which was unscien-
tific’ This was the reply to Shn
Nanda of the pecple who were the
authors of the integrated system On
the merits of it my demand 15 that
every pennv spent on that so-called
system should be stopped forthwith,
as we are not producing either good
doctors or good vaidyas

The modern medical man shall not
permit a graduate to practise allopa-
thie medicine 1if he has spent a frac-
tion of a second short of five years
after doing hig intermediate 1n science
We the Ayurvedic physicians, feel
that a person 13 certainly not fit to
practise ayurveda unless he 153 given
a mimmmum of five years or so of
intensive training and education to be
able to grasp fully the Ayurvedic
system And it 18 claimed that within
half the time of both one has become
a master of both
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I want to bring to your notice that
the Health Ministry, having supparted
thiz system for a long time, ultimately
got ashamed of what it was doung,
dropped the term “ntegrated’ and
started calling 1t the coneurrent sys-
tem of medicine’, because they realised
that when two systems are taught
concurrently without their integration
anywhere they cannot be called a
single system of medicine  What
happens is that one teacher comes to
teach modern medicine and he cnti-
cizes Ayurveda and at another tume
another teacher comes to teach
Ayurveda and he criticizes the modern
system The result 1s utter confusion
Those who claim that they practise
both, at what level do they practise
both these systems? In modern medi-
cine g thoracic surgeon would not
open the bran My friend doctor
guide goes on opening brains conti-
nuously in Bombay because he 15 a
neuro-surgeon and he would not take
up surgical work on thorax It 1s at
lower levels that people start claim-
ing that they know everything The
licentiates almost invariably write
“LMP Physician and Surgeon” If
you go further into the willages, you
will find the sign "“Physician, Surgeon
and Dentist” If you go very much
further, you will read on the sign-
board, “Physician, Surgeon, Dentist,
Watch-mender and Gramophone- re-
pairer” It 1s like a case of a boy who
wants to marry a bride of 18 years
and you present hum with three girls
of 6 years each and you tell hum,
“Here are three girls of 6 years each
and You get ome bride of 18 years”

This 15 the integraed system of
teachung that 1s gomng on All these
bovs do not want to practise Ayur-
veda and they insist that they should
be given a condensed course in Allo-
pathy and given the degreeof MBB S
The Health Mimster cheerfully comes
and says that they have given so
many lakhs of rupees for the develop-
ment of Agyurveda Whether that
money 18 going to the cause of Ayur-
veda, it is for you to see. Some re.
search 13 being conducted on Aywe-
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veda and thase crores of rupees, of
course, very few crores of rupees
¢ompared to modern medicine, are
spent on that sort of Ayurveda and
they come here and say that they
have spent so much money on Ayur-
vedic research

Sir, I seek your indulgence to guote
an mcident from Punjab which will
&ive a very clear picture to you as
to how funds allotted for Ayurvedic
are being re-channeled into Allopathic
field You will find that the Ayur-
vedic College at Banaras has been
abolished and there 1 now a modern
medical research college, They have
changed the name from the Ayurvedic
College to the College of Medical
Sciences, whatever that means That
15 one city where the Ayurvedic tradi-
tion of teaching 15 over 3000 years
old The first work on Ayurveda was
written 1n Kashi by Susruta, the first
surgeon of the world, called the first
disciple of Dhanwantari You may
be aware that there are two Dhan-
wantris in Ayurveda, one 15 Lord
Dhanwantar: of, call 1t mythology or
puranas or anything—I do not want
10 contest that—and the other 1s the
Dhanwantari, who was teachung at
Kashi, the historica] figure accepted
by all the maedical historians of the
world Greeks at that time came to
Kashi If you study the hterature
written 1n Arabia, the Arabs came 1n
numbers to study Ayurveda at Kashi
which they called the very fountain-
head of Ayurveda Even When
Aurangzeb, at Kashy, demolished a
temple and left half of it undemo-
lished after building a mosque in the
demolished part, he did not-interfere
with the tradition of teaching of Ayur-
veda Ayurveda's teaching continued
even duriag the British days although
they did undermine Ayurveda by
influencing the minds of the people
adversely. But the Ayurvedic tradi-
tion at Kashi was not broken It is
a great tragedy that it was in the
days of the present Congress Govern-
ment that the Ayurvedic College was
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elﬂdltﬂlmalnithltl;mdldlo‘t-
ted for Ayurveda were diverted

Some hon, Members: Shame, shame,

Shri Shiv Sharma: If you permut
me, I may sum up m one sentence
the story of all the eras of Ayurveda,
that the attempt to misrepresent and
hiquidate Ayurveda, invidious during
the Mughal period, nsidious during
the British period, became perfidious
thereafter There 15 no other word
for it as you will see the level to
which Ayurveda has been reduced

'Then, there was a direct attempt to
break the Jamnagar Ayurvedic Re-
search Institute into varwous pieces I
do not have to convey 1t to the hon
Finance Minister because he was the
one who saved the Jamnagar Ayur-
vedic Research Institute from the
machimnations of the Health Minstry
Otherwise, i1t would have gone the
way of the Banaras Ayurvedic
College

I may given an incident of pie-
partition Punjab when a deputation
of Hindus and Sikhs called c¢n Sir
Sikandar and represented to him that
although the radio was financed
mostly by these two commumties,
because they were richer and they
were purchasing the licences 1n laige:
numbers, 1t was almost entirely, ex-
clusively, employing the singers from
the majority commumty, the Muslims
From the morning till the evening
the programme consisted of Tamancha
Jans and Mubarak Begums When
this deputation called on Sir Sikander,
there was a news item in the paper
that the Chief Minister gave a very
patient hearing to the deputationists
and promised them that thewr com-
munities would also be represented
The next day, out of curiomty, we
switched on the radio. In the morn-
ing the names were Tamancha Jans
and Mubarak Begums and mn the
evening the names were Jaswant
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appesred to be the same as they Were
in the morning Subsequenily it was
found out that the same ariista sang
a3 Tamancha Jan and Mubarak Begum
In the morning and as Jaswant Kaur
and Sakuntala Devi in the evening

1 have givcn this story just to tell
you that apart from the many many
thousands of crores of rupees which
are spent on conducting research in
allopathy, even those few crores
which are allotted to Ayurvedic
Bakuntalas also go to allopathic
Tamancha Jans It is just only a
change of name Substantially 1t 1B
again and again going to the same
favourite What 1= 1t to me 1f the
tulsi leaves are broken jntg preces and
then their active principles are 1solated
out of them under the Ayurvedic
funds as 1t 1s done under the allo
pathic funds® We can have research
along very different hnes that should
build and expand Ayurveda

I will quote from a speech deliver-
ed by late Prime Mnster Shastn
That speech 1s very very significant
because for the first time after 17
years of the present rule, a Prime
Mimster broke the tradition of sup-
pressing anything which meant pro-
gress and development of Ayurveda
Shr1 Laj Bahadur Shastnn directly
went nip it He not only smd that

Bul, 1967 14546

the experts” Understand this pie-
ture The Prime Minister is apolo-
gising to the Health Minister for
having said something which has hurt
her' ‘What has hurt her? That the
funds of Ayurveda should be spent
for the benefit of Ayurveda by the
vaidyas without interference by the
non vaidyas That Health Minister
was 1n charge of the funds for build-
g of Ayurveda

There 15 more to 1t There was a
resolution passed by the Medical
Conference that Ayurveda should be
wound up The former Health Mims
ter happened to be a member of that
orgamsation The Chauman of the
Indian Medical Council wrote a letter
to the Governmeni of India saying
that all that was in Ayurveda had
been taken up by allopathy and
nothing new was left out and there
fore 1t should be wound up and there
was no need for its existence Then
I happened tg be the Chairman of
the State Faculty of the Ayurveda of
the composite State of Bombay and
he asked me to inCrease the grant to
the Nadiad Ayurvedic College by Rs 1
lakh I pointed out to hun that 1t
was only a little while ago that he
had written a letter to the Govern-
ment of India that Ayurveda should
be wound up He said that he had
written that as the Chairman of the
Indian Medical Council and thiz aid
he was asking for as the President of
the Maha Guwarat Ayurvedic Society
I have never in my lfe spoken with
two voices on any subject and it was
very difficult for me to understand
this When these people, who demand
total abolition of Ayurveda as mem-
bers of the Indian Medical Council,
come to the Health Minstry and say
that they want to do something
for our national medicine, do you
believe that they will do it Nobody
15 more aware of it than the hen
Finance Muinister He knowy all the
tactics which were played in aorder
1o wind it up The entire grant that
cemmes to Ayurveda goes back again tor
allapathy
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I had said something very batter
on the occasion of that Health Mima-
ters Conference 1 happened to be
there as the representative of the
Plannung Commission because then I
was honorary adviser to the Planming
Commussion on Ayurveda I had to
remign because my salary was one
rupee per mensem, which would
have debarred me from standing for
the Parhament because that was an
office of profit, 1n spite of the fact
that 1 was sometimes adding one
hundred rupees to 1t and returning 1t
I happened to meet a lawyer, other-
wise, 1 would not have been here
today He told me ‘Jusi rush to Delh1
and get n certificate that your resg-
nation has been accepted otherwise,
your nomination papers will be
rejected’ All these rules were not
quite known to me

1 was asked at that time by the
‘Health Mimster to comment, and I
said that there was nothing left for
me to say after the Prime Mimster
had spoken, particularly when he had
emphasised, firstly, that the funds
allotted to Ayurveda should be for
its development and growth secondly
that unhampered by non-Ayurvedic
physicians, the Ayurvedic physician
should be permutted to do with that
Iittle sum what wished to do
wnd that they should be given a
chance, and 1t was precisely by say-
mng so that he had hurt the feelings
of those people who were i charge
of the future development of this
system My words were very few
because I had spoken for five minutes,
and I said you will be wondering
why a person should be unhappy
after such assurances from the Prime
Minwster, but I am aware that when
these assurances go for implementa-
tion

Mr. Chatrman: The hon Member
should try to conclude now

Shri Shiv §harma: Do you want me
to show the same respect for this bell
-which I generally show, or the one

JULY 25, 1087

R, UR st

vihich has been shown bY my pre.
decessors?

Anyhow, I will finish very quckly.
1 was thinking that probably the pre-
cedents established a tradition and the
precedents that 1 saw before me were
such that I could perhaps take more
time after you ring the bell

1 will go very quckly into it, and
I will give just one example and
fimsh You are aware that I cannot
visit this place very often because I
am not a politictan by profession
Actually, had I known that the Health
Minstry would go to a scientist, a
man of absolute farness and inte-
grity, 1 assure you that I would not
have stood for the Parlament and
taken a seat from the ruling party
1 would just have continued to do my
work there But unfortunately, the
things for Ayurveda had become sO
bad that I had to leave my post and
to come and fight

My words at that time were as
follows I remember that incident
because there was so much shouting
afterwards and so many explanations
were called for The example that I
gave was called indecent and I had
to give explanations There was
nothing of indecency n 1t I had sud
that Shastry’s assurances brought
very httle comfort to my mind 1
smd that my position was like that of
a young man Who, when asked by his
friends why he was still crying after
his g@rl friend had assured him that
her heart belonged to him, answered
It ;s true that she says that her heart
1s mine but I am not happy because
the rest of her body continues to go
out with other chaps’ My submis-
sion was that the time given was
only four or five minutes, and we
Orientalists used the simile in order
to cut short a long argument The
corpus of patronage, the body of the
grant, was the grant itself, and the
authority to spend it, the whole cor-
pus of that grant and related patron-
age was in the hands of the enemies
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» the right to spend 1t
Ia therr hands, only the assur-
with ‘;-h that is, the heart

us erefore, there was
fnvolity belund jt There were
and bitterness at the years
of destruction of Ayurveda, such as
had never happened before, parti-
cularly when 1t 15 remembered that
the profession always
stood behind the Congress throughout
the independence struggle Al our
dreams were centred on their coming
to power, when they came to power
they had hardly any time even to
listen to us At Nagpur in 1920 there
was & resolution that they would
make Ayurveda a national system I
do not ask for fulfilment of that pro
mise We are more than grateful for
small mercies We expected partia
lity We are demied justice and treat
ed very cruelly It ;s that aspect of
1t that makes me appeal to the Mims-
ter now

There was another aspect—I will
not make you ring the bell twice I
Just want to give one example It 1%
my privilege to have been a physician
tvho went out of India on a thousand
rupees per day and brought the
foreign exchange siraight to India and
did not spend it outssde That cheque
came straight to the Reserve Bank of
Iadia The umlateral trafic of
gatients from India westwards has
Leen made bilateral by the Ayurvedic
grofession

This 15 no time to tell jou of a
number of patients commg from
C'anada, America and other countries
for treatment by Ayurveda here And
they gel what they come in search
af—the cure

1 will just glve you one example to
llustrate this This example [ am
aiving, because there 18 no wrigghng
out of it The records are such that
it has pinned down the mtuation 1In
the September 1051 1sue of the Med-
val Digest, there was an article, the
reprint of which was distnbuted all
aver Bombay. In two sentences, I
will give you the gist of that article
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The patient was lucky ta bave been
born during the era of antibioties; and
that but for recent advances in cardio-
logy and the advent of antibiotics,

there was not a ghost of a chance
for that patient to survive

It was put before me I saw some
eminent people who said, ‘Now these
patients also will not die’ When I
said, ‘They did not use to die even
before the adwvent of antibioties’, §
was ridiculed Five months later, the
patient had a relapse He was the
son of a millonaire and the son-in-
law of a multi-milhonaire The cream
of the medical profession, an ermnent
cardiologist who had received the
number one prize as the cardiologist
of the year from the American Medi-
cal Association was m cherge of him
They had previously given ham 400,000
units of penicillin per day, they raised
1t to 28,00 000 umts per day of penictal-
lin  They added one gramme of strep-
tomycin daly and eight capsules of
gureomycin Then they announced
the prognosis as ‘very grave’, the
infection has become resistant 1o every
antibiotic and the patient was dying
1 took up the case for treatment under
Ayurveda 15 years ago You cannot
say now that he ever had any disease
It was wrong to say that the patient
was [ucky to have becn born during
the era of antibiotics He was lucky
to have been born in India which had
the blessings of the great science of
Ayurveda which could pull ham out
of the jaws of death at a time when
modern medicine at its highest level
had failed

I have given )ust onme example
These cases are legion At the highest
level modern medical men come by
the back door and take Ayurvedie
treatment Those files are there, not
10 or 15 but scores of them

Therefore, | ask for the protection
and development of this sciemce I
am asking for something whicth 1
alive today, not what had lved before.
With these words, I bring thus to the
notice of the hon Finance Minlster.
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My respect for ham cuts across party
frontiers

I am sure he 13 fully worthy of that
respect May he prove as strong m
doing justice to Ayurvedg as he gene-
rally 15 1n dealing with other pro-
blems I want this entire 1ssue to be
reconsidered I will be satisfled, to
begin with, even with this much fund,
but 1ts expenditure should not be re-
channelled back to Ayurveda, 1n 1its
entirety With this request, I resume
my seat

Shri Shri Chand Goel (Chandigarh)
He has more than justified his coming
to Parliament

Shri S, M Banerjee (Kanpur) I
hope he will cure this Government
in four years at least

An hon. Member: Along with the
hon Member

Shri Rajasekharan (Kanakapura) I
would like to congratulate our
Finance Minister on having intro-
duced a budget without any deficit
and also on giving certain tax exemp-
tions on certain things I personally
feel he could not have done much
better than what he has done in the
present circumstances

In every developmng country, infla-
tion 18 a necessary thing With infla-
tion comes a rise 1n prices There 18
only one way of checking this infla-
tion and rse in prices, that 13 to
produce more So, it goes without
saying that the country, the nation as
a whole, has to work very hard

There are certain things to which I
would like him to give hus careful
consideration It has been said by
many leaders and also in this hon
House that agriculture 1s the most
important industry in this country
‘We should realise that agriculture 15
the basic industry of this country, but
unfortunately all our budgets, all our
plans, have been more or less oriented
towards industries We are unable to
make this budget an agricultural
budget, we are unable to make these
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plans agriculture-onented plans, with
the result that after 20 years of
independence we are unable to be
self-sufficient m food 1 know there
have been many causes, but evem,
then, we could have done better, we
could have fared better than what we
@re today

You know the problems of the rural
areas you know the problems of the
farmers Todav what 1s there tor
induce the younger people, the edu-
cated class, to take to the farming
line because wvillage life 15 very hard,
and particularly the farming hife 1s,
I should say, very difficult If you
take the position of the farmer today,
he 15 the man who ha< not been cared
for very much Is he getling the
needed finance for the development
of his industry 1s he getting the need-
ed support by the varicus communi-
ties 1s he getting the needed facili-
ties” I can say he ;5 not

With regard to loans the farmer
15 made to go from millar to post I
know the co-operatives are extending
loans, but I should sav it 15 not suffi-
cient

Here 1 would like to invite the
attention of the hon Finance Mimster
to the fact that there ;5 a big corpora-
tion known as the Life Insurance
Corporation The LIC 15 deriving its
resources, about 30 per cent from the
rural areas, but if you look at the
investment which 1t 15 making in the
rural areas 1t is hardly 3 per cent
That ;5 why I would request the
Finance Minuster to see that the LIC
comes forward to invest in the rural
areas <o that the farmer s life becomes
better and also enjoyable

One or two years back I remember
the then Agriculture Mimster, Mr.
Subramamam, made a suggestion to
introduce the credit card system for
the farmer ] do not know what hap-
pened to that proposal 1 think it is
one of the best proposals which was
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ever made. According to it, if a far-
mer gets a card which assesses his
credit-worthiness and also his needs,
#hat, 1 think, would be a much better
thing, so that he can get his credit
in time. .

Coming to the investment side,
investment can only be done when we
have savings. I personally feel that
we have not encouraged enough sav-
ings in this country. I would like to
quote the example of Japan. In Japan,
particularly in the rural areas, among
the farming community, they have got
the highest savings. For example, in
the co-operative societies in Japan
they have got such high deposits that
the banks, particularly the National
Co-operative Bank of Japan, lends
money to the National Reserve Bank
of Japan, This is one of the examples
which is before us. So, I would
request the hon, Finance Minister to
pay much attention to this.

Coming to agricultural research,
this is one thing wWhich has been
neglected in this country from the
beginning. I would reqguesi the hon,
Finance Minister to see that more
funds are provided., Only ten per
cent of our science budget is spent
on agriculture whereas in other coun-
tries something like 40 to 45 per cent
of their science budget is devoted to
agricultural research. We derive
about forty per cent of the national
income from agriculture but we hardly
spend about ten per cent on agricul-
tural research. No wonder that we
are poor in many respects of agricul-
tural production. The other day we
were discussing the demands for
grants of the Ministry of Agriculture.
8o much was said about the desir-
ability of farmers being paid better
prices for their commodities. Unless
they get a better price, there will be
no incentive to produce more. The
agricultural price commission consists
of agricultural economists who only
read books but who have no practical
experience of farming. That is why
that commission fixes a price of Rs. 55-
80 per quintal of wheat and when it
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goes before the Government and the
Government again raises it by Rs. 20
or Rs, 25 per quintal and fixes the
price at Rs, 70-73 per quintal. The
reason for this is that a practical
farmer is not put on the commission.
A practical farmer should be associat-
ed with the agricultural price com-
mission.

I would draw the attention of the
House to the emerging young India.
Unforlunately we are not paying them
much attention. Every year about
four or five million young people
attain adulthood and are taking part
in public administration, business,
industry, and 8o on and are becoming
good citizens. What do we do to build
up their character? Nothing. That
is why there js a sense of frustration
prevailing among the Youngsters in
the universities and colleges. The
hon, Minister should try to create a
sense of nationalism among the
youngsters, a sense of social justice
should be there. This can only be
done when we take their aspirations
into consideration and we have plans
to build up their character so that
they may play a vital role in the
future, The future depends uypon the
younger generation. I would like to
quote the brilliant example of West
Germany. They have got a federal
youth plan on which they spend Rs. 7
to 8 crores every year to develop
German youngsters 5o that they can
be better citizens. What are we doing
in this country? I would quote from
the report which has been published
by a committee appointed by the Esti-
mates Committee in 1950—the Kunzru
Committee report, They say they
have recommended an allocation of
about Rs. 220 lakhs for the entire
fourth plan period to meet the needs
of the national physical education.
Was this enough? OQut of this sum,
the Centre's contribution is about
Rs. 120 lakhs. I would request the
Centre to help the younger genera-
tion so that they can become better
citizens of this country. This can be
done i only they have a peparate
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mimstry for youth affairs This 18 not  as he does not like to see any sort of

a new thing It 13 1n existence in
‘West Germany, Soviet Union and in
East European countries I hope the
m“DeDutY Prime Minister will consider

1 shall now turn to some of th~ pro-
blems that my State faces Mysore 1s
one of the most fertile States 1n
India, it has many natural resources
But unfortunately i1t has not been
able to make use of the resources
which are available there due to lack
of funds It has got only about four
lakh tonnes of food deflit Self-
sufficiency can be certainly achieved
within no time In regard to wrriga-
tion facilities Mysore State has got
hardly about 7 per cent compared to
1its neighbouring State of Andhra Pra-
desh, which has got about 27 per
cent and Madras about 22 per cent
Therefore there 13 need that the
Central Government should help our
State to build up its irrigation poten-
tial

16 hra.

Yesterday and again today —thas
morning—our revered senior parha
mentarian, Shri Tennet: Viswanatham,
was referring tp the Nagdrjunasagar
project We do agree that the project
should be completed as early as possi-
ble but not at the cost of Mysore
State We believe 1n having a balance
between the States we believe In
equality and fair distribution of the
resources to every State in India

The other day, I was ‘ery much
pained to hear the comment made by
one of our seniormost parliamen-
tarians, Shr1 H N Mukerjee He was
saying, what does 1t matter whether
this project has been put m Andhra
Pradesh or elsewhere, 1t 15 a project
which gives food to every State I
do agree and there 15 no doubt about
it, but, at the same time, I would
request him, and I am sure that he
would certainly not hike to encourage
any sort of imbalance i1n our country,

inequality among the common masses.

Mr. Chairman: The hon Member's
time 1s up .

Shri Rajasekharan: I would like
to take two or three rminutes more,
snd then I shall conclude Myscre
8tate would like to take up the Up-
per Krishna project as early as pos-
sible The other day, our hon Mims-
ter of Irngation and Power was s.y-
ing that he had sanctioned almost all
the projects which were submitied by
the Government of Mysore, though
ithe project has been techmcally
cleared unfortunately, he 13 not able
ic provide the money which we aad
requested That 1s why I would
1equest the hon Finance Mimster to
give about Rs 130 crores to Mysore
State so that they can take up this
Upper Krishna project Here I
would ke to make one suggestiLn
«ll  the major irrigation projects
should be taken up as national pre-
,ecls by the Governmeni of Indis,
because the States have not got suffi-
cient funds to take up these projects.
That 1s why | request the hon Fin-
ance Mimster to consider thc taking
up of all the bigger pro,ects as
national projects and provide moncy
for them

There 15 another point to wh.eh I
would like to draw the attention of
the hon Finance Mimster and that
15 1n Mysore State there 1s one rio-
ject known as Kudiremukha project
Here we have a large quantity of
magnatite ore which 13 supposed to
be one of the best grades anywhere
1n the world We need about R« 70
crores Unless this amount 1s made
available, we will not be able to fina-
lise this project There w» keen
competition, I have come to knuw,
bet'veen Canada and India, because
there 1s more or less the same t,je
of ore found in Canada That 13 why
I request that the Government af
India should give at least aboit Ra, 48
crores to Rs 50 orores to start with,
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s0 that this project can be taken up.
would just like to tell you how
is this project. This pro-
is going to give us about Re 20
foreign exchange annually to
start with, and then afler we com-
plete the project, it will give us zbout
Rs, 60 crores foreign exchange

i

L

1 would lUke to refer tc another
point here It is about the Shara-
vathi, 8th and 10th umts Unfortu-
rately, our hon Finance Muuster has
rot agreed to give some foreign ex-
change to have the Sth and  10th
units commissioned Tne resu't is
that we are losing about Rs 3 lakhs
every day I would therefore re-
quest the hon Finance Mimister to
consider our request and see  that
the 8th and 10th units aie taken up
immediately As you know, electri-
iy 18 one of the life-blood: of every
State, and that 18 why I request the
Yon Finance Minister to g.v¢  more
consideration and see that this pro-
ject 15 put into operalion

Lastly coming from a 1u~w area,
I would be failing in mj outy if I 2o
nol mention about one proect In
Bangalore district, there 1s one Min
¢l anasele project whicn 1s to be taken
up ag a flood-contro] measure This
project has been pending with the
Central Government %umce  many
years I would request the hon Fin-
ance Minmister to prowvade the reguir-
ed finances to take up this project
Fvery year the Arkavau 1iver 1s de-
vastating hundreds of acres of mul
terry gardens As you know, mul-
brings foreign exchange to
us I would request the Finance

5
¥
E
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be inclined to take a calm sand dis-
pamionate view of the entire situa-
tion,

Sir, I am 1n a reminiscent mood
today 1 am reminded of the glorious
days of the Congress. In the early
twenties, under the Inspiring gui-
dance of Mahatma Gandhi, the Con-
gress was carrying on an intense
struggle for emancipation of the
country from the foreign yoke, creat-
;g a new orientation, developing a
new phase, of thought, new stirrings
of life, shapping and reshaping,
moulding and re-moulding, integrat-

the dymng

those moments, when the anxieties
and cares of men are laid at rest and
the mind of hifted above
sordid surroundings ang transported,
not into a region of romance of fancy,
but into a serene and cdlm atmos-
phere, 1n those sifent moments did
I ponder over the darksome fate of
the country and my thought instine-
tively turned towards the great
leadership of the Congress, which
could usher 1n a new, even brighter,
happier and prosperous India, in
which all classes and commumnties, all
groups ang societies, would be ade-
quately represented, each one con-
trbuting according to 1its own lght
and convictions to the social, politi-
cal and cultural emancipation of the
common motherland

Sir, I am a student of philosophy.
I am a musfit when I have got to dis-
cuss the finanmal problems The
Congress, Sir, raised great hopeg in
our minds in those days, but some-
how or other, we have been dusillu-
sloned Not that I have any preju-
dices aganst the Congress 1 have
faith and confidence m the drive,
dynamusm and the personality of the
present Finance Minister Sir, the
gituation today 38 such that I
have come to belleve that the Con-
gress administration at the centre

E
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an unavoidable necessity at the pre-
sent moment The alternative to the
Congress admimstration today is
chaos 1n the country I cannot be-
lLieve for a single moment that our
Jana Sangh and Commumst friends
pulling at cross-purposes will ‘form
an alternative Government in  the
country That is my feeling, that is
my reaction. I cannot remst it

16.69 hrs.

[Smrt C K BRATTACHARYYA 1n the
Chawr]

Sir, coming to the financal pro-
blems, I congratulate the Finance
Minstar ar eome aoneessnns Jhe hae
made regarding certain categores of
people ‘This relief granted to these
people would reduce the Central re
wvenues by about Rs 11 crores and
odds by Rs 15 crores and odds 1n a
full year But Sir, does that solve
the problem? It leaves behlund
another Rs 100 crores which will hat
the lower income groups the agncul-
tural and industrial workers But
then what 15 the solution” Unfortu-
nately, the Deputy Prime Mimster
with all his best intentions wnth all
hus sagacity and wisdom 1s suffering
from an unfortunate legacy of the

past

The fiscal policies that have been
pursued by the Government so far
have resulted in industrial stagnation
and shortfall in our agricultural and
industnial production If you will
permit me I shall quote certain
figures Sir, we have to wiew the
entire econor1c situation in the
gouniry i all its bearings In all its
implications in all its sigmficance and
repercussions on the course of events
in the whole country, effecting all
classes of people and all categories of
our countrymen But what are the
results of the stepg taken, what are
the results of the polictes that have
beert pursued by the Goveinnent
during the last twenty years? I will
give certain figures Perhaps the
time at my disposal will not permit

JULY 25, 1987
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Me to go into figures, but T will give
SArtain figures which are al my dis-
Pdgal The entire economy has to be
Studied very closely In the context of
the fiscal policy pursued by the Gov-
€Mment, 1n the context «f menetary
stybality

About monetary stability, the less
84,4 the better India has Leen Living
€¥ond her means during this decade
Niturally prices have soscd higlher
angd mgher till they hawve gore far

d the purchasing capacity of the
Porest mullions of consumiers in the
COuntry Prices have goue up during
the last decade by ) per uent, 28
Per cent during the last two years

ne <6 per cent during cfie (asc

years ag agamnst only 25 per cent

T8¢ 1n all the stable countries in the

Wqrld The wholesale price index of

all commodities 1s 198 wlay and

of fo0d 210 as agamnst 100 in the base
Yeyr 1952

Among the international debtors,
Ing3 today occuples a prc-emincnt
PCition In 1851 our Inrcign  debt
Wa. ml At the end of the Fust Fine
Year Plan, 1t rose to Rs 1.4 crores,
at the end of the Setonl Five Year
Plg m 1857, it reached R- 761 ciores
8nq gt the end of the Third Five Year
Play 1n 1968, 1t stood at the stagger-
g figure of Rs 2629 c.u-cs

The report of tte Scientulc Re-
Sedrch Foundation only a year back
shGyed that barring indonesia India
Fay the lowest rate of growth mn all
the Agatic and African couniries—
€XCept of course Japan Its rate of
Onisymption ang rate of nat.oral in
COie 15 also equally uncatisfactory
ang ajscouragng

The fiscal policy of the Government
“hOws the worst handling of  the
eConomic situation so far In the
feid of direct taxes, India 15 the
hiBhest taxed country in the world
Th rate of intome-tax rose to 822
on earned income mnd 884 on un-
€aTped income, over and above the

liabitity imposed by annwty depomt.
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The marginal rate of income-tax in
is only 53 per cent, 80 per
cent in Japan and 65 per cent in
Norway India iy the only country
where income-tax ang wealth tax
together amount tp more than 100 per
<ent of the total meono
i
Thas 1s the policy that we are pur-
suing We are talking uf cconomy 1n
public expenditure The hon Fin-
ance Minister 1 hi. anxiety to
balance the budget and combat the
inflationary spiral the rising prices
has not resorted to iencit financing
but has imposed certan taxes But
what 15 the significance of this policy?
Unless there 1s greater and greater
production, and unless there 15 ero-
momy 1n expenditure, unlrsg there .
reduction 1n public cxpendiure, als
tall talk of balancing the budget, of
combating inflation and soaring prices
1s a meamingless hoax, a mere moon-
shine Nothing can come out of it
That has never come about m the
world The rapid increase of public
expenditure from Rs 1,852 crores in
1955-56 to Rs 7530 crores in 1086-6T
15 simply staggering If thig public
expenditure grows and expandsg 1n
geometrical progression and there 1s
no reduction m public expenditure,
prices are bound to soar up Sir, I
come from a rural area My hon
inend was just now referring to 1t
Almost all of us represent rural con-
stituencies I had been to my wvillage
I have seen thingg with my own eyes
I am not exaggerating for a single
moment I have seen with my own
eyes that for days together our agri-
culturists, our farmers are going with-
out even a morsel of food They
have neither the purchasing power
nr employment At the present
moment, when there should be heavy
downpour in West Bengal during
monsoon, there 1s only shght rainfall
and that too intermittently We have
not the regular downpour, even
during this month, during the mon-
s00n What g the result?

SRAVANA 3, 1889 (SAKA)
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the position of the agriculturists, on
whose suffrage we all stand here.
We, Members of Parliament, who re-
present them have no justification to
be here if we ignore the clayms and
demands of millions of our people
who do not get even a morsel of food
for days together We cannot justify
us and our position in this House
The Minsters too, owe their position,
their status, their eminence, the facili-
ties, amenities and comforts they
enjoy to the suffrage of these 70 per
cent of the population

Sir, we are short of foodgrains 1in
the country Over the years, over the
last 20 years we have been import-
ing food stuffs to the tune of several
thousand crores Even now PL-480
15 1n operation and yet the crisis goes
on deepening as ime passes on Sir,
1 am not charging the Congress But
the fact remams that we have failed.
We have offen talked of scientific
teghnique, we have talked of scientific
know-how, we have talked of better
fertilizers, better seeds, better manure,
better insecticides, and pesticides But
we do not want any such thingg now
I had a talk the other day when pro-
ceeding to Calcutta with an agro-
econormst posted at Barrackpore in
West Bengal He said “we do not
want anything except wrrigation faci-
lLities” I asked “what about credit
facilities?” He said “we do not
want credit facilities either, give
us water” These agriculturists, they
are responsible for 46 per cent of gur
produce, these 70 per cent of the
people who produce foodstuff not for
themselves alone but to feed us all.
But what 1s theirr plight” 7 million
of our agriculturists in West Bengal
do not have even a small portion of
land to call their own That 18 the
result of the land reforms that we
have introduced or implemented s0
far People talk of giving them in-
centives giving them credit facilities,
improved seeds during the sowing
season and so on. Without irrigation
facilities however, all those incentives
would be meaningless. I belong to a
village where there are 300 acres of
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paddy Selds but there are mo irriga. potentiil T hope the Minmister in
flan Pacilities there  In the neigh- thifge will throw more light on this
bouring vittage, there are paddy Peint. One of the objects of the Plun-
fleldy having soil of the same nature ning Commission was to geberate,
Where itrigation facilities have been create and expand opportunities for
provided, because of the canal system employment But, after three five
that has been introduced My vil- year plans, at the beginning of the
mhnnot‘beenmmd the fourth Plan, what 13 the position?

Therefore, for God's sake, do mnot
think of heavy mdustries, at this
difficult hour but go in for agricul-
tural-oriented industries, give the
agricultunists better facilities Their
children will not be philosophers,
thinkers, statesmen, pohiticians d.plo-
mats, admimstrators, mimsters, Chief
Ministerg or Prime Minister They
begin with the plough and end with
the plough from generation to gene-
ration So give them better facilities
You have to give them facilities to
produce not only for themselves alone
but for us all The entire city of
Caleutta and the whole industnal
belt 1s being fed by the agriculturists,
50, give them all possible facilities

Sir, then I come to the question of
unemployment Before I do that, may
I know how much time I have got”
Otherwise I will have to skip over
some points

Mr Chairman: The hon Member's
time 13 almost up But he may conti-
nue for a short while

Shri Badrudduja:
of you, Sir

It is very kind

Sir, I will come to the unemploy-
ment question, that has been referred
to just now Over the years, attampts
have been made by the Planning
Corwmaaon fo increase employment

lot with the lot of members in the
State Assemblies and Parhament and
Ministers in the State and Central
administrations, what 1s their reac-
tion when they see them pitchforked
m the highest positions of trust in
the administrations of the country,
and that too not because of superior
wisdom and sagacity, not because of

superior education and culture,
not because of superior ser-
vices and sacrifice, not because of

better contributions to the poltical
and social life of the country but
because of force of numbers? When
they compare theirr lot with the lot
of ministers, many of whom in the
States have not crossed the portals
of umiversities, what 1g the reaction
In our young men throbbing with
new life, pulsating with new hopes
and aspirations gngd dreaming beauti-
tul dreams of a new India? Thewr
reaction 1s rebellon which bursts
into flames all along the lme
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Let them occupy cent per cent of the
jobs but go far as non-competitive
jobs are concerned, let the Govern-
ment lay down the requisite qualifica-
tions—matrie, 1A, BA, MA, BSc
or MSc—and give us a quota so that
we may feel that we are also
citizens of this land and can take
up positions in the administration—
in the police, the judiciary, the
executive in all spheres of life, all
flelds of activities. Let us not feel
that we are being stultified, that we
are being shut out from all privileges
and opportunities, In the name of the
Constitution, in the name of consti-
tutional proprieties, in the name of
fundamental rights gustranteed in the
Constitution, let us not be deprived
of the rights and privileges which
are granted to all other gections of the

Shri Bakar Ali Mirga (Secundera-
bad);: Where did you get the figure
of 700 from?

Shri Badruoddaja: My time is limit-
ed,

ideag and institutions, It is not a
language of the law courts and
jurisprudence Let any language

position, we shall accept that langu-
age without any hesitation, without
any demur from any quarter; but
let us mot force down the throats of
millions of people a language which
has not attained to that position.

Sir, in this context, I cannot but
refer to the Urdu language which
has been thrown into cold storage,
which has been consigned to the
limbo of oblivion. I can understand
hon. Members in this House of the
Jan Sanghi or Swatantra persuasion,
or even of PSP persuasion, going
against the Urdu language. I do not
object to that. Any section of the
people, any party or organisation has
every right, if they do not like the
Urdu language, to stultify, crush,
and throw it overboard on the
dungheap. But I am only against the
policy of the Congress administration.

8ir, it hag been laid down in the-
Constitution, 1n the Eighth Schedule
that Urdu should have a regional
character. I have heard of many
aberrations, many disabilities, many
shortcomings, and limitations of this
administration, But I have not come
across one such blatant example of
thig character that in violation of the
letter and spirit of the Constitution
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the languages of India, we unanimous-
ly passed a Resolution in the House
and everyone of us voted for inclu-
sion of that language in 8th Schedule
of the Constitution because gome of
our brethren from Sind are Indians
now We have no grudge against
that language

Sir, I appeal to the Government
and to all sections of the House
There are moble souls both m the
Congress and 1n the Opposition
parties, particularly among the Com
mumnst Party, who stood by us in the
hour of our greatest need They
stood by us in 1864 when Muslims
were being tortured with every re-
finement of cruelty and barbarous
savagery and were being pursued to
the bitter end My friends, Prof
Hiren Mukerjee Dr Ranen Sen, Shr1
Indrajyt Gupta, Mrs Renu Chakra-
vartty, stood by us when in the wake
of Indo-Pakistan conflict thousands of
innocent Mushims were arrested with-
out rhyme or reason ang thrown be-
hind the prison bars 'They took up
our case and stood by us in the
hour of our greatest need

Sir, then about, the Wesi-Asian
1ssue, the Congress Government de-
serves congratulations for the bold
and courageous stand they took ' on
the West-Asian 1ssue  against the
aggressor, Israel—a mis-creation of
Britamn, the pampered chid of
American imperialism and supported
the Arab cause The hon Prime
Minister Mrs Indira Gandhi took
courage 1n both hands and in the
teeth of opposition from some
quarters 1n t{hig House she stuck to
the ground

Sir, I hope all sections of the
House will cooperate in building up
a better future for the country Let
the cause of the poor people, poor
agriculturists, who are knocking
about the streets for a morsel of
food, be taken on hand on a war-
footing Let the Fmance Mimster
Jeave alone other problems for the

JULY 25, 1967
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present, let hum provide irrigatiom
facilities, credit facilities and all

necessary thingg for the growth and
development of agriculture

Sir, once again, I appeal to all sec-
tions of the House to rise to the oec-
casion and support the cause of the
vast millions of people of those half-
starved, half-fed, under-fed and 1ll-
fed millions of people of India Un-
less we mobilise all our resources,
moral and material, the nation, the
poor a1d the impoverished nation, the
half-starved nation, cannot be saved
from the impending catastrophe that
threatens its extinction

o, wiimwT wurw (afaar) weaw
"R, AT faw W I e
faias & a9dT FO@ T T Wi &
@ fg@ &7 = FE@T I g AN
oo ¥ awg ¥ & T 9w 3% Ifae
18 1 ag dr g TR W 7
feemr wix fagre &1 ofenht fgear
& | @ FrwrEd 70w 4 wOT A )
TET Y q-ATH TT WET WG @,
W agr # feafr g g @ T
¥ O W Al g€ W # A
FET T T F WA q@T § AW H
F9T WR FHY T F R & I
¥ geur, frewEmy, Tt W wemar
iy ot § WoX q 1 agw AT WA
UM WA F U ST FY owr #y
Shuré §itaga s FAE | TR TR
9T W T TE W IURT EeET AE

T T F aTE AWy O Hew-
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T STOWTAT T § WK T SR
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fear amam § Sw § afige Twge W
frndl # g waem B aw
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E & Ao dferge woge Wi
ANt mive s AN g o
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& % § 51T I W owE v W
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JULY 328, 1987

Biy, 1067 14872

fommr o % wfomr & Rgelt = waw
warn § wivc g faly wfieny oic v
FTRIF 1M A awivgw e
& qE yemw erid & Avew
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W At 9T WY, SN 9¢ ST
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9T ¥F wvr g wr fmfw g
g 1
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agr ¥ e Sl A g )
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Wt wd o1 wwx § Afew g aw
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wri fiear § | & wpn fie gt wew
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AT W | gL g ¥ g a3 faa
qEF 9F FHY AT I AT THo o
#o gro ¥ ¥ AW ¥ fag iy & @Y
fama & WA & W@ W7 & §E
o & I w arfeen A fear @
gafag wigr A N g8 F ferw wfeer
w7y ¥ fafeesr Y gy iy
a8 WD @A A ey amR
gw ¥ faadfodt 1 gt xifgar WY
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are faddy & Frgwer fear ar 1 Rt
& ¥ ur OF 3w AR qurd ot
fear ur ¥fer ag  FoiE o woper @
1 ¥ aff w1 s fora® wron v
qC wwrfar, weare ot @it ¢ it
Juy gfead g ¥ are O s
¥ wreq ¥ ww AT amy § 1 Falht
ot & wgm e wfr ot o faw s
¥ wrar wma W €® wY qrfer ¥ o
ot dar T R g arare 3 sirfaaer
fargr ama

AT da fevar &1 fww ¥ age
frgmrgar § 1 wefe) & fov agr of
forst & 3o fire & forg #v§ fararerg
Ay & St forr Y ot 6 sqarenr
T 1T 1T T 0w T da A 0 Afe-
T FET TG G 1 HIW ¥ qEHIL
¥ garaTe 9T ¥ W ger 6 56
Uz tqar & for & oo foam @
e w7 wER ¥ FE weg A
&g & wrgar g v aw wE
ot 7 fevr o« wgTwaT w70

s ¥ & s g Iw forw wwr
T 9% T dwae ofr § sw W
dwat A7 w7 wifes agmaT o
wifgr | wrE & @ T oTER ¥
d%ad, wadawcy W mifE far &
FoqA & o0 oF wen waEa @A
wf T o & dar 1 v 9
fra & &% | gwro s T
ACEwEY 9 I9IEE g W W e
Wt w0 W wEwEwar @t §ogAart
S ER RIS GRGAR T
g7 fear §, v & wie Aot
#Y 3w & fog feur § o & s
foer wt mRw wnt @7 W WK
aerpafogel Tw wonr w7 afer x
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[t <faer wamz)

B FEWAT AT WX | WK 98 A6
¥ wey o a1 2w wfawew foR
2 3% w a7 four oy R
AT FTH A wHAT § |

¥ a@y 9< wE wear g fn &w
wiA wia tfagw =1 weT A
wifgd | 9 oY g e g T
gA 3% fot A Wit q% I AE
T §F § WER AT v gm.
ga< fag gu, 1 & v w@w
QU & A T L g W w
FF wmE q Fary # anfed
I AT 9 A G Tt § 5T
IAw! g WY AgiAAr ¢ arfe § wnfan
qE ¥ AN T

g qiiwfeew aww & fog
woe § wifgww fear 9mn & o 5%
o* § o ¥ faq ) &fer ot famr @
g A @i @ 77 g § e
Wt fowrm Ay & o7 Amh & Wy
¥} forerr 771, 3991 qard F7 WX TR
wtee w1 qfam gww & 7 wfEgy o
¥ e ow & weem & W g e
g < iy @ A TR & Aw
Wt qifafenre govd &Y frar e *1
WiT 37 & wrew ¥1 Arfaom F7R w1
frare ¢

wa &, o fr afem & @ =
wTa1 § Y AT A, wow arcagt aw
W | ¥ & TEW T R @, T A
i AT 81 e T e aww A
A A W #7 Aer fear saw e
& wrq w7 agT WA §
Shri Indrajit Gupta (Alipore): A

little while ago earher in this debate
today, Shrrmati Sharda Mukerjee,
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remarked that in the present circums~
tances of the economy of this country,
some indirect taxation is 1nevitable.
The point i1s not whether it is inevi-
table or not; the point is that if you
study the trend, the pattern, of taxa-
tion over the years imposed by the
Government of India, you find that
in 1961-62, 19 per cent was the total
share of the excise duty in the taxa-
tion revenue of this country and the
share of direct taxes was 24 per cent.
But now we find in 1988-87 that the
share of the excise duty has gone up
from 19 per cent to 41 per cent while
the share of income tax in the total
tax revenue has gone down from 24
per cent to 8 per cent

The pownt 13 not whether indirect
tasation is 1newvitable or not; the
soint 1s wheher this pattern 1s inewvi-
table or not Is this direction inevi-
table?” That is why I want to raise
this question—because I have not got
very much time at my disposal—of
these burdens 1n the form of excise
duties whmh have been imposed v
this year’s ploposalg which were cal-
culated to bring in a lLittle over Rs.
115 crores of extra revenue, Yester-
day, the Finance Mmster was kind
enough to announce certain conces-
sions which are margmal in nature
which would amount in a full year to
about Rs. 15 crores and which would
in this year amount to a httle over
Rz 11 crores. So that the main bur-
den of the new taxation remains
where 1t was.

We find, at the same time, that
this 1s probably the first time after
many many years—my memory may
be wrong, but as far as I remember
in the budget speeches of his prede-
cessors 1n recent years, always there
used to be at least lip service paid
to the need for (a) trying to recover
at least a part of the tax arrears
which are there and which this
time may amount in the form of in-
come tax arrears to about Rs. 528
crores, and (b) making some effort
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io mop up at lesst that part of the
black money, unaccounted money,
which has not already been firans-
formed into real estate or gold or
something like that—this 13 the first
time after many many years this
year that there 18 not even a pretence
of this, there i1s not even a menton,
even lip service ito this aspect I
take 1t as a signal to the country that
the Government of India have decid
ed abjectly to surrender, to give
up this fight even formally

Why has this been done” Because
the philosophy of the Finance Minis-
tcr runs very clear through all the
budget and the Flinance Bill; thal
development must be curbed and
stopped unless financed by non-in-
flationary method. This 18 his man-
tram, this 1s his theory s philoso
phy which he has expounded throug
hout 1n all his speeches the docu
ments and everywheres Non-inflla-
tionary methods At the same time,
he 1mposes new excise duties which
will entail a fresh burden on the
common man of about Rs 115 crores

Therefore 1t 1s no wonder—I just
wish to draw jour attention to this
fact—that all these rather contrved
fulminations agamst the budget by
my hon friend, Shrn Masam, and
other speakers of the Swatantra
Party, rang so hollow here  They
wanted to wax indignant because they
are a party of the opposition, but
they could not, because what 18 there
1o say?

Here 18 the Caiptal, the organ of
the big British business particularly,
"eomplimenting Mr Desa on his
courage In taking so necessary and so
prickly & decision, that is cutiing the
fourth plan to the pomnt of wvirtually
jettisoming 1t This 1s a quotation
from Capital

Commerce another organ of big
capital, reminds 1ts readers that the
Finance Mimster decided not to ask
any more sacrifice from the corporate
sector for the national endeavour of
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stablising the economy, for this he
should be applauded at least by the
chambers of commerce "

These quotations make it quite ob-
vioug that, as they like, our
triends of the Swatantra Party can-
not but welcome the whole strategy
and the whole outcome of this year's
budget and the Finance Bill, because
what can be a higger concession to
them than this that in the hour of
the most dire (ris1s of our national
economy when we are facing the
mosty sevire crisis that our economy
has ever had to fuce they are not ask
ed to make any fresh sacrifices what-
soever and whatever sacrifices are to
be made are put on the shoulders of
the common man? That 1s the what
has happened They wanted even fur
ther concessions Those concessions,
major concessions at least, he has not
gven them I admit that, we are
thankful for tender mercies but what
would be a bigger incentive to them
than this that they are not reguired
{o make any fresh sacrifices at all in
4 year when our national economy
has its back to the wall?

We are now talking a lot about
recession 1 do mnot know whether
the Finance Minister or his colleague
the Planming Mimster consider this
to be an economi. crmisis of severe
magmtude or just temporary slump-
or a recession or depression or what,
but 1n the name of that recession
many things are being expounded
here whose sum and substance mean3s
that developmental expenditure, plan-
ning, 1n this country s virtually scut-
tled for good, and this budget and
i{lus Finance Bill are the obituary
notice of that

As far as this recession goes, [ just
want to point out one thing It 1s
sometimes good to look at our state
of affairs through other people’s eyes
It ther 1s really such a severe crisis
and recession which 1s affecting the
pockets of the industmslists, how is
1t that we find that the British inves—
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[Shr1 Indrajit Gupta]

tors in this country show confidence?
What they think ;s very ymportant
because, after all, the budget has also
laid a gerat deal of emphasis on the
need of creating a chmate which 1s
conducive to the foreign investor to
come here And the British are still
the biggest investors in this country,
the oldest investors, the traditional
investors, the most experienced 1in-
vestors What do they say’ We are
shouting and shrinkng about the re-
cesson and crisis 1n the economy
leading to 1idle capacity, closure and
80 on and so forth in certain selected
areas, but only a few weeks ago, the
Fiancwal Trmes of London sent a
special correspondent by the name of
Richard John to wisit this country,
and he wrote an article or a series of
articles n the Financia] Tvmes, Lon-
don, on his return [ can only take
you through one or two sentences of
this which are very illustrative of the
way the mind of the British investor
is working

Mr John says

“The prospec s for the expan-
mon of business in India are a
heartening one, despite the heavy
burden of company tax, the
chromic 1lls of the economy and
the current state of political flux,
he found i1n Calcutta an optimism
about investment that owes noth-
ing to traditicanl British phlegm
The distant glitter of this huge
potential market has in no way
been dimmed by the current in-
dustria] stagnation in the private
sector which threatens to become
a recession”

This 15 waht he says
on to say

He then goes

“It pavss to be a rupee com-
pany registered in India with dec-
laration and payment of dividends
made here”

He s telling the British industriahsts
that the glittering prospect of the
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Indian market is not dimmed for a
single moment because there is some
talk of recession just now He ends
up by saying

“The policy of successive Indian
governments on remittances (re-
muttance of profits) has remaned
impeccable  Whatever the rate
of taxation levied on profits, the
gap between what the Indians do
not say remains & source of confi-
dence to British businessmen"

Here 1s a brochure and I wouldg hke
to draw the attention of Shr Morar)!
Desai to 1t, 1t 1s brought out by the
Associated Chambers of Commerce—
Funfare for Indw

Shri Morar)i Desai: What date®

“hr1 Indrajit Gupta. Two or 'nree
months back, just after the general
elections

Shri Morcr)i Desal. Before you took
over ;n Bengal h

Shri Indrant Gupta. I am
about economy,
about politics
53ys

talking
I am not talking
at the moment It

“In~reasingly the internal offi-
cial attitudes are becoming less
rigtd and more practical De-
mands for the wholesale natio-
nalisation of such industries as oil,
steel, and banking have been re-
Jecled India 1» now moving to-
wards a more open and liberal
economy "

It 15 the representatives of the biggest
British concerns in this country talk-
ing The other day the hon Mimster
for Industrial Development made &
statement 1n this House which sur-
prised us, we were astomished to
know that of the top ten compamies
1n terms of investment, profit, assets,
everything—eight were British; only
two are Indian This 15 the position
after twenty years of Independenpce.
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Therefore, this talk of recession, and
crisis in the name of which the cor-
porate sector in our country has been
spared any sacrifice this time should
be seen ip its proper perspective.

Towards the end of his statement
yesterday he made some gbservations,
though somewhat belated in my opi-
nion, as to how certain practical mea-
sures can be taken and are going to
be taken by the government even
within the existing framework of
difficulties, to alleviate to some ex-
tent the present crisis and the pre-
sent recession. It was perhaps a great
discovery for him; I do not know.
They are going to take the trouble
of placing advance orders for railway
wagons so that the main manufac-
turers of railway wagons are not put
into the same kind of difficulty as
they were, recently. I welcome that
as far as it goes. They should try
to investigate and find out. It is not
merely a question of orders not hav-
ing been placed in advance. He
should also probe into the question
why there was so much discremination
in the placing of orders between one
firm and another, why it is that two
Birla concerns which are wagon
builders in this country Texmaco and
CIMMCO were allowed to get orders

far in excess of their previous
vear’s orders while almost all the
cther wagon manufacturers were

forced to accept a cut ranging from
20 to 35 per cent? Let him go into
that also. Orders should not only be
placed in advance; they should be on
an equitable basis. The heavy struc-
turals, the engineering industry is in
a crisis.

Now, my inflormation is’ that at
the present moment, an order for
180,000 tonnes of heavy structurals,
worth about Rs. 60 crores, is about
to be placed by Bokaro Steel, for the
construction of the Bokaro plant, and
tenders have been called for. I would
request him and the Planning Minis-
‘ter and the Industries Minister and
the Steel Minister—if they can do

1573 (Ai) L.S.D.—9.
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& little bit of co-ordination among
themselves—to see that this huge
order from Bokaro is distributed as
fas as possible on an equitable basis
between the main structural] abrica-
iors in the Madras, Bombay and Cal-
cutta regions so that no particular
firm throws out or lays off any work-
ers or retrenches the workers and thus
keep its capacity unused.

In his fiscal proposals, the Finance
Minister has announced Rs. 150 per
ton ag tax relief in the export duty
on jute manufactures: very good.
But the contradiction here is that at
the same time he does nothing to
check the rampant speculation which
is going on the jute goods market. I
have no time to quote from the recent
speech of the Chairman of the Jute
and Gunny Fabricators’ Association in
Celcutta, who has said that the rate
at which speculation is going on in
the jute goods market is permanently
damaging our export trade. Only
today, news has come just now—I saw
it in the PTI script—that the IJMA
has announced that every Saturday,
for one day every week, the jute
mills will remain closed. So, what
is the good of giving them a huge
relief on export duty if this is the
way they are going to behave, and
when the whole market and the whole
irade are getting ruined by specula-
tive practice? I hope he will look
into that aspect of the matter too.

There is the question of self-reli-
ance. I am surprised to find that
though the Minister said yesterday
that greater attention is going to be
paid to indigenous sources for get-
ting supply of equipment and machi-
nery and components and stores and
so on, I think about Rs. 3 crores to
Rs. 4 crores are spent every year on
importing things which can be pro-
duced indigenously here. Are they
paying any attention to this? He did
not outline any concreate steps.

Shri Morarji Desai: Will you please

-send ‘'me a list of those items?
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. Shri Indrajit Gupta: I cannot il
you now, because I have no time.
But I will. But the point that 1 wish
to make out is that if you wan! to
develop indigenous capacity in this
country, then, you have certainly
got to stimulate scientific and techni-
eal research in our country. And what
ie the wallocation you have made?
You have reduced the allocation.
When the allocation, shows that last
year it was Rs. 16 crores and it is
now Rs. 17 crores for the Council of
Scientific and Industrial Research, it
is actually a cut because in the mean-
time devaluation has taken place and
the prices of foreign scientific equip-
ment, technical books and everything
have gone up to such an extent that
you are actually imposing a cut; they
will have to give up many projects
which they have taken in hand. They
cannot undertake any new project.
Where is all this capaczity going to
be developed from? Our scientists,
our engineers, our technicians are
capable of doing things. But on the
ente hand, you talk about self-reliance;
on the other hand, you are cutting
down the grant and the allocation for
those people who are in a position
to contribute something to this coun-
#ry’s independent development, and a
seli-reliant developmenti Therefore,
these glaring contradictions are there.
It is no excuse to say that we are
giving tax rebate to the scientists who
may be studying abroad, because the
main centre of research and develop-
ment, which is the CSIR, is being
hamstrung in your budget by a cut
in the allocation for it.

Finance (No. 2)

16.58 hrs.

[MRr. SPEARER in the Chair]

Mr. Speaker: Please conclude.

Shri Indrajit Gupta: Therefore, it
seems that, to sum up, what he has
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decided in the name of avoiding in-
flation is to virtually scuttle the Plan.
The budget is having supremacy. We
have not even discussed the fourth
Plan in Parliameni yet. Two years
have come {op pass; and the budget
has become supreme. What the
Minister is interested in is not hold-
ing the price-line; what the Minister
is interested in so holding the wage-
line; the income-line, What ne .=
interested in iz a wage-freeze; what
he is interested in his holding the
enployment  line—not for getting
further employmentf—by means of
automation, retrenchment, modernisa-
tion and rationalisation. That is what
is happening. Dividends are not to
be frozen, the prices are not io be
frozen; only wages are to be frozen.
His predecessor, Mr. Sachindra Chau-
dhuri, took the tax off the bonus
shares to be issued by the companies;
and the present Finance Minister in-
forms me in reply to my own ques-
tion—this will just show what is hap-
pening—that in the year 1965-66 in
thie country, the total value of bonus
shares issued was Rs. 4.62 crores,
issued by 48 companies. Within one
year, it went up to Rs. 138.87 crores
worth of bonus shares issued by 604
companies, i.e. a thirty-fold increase
in one year from the day that Mr.
Sachin Chowdhury announced that
bonus shares would not be taxed.

That is allowed to continue. How is

the dividend freeze
about with this

going to come
huge flotation of
Where is no dividend
freeze, but what he is thinking of is
wage freezc;, income freeze and em-

bonus shares?

plovment freeze. In conclusion, I
would like to say that if this is the
way they intend to proceed, we in the
trade union movement will also res-
pond and react with work freeze.
There will be production freeze and
the workers will
fight to the last rather than accept

this reactionary policy.

work freeze and
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BRAVANA 3, 189 (g4Kx4) lg-ﬂm
of Dr. Dhiema e
Tejq (Dis)

DESCUBSION ON SPATEMENT LAID g Dr. Tejs under the Foregn
Exchange

YON THE TABLE RE. REPATRIA-

TION OF DR, DHARAM TEJA.

Bre T wohige o B (wwtr)
weuN TgTey, R AT G qTAEE
wifswr i wawEsiaEy g,
wiife g7 d—3 &7 wri—ai
wra¥ o S0 @ aw @ @
iy o §, Aew fex W gaw
¥ st @A aw of &, Y 9@ A
IR A ITRBAHIE 7§, IAWY
¥® Ffae o 9T TR Wwed
war v 1 gt Y 37 i ag
o1 @I # % F o a9 wFET AR
¥ % AfFT W AT G7 AT
&3, 85 gy fem g fa & wrarqoeft
weifeat—w, v {om 9 avaEar
—ax g g, grenfr # a9 <@g fe
o & § 3 sarfzar Y O, a1 Ao
wqg ®7 S T ar ¥ ¢ T
frerey, forriy St #1 qan-faen w,
FO TEIT F) QAT FE, TS qHE B
drer F= otv falt a1y |93

AFHT qAT A o AT g WIS
WA @ Y, IRE aTAGT A G qg G
o arar & fe ag ammar fea wga
‘ | 3'@#“2@&1@““{
fear §—ait ag & far ¢, g
¥ & WHET 3TTHA (W) " (&)
¥ wwe g et & 1 OFT Arew grav §
fr &% € wrzar drU 9z a7 A W
ar <gr §Y e @ W ar 9w, T
Y & a7 faaw o7 @ @, IEE
wwear ZEN A TT T AT

() ¥ wgrmr ¥

“The Darectorate of Enforcement
also had received similar papers
between the 7th and 11th May,
188 On exsmination, they found
there were no groutils for arrest-

Regulations Act on the
Material then avallable.”

iy stz wrE qrane ¥ oW
B Fur ® gwed & fag w1 Avnf
gy

(&) # xg w3 &

“On the request of the Director
of Enforcement, the Secretary in
the Minstry of Finance (Depart-
Ment of Revenue and Insurance)
€Ansulted the Director of the Cen-
try] Bureau of Investigation on
Hh May, 1968,

(3 i ¥, wafs wieE
E QARIEHZ 71 7 wr fidr)

of gnything could be done to arrest
Dr ml »

W fafqw ax § 1 q@ AT T
T arag a7 g watedz o
Tz wgar & 5 o10 FT W

T fear a1 mwar g W)
Tuasizrdfmearg: s s
“HrelfoﬂGQW"ﬂTfﬁ'm
¥o gar #1 g s @ & foqw 3w
e aramard ) @ v scown
I wifgg * ag & war sew ¥

Ty J—w9 TET—AAT @I E |

(%) & a1 qraer faegy &% §
A} e o T ANHT ATR R XK
fag sk mw e R swa g

“It 13 not correct that at any

stage the Enforcement Directorate
SPecifically requested "

“faaet’ afy, “Afefewft fore
=y,

“  that Dr Tejd be arrestad
04 his passport selsed®™ *, .
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[ere ey Wifiar)

ol e oy fag  fred
wURT T WY 1 wEa g fe
ez ¥ “fodee’ o fay wr, Wfew
vyfafety Frafe’' iy faar qr
qg WAAT Qu™, ar gl qarar A
wfgwt & fr oo wrsft &Y 0§ oY
oW g Y o qrEr aga ww
qeNT, T €W 0 ¥ wg fay

¥ qg wW I g fe wrfaT
T ATT ATHST R W QIR AT AW
-6 w7 ww W st Awr A oAy
W T F T Fa gwar g
Y AN AR § 1 (WAeE) J
g1 & f¥ wrva ¥ o qagd waw war
& fgara @ 13 ox s W §
% gz sgw 2 fr 9 1@ a@r W
ar & 39 &W | A/ AN X YA AT
uq fawr § 379 3@ fargw amw
fem§—aeaa 149777 §

Repegristion

Let me confirm the meeting
between Mr T N Kaul and me in
London i1n September 1966 &

The Minister of Law (Shn Govinda
Menon). Sir, I rise to a pont of order
It 15 exactly this letter to the reading
of w hich I objected on g previous o.ca
slon and the objection was upheld I
would submit Sir, that the reading cut
in the forum of Parliament of prvate
correspondence particularly 1n ; mat-
ter like this 1s objectionable ond that
was the point which I raised on the
previous occasions The reason 1s this
The Btate, we, the Government, has
started prosecution agamst Mr and
Mrs Teja Now, they not being avail-
able jn India extradition proceedings
have been started This extradition
13 a tricky business It 15 a matter
which falis under nternational law
The foréign court should be satisfled
not only that there 13 a prima facie
case but also that in the country to
wheh extradition i3 ordered the party
will get falr justice, natural jusiice

JULY 25, 147  of Dr Dhorme Teja  1qi08

(Dis)

as has been made clesr in the state-
ment, they wanted to move the
High Court They have moved the

In the meanwhile, they are buflding
up a defence not only for the
ultimate prosecution n India but slse
for extradition case which iz pending
iIn the American court

Shri Jyotirmoy Basy (Diamond Har
bour) It 15 all according to your plan

Shri Govinda Menon I submut 1t 1
for that purpose that this private cor-
respondence 18 being resorted to by 1he
Teyas

ot wred wovw (i)
qaY agiew WMo Aifgar o< F& WM
TR EfrmgImaragsT gy
g Wiy favge amm 0

Shri Govinda Menon I am not mak-
ing any allegation against the hon.
Member (Interruptions)

ot of T (4r) W7 oaAm AT
Ry

ot oy fe@ (7)) T w7TEW
g fx 20 AMfgwr fea fagm &7
Feagd 77 W E

Mr Speaker I am hearing the Law
Minister Let us hear him

o sfeeaw aeddy (@rTiA)
I yB RAraR g fearanm @y
fie g% dor Wit JaFT o A7 MY
LIl o

My, Spsaker The Law Minuuise
raiging & point or arder, Lat us heec
him, (Intervugiion).
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ot wg ool - ek g T AT
o wrix fow fads & wrgue @ 7

ot Wik QWld . wr v
fifgur ¥ werve & forg xae awes
vt ? wp qu el e st
L

« ot oy Py : oo agrew, &
+ PG VT g & e it W Few
e & wreEA aT wiw WwT Te
aE

#Mr. Sposticer: If so many hon, Mem-
bers are talking at the same timge, it
becomes difficult 1 have allowed the
Law Minister to rause the pont of
order. Let us hear him

oft oy Ferd & o orrrT g
g fw fow Fraw & wrgs ag areiv
et 3

Mr. Speaker: I think he is capable
of pointing out the rule also Let us
heur him His objection is that the
letter should not be allowed to be read
out

Shri Govinda Menon: What 1 was
submitting was there 1» 3 pending case
and anything which will prejudice the
proper trial of a3 pending cage 13 some-
thing which you, 8ir, should not ullow
to be raised on the floor of this House,
That is the sub judice rule. It be-
comes sub judice thus way. It was
read out on the previous oceasion also.
An examination will show that this is
an attempt to prejudice the AAmeriean
eourt, and the court here later on, ultl-
mately, against the prosecution, buitd-
ing up the defence. As I said the
other day, Dr. Lohla, who appears to
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respect to private correspondence of
this kisd. In the ofiesr Nous, he
Chairman had oocasion o gve &
ruling - .
Mr Spesker: That is a different rase.

w wy fema ¥y gATL T
agaerTr A &

Shri Govinda Mensn: I do not say
that it is binding on this House. But
the reasoming there 18 binding on us
because. giver ali, it was done in An-
other chamber of Parlament in Delht
Sir, I submut that you should :wveid
references being made to anything
which will affect the trial of this casc.
After all, the discussion sought for
under rule 183 is on the statement
made by the Minister of Shipping on
the previous occasien. Any reference
to anything outmde that, pertl-

member of this House iz something
which should be avoided. That is the
point of order? . .. (Interuptions)

Shri Jyetirmioy Basu: Under simitar
circumstances, Shri Bimal Kantl
Ghosh’s case, when it was sub judice,
when two cases were pending in a law
court in Bengal, allegations were made
by the Home Minister and things were
sald here which should not have bheen
said. gnd, Stir, you allowed them So,
what right has he got now to ralse thi=
point of order . (Interruptioms)

ot feopee wddy  aF ST
Sy ¥ g gTIW & | aE A wegye 2

Mr. Speaker: I would request hon.
Members to address me If they ad-
dress among themselves, I will beconte
a helpleas spectator

ot erfrersanedelt ;R ST
#aqx senwEmE E N I
e § 1 T Qw9 Jov wwe
e Foras S flergerr iy i
wift gt 7 o wftgw & Wt eI
wft ot & et | G ol xR
ayt wff TRy
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. P
- Sk, Gpeaher: On the polat taisid by :
. the Law Minister have you anything Wﬂ!ﬁhﬁm
.to say before 1 give my opinion sbout Yeft a7 T qoere ¥ #wdi N e

) Yoere ¥ Areng ¥ e aaw

wre TM wAgT Sifgm : s
ARz, TF 1 A CEwr sqra darm
fe =t g AU ereewr gt &
Awet ¥ @F g, gafeg aga ¥ fau
- AUHY WG WY Y TWAT GET

my A WE T{IRT ¥ 93 WA
“fegr qr owi war 8 W Frarfan,
ot waf wriea Ta wga § tT8ai A<
ara fearar ) wer 8 % Frmrgam 3
- ughri T. N, Kaul did not meet
- Mr. or Mrs. Teja in London in Sep-

tember, 1968 and had no occasion
‘to give them any advice.”

AN APAFL R L1 I FraAA H
& &7 <@l 91 1 1 AAT ARG AW
T A wg wE T Az A Fr g
wyez £ fif aud aeawq i & ara wg
. e § 1 wiiag g Y fewga @
© QY W I 3w 2

ot warT § 39 S O s
AgAT § 1 X ATC FqvqnerAa, Frara-
e Frara wg A w1 A wwar
@ g foerodtt  wg ¥aa ag ¢
fis wy A0 ¥ /T FAIRT AT X AW
&t wx aeat fafr seaat st el o
¥ Oy Ry § wdt wEr WG,
wiltorT- &7 €747 AT HT &, FHAT A
AT A AW AT L, A ITE I
W FHNET § FIC T @
FCF, ¢ A@ T WITHE § THHY
. & g wfip) wg W ag dor @

TG R at W SR ST

uﬁt vy wearfe woaraer @
Y A d ) sy g fongw

¢ § WX 39 dir as‘twrtwraﬂt
Ve ¢ fer wiar § @ (@ ¥ o
¥r 2z 2 fir far azg ¥ ag Armar
ﬁrsfﬂum‘t%mﬂtfwmm
wa?ﬂarq#mﬂwm 114
Rarat =i wram | ag A
Yeqradt aft € fe ot Far wr e
VYO cdY W4T 0T T waqw 5 a7
Yo ) NI P FEs 0w @
bz aragt, rag g T ar g @
Yk wafesr ® wawa fea fer
Yt aT gaAt ag At 777 # T At
Y amgedy o fr owaga wiew fay
g1 a1 A ¢ fr gq AR A
Yry Wt & 5T ¢ T AIAT qg AWAT
Yafepr # gartt §&7 I FIACQ
Wt ) WE T ATATE o gawc iy
¥ vy Qe &) SvoF 4, ag A g
e e Wt Feme g41 0w v d
it Qe T § 1 Af6T W e i
U g aw § 5 g% £ F A1 704
Yie wit €t §, ¥4F WA § 1 ¥
CER @ ST A FE AT A g @

" Yrergrat ®0F, 34 T H 1T AWC.

& avai ¥ wir, w0l ¥ e st ¥
faear forar 21 vy 43 & Aok

. Nagwr o agag g e et dar

Rt § ar Ag 1 TIY R T AL
Yy gar & 1 afer g SrAIATET AT
Yifssgquagfrgraa Nray.
Ty § AT NI YT FHUFAT
Y 1 & wrgar § f o awd wd A
it T ToF A W gL gy #
*arq w0 7 agar fagix § fe avwft

- Wef ey Y A FuE avy g 1w
Rt T W X ar ¢ T
) wrr gt 1 T A et W AR
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ot & 1 oag wwS o g WK
Xefag 37 wr 7eT 9ok 74 § ag v
Foat waiaa & qor § g 1 g Baw

B ¥ aTad § 1 Ag T W F
TRFE, WieE QI st T @
WEFT @A 3 | 99 WAL 7 wqr e
a¥ gt & foot © wa 7 WK "W
A FAECT AV AGT 0w feear
R AIO ) gAY & Ay fr
W9 §F ag W1 {470 (TG AT ¥
LCER

Mr Speaker The powmnt 1s ciear
There 15 nothing much for me to say
If some points are raysed in the Muns-
ter's statement, if there is proof to
<contradict them, naturally they wnll
have to make mention of it. About
thg letters I do not know what the
letters contain gnd how they affect the
<ourt and all that Therefore I am not
able to say in advance whether they
refer to matters that are sub judice

1 would suggest to Dr Lohia that he
may, if he wants tp contradict any
statement, do that About the .etters,
I would suggest let the letters be
handed over to me The rule is that
before they are placed on the Table
of the House, they are handed over to
the Speaker go that the Speaker could
study them and the Mmister could
satisfy the Speaker that they pertan
to the case Therefore I suggest that
these letters need not be read He
tan make a speech or make points per
taining to this Let the letters be
tanded over to me and I will see whe-
ther they actually belong to the case
wr not. I cannot say off-haad what
the letters are, what the contents of
Me letters are, and all that I wnll
tonsult the Law Minister alse and Dr
Lohia could also help me If permis-
sible, naturally I will have no objee-
dion to permitting them to be laid on
the Table of the House

Shri Surendranath Dwively (Ken-
Arssara): Wil he quote any odrtlons
o the letters?

of De. Dharma 4504
Tea (Dw.)
Mzr. Speaker: Not now.

Shri Surendranath Dwivery: What
you suggest is that if he wants to
Place them on the Table of the House,
then, of eourse, hand them over to you
and you, Sir, mill study and decide
whether 1t 1s 2 valid document to be
accepted by you or not But for the
purpose of this discussion, he wants
quote some portions of the letters
which may not be a sub ndice matter

Mr, Speaker. Whatever Dr Rao has
sajd m his statement are the facts, at
is not about the case or anything of
that sort Without touching the case,
if he can polit out something, he can
do so But the actual correspondence
should be given tg the Speaker so Juat
he can sausfy himself 1 will eon-
sult the Law Minister glso and thea
decide which are to be placed and
which are not to be placed on the
Table of the House If there iz any-
thing pertaining to the statement of
Dr Rao, if there 15 anything 1o con-
tradict, he can certainly do it

Shri Tennetl Viswanatham (Visakna.
patnam) You were pleased to say that
you will consult the Law Minister
also In this connection, 1 suggest that
the Chair should have its own iode-
pendent parlinmentary counsel

Mr. Speaker: I will consult Dr Lohis
and also the Law Minister After ol},
the Law Minister belongs to all of ua.

Shri Govinda Menon: Sir, I want to
make one or two points here Dr
Lohia was saying that not only the
Tejas but others also are to be eco-
accused in this matter I respectfully
submit to you whether on the forum of
Parliament we are going to debats the
question whether all the accused in
the matter have been challaned and
whether others have tp be chillened?

With respeet to the other mutter alsa,
whethér he met somebody; #te,, 1 res-
wectfiflly ubmit thet this is g perils-
mentary debate and there is 5 Prosseu-
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[Shri Govinda Menon]
tion pending, -certain persons &arc
arraigned as accused parties in tne
prosecution, and to say on the forum
of Parliament that these two ‘A’ and
‘B’ alone should not be prosecuted and
that others also should come in
something which is not to  be raised
here. That will be sub judice and that
will be attacking the bona fides of the
prosecution. If the statement is, made
by the Minister and the statement is

whether some officer met or did: not.

meet Mrs. Teja in London, or not_ are
we going to take evidence in the mat-
ter here? We are here concerned with
the statement made by the Shipping
Minister and the point raised by Or.
Lohig zs to whether the extradition
proceedings are being sroceecded with
all vigilance, I submit, would be sub
judice and may amount to what is
contemplated by way of defence ia the
criminal case. You know, in c¢ruminal
cases, all sorts of things will be help-
ful to the defence. 1If it is sought to
be made out that the prosecution has
not been fair to the Tejas, etc., that is
something which will affect the couise
of the prosecution both in America agnd
here.

Mr. Speaker: I would like to ynder-
stand this from the Law Minister. A
statement has been made here by the
hon. Minister and I am sure that the
hon. Minister has not said anything
here which +ill prejudice the case be-
cause he knows the details of the case,
what is happening in America and
what is happening in India. If some-
body is ta say that g point made in the
statement, and not about the case, is
not correct, should he not be allowed
to say that? If somebody =<ays that
what is contained in the Minister’s
statement is not correct, gs he was
pointing out about the request of the
Enforcement Directorate and about
something else also, should he not
mention gt least that much, apart from
the other things? I will allow him
only to that extent. We are discuss-
ing the statement of the Minister and
if somebody points out to the Minister

JULY 25 1967 -
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that what is stated there is .aot hund-
red per cent correct, to that extent at
least, should we not allow it? Because
none of us know what is happening in
America, at what stage the case 'is,
what are the charges, ete. About the
letters, 1 have saigq that they may be
given to the Speaker.

Now I would reguest Dr. Lohia to-

"proceed cautiously.

Shri Govinda Menon: The Minister
has made a statement, but contradic-
tion is that respect is not to be made
by private....

st vy foma : o7 fo7 @z &
w7 ds wWgd, agy ¢< g1 a8
Shri Govinda Menon: ....i3 1o io
be made by private correspondence
between one of the accused parties
and a Member, however exalted he
may be. There should not be any
contradiction by a private letter from:

one of the affected parties. That is my
submission. (Interruptions).

. wfg yaw Twed ST
A & ATHA @ET 5T W2 ag 7§ A9
F FAFAT ATEAT § AT AF et
AT fA g0 AT 0 der AT fF q@r
fafas aadaT ¥ T¥aQT 481 & Wi 5=
g& 7 Afemd A FTF aFgaF A
1 wafew A F1 FE gE @
LY (saTuTa )
Shri Randhir Singh (Rohtak): On a
point of order. This is something very

important. I should be allowed to
raise it.

st vy fowm g F12 9T @w 72
A7 A TGYNM E | HIH qTEH Sw
&1 7 Fraa A9l 297 )

st T fag : w7 W€ qeae
1 gt T ? WA WgRT, ¥ e
qF JET 2
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Mr. Speaker: All right. Just one

ininute.

Shri Randhir Singh: I will tuake at
least three or four minutes. (Inter-
Tuptions).

Mr, Speaker: Order, order. DNo, no.
Shri Randhir Singh: I have a right,

Sir. My right should be protecied.
(Interruptiens).

q 7Y @wd WO AUz ATE

Mr. Speaker: All the hon. members
may please sit down.

Wherever there is a doubt, I am niy-
self requesting the Law Minister to
clarify that. Why should members get
agitated on that? (Interruptions). It
is not as though I presume that I

know everything; I am trying to !carn’

from the Law Minister on pehaif of
the Congress Party, on behalf of the
Government, and on behalf of the
House. The Layw Minister is theve
and I am myself requesting him to
clarify, I have pointed out to him
this thing and have asked him us to
what should I do if this happenas; here
is the statement and if that statement
is contradicted somewhere, what am I
to-do and all that. I am trying to
learn. I do not understand why the
members are getting agitated. If they
do not want a discussion on this, that
is a different matter. The 1ulins
Party has the majority and they can
defeat it and all that. So, may I re-
quest all the members to be orderly?
My difficulty is that the more they
raise these things, the more it iz get-
ting delayed. They should know that
by all these things they are not help-
ing the debate. After all, the Cung-
ress Party has also got some speakers
here and I will certainly allow one or
two of them tg speak.

Shri Randhir Singh: Let
this...:

me Say

‘SRAVANA 3, 1889 (SAKA)

‘of Dr. Dharma 14598-
Teja (Dis.)
Mr. Speaker: I am on my legs.

name is also here.

His

Shri Randhijr Singh: Allow. be to.
speak, Sir,

Mr. Speaker: Shri Randhir Singh's
name is also there in the list. I shail
call him afterwards and he can aiso
speak. He can certainly make what-
ever legal points he wants to make as.
a senior lawyer. I have no objection
to calling him because his name i5 ais3
there. '

Now, may I seek the co-operation of
all to permit me to proceed with the
debate. Let not hon. Members talk
across the tables because that is not
Zoing tu help them. )

Shri Randhir Singh may get rcady
with points and be prepared to speal
on them when I call him.

Wt Yo fag : 7 A Wirwr 2y
AT RIE, ATTANE q1T7 A& 2 |

The Deputy Minister and Minister of-
finance (Shri Morarji Desal): e iv
unnessarily wasting the time of 1ha-
House.

Mr. Speaker: Now, Dr. Ram Monohar
Lohia. T hope he will remember thet
the letters need not be read out bhut
they may be handed over to me.

Tio TW wARGY Afgar : wAA
WreT, W1 WEET A g AW A S
FRT A1 39 ¥ ¥ Hqq7 AL TEW
sfam &€&t 2 A o v/ oem W
B XY E A F gy v ot @
T ATH § S AATE | ag 41 0F T
FA 21 FEAT WErRw A wEr fa o ofr
famysr F19 o7 ar AT TR0 FITAT
T = F faaea7, 1966 T faar q@
017 57 AT T3 #Y g ASN AT
I Aqraew A ot IO # FAT 2
fF



t4shy Rupabeiation <. JUBH 35, 187 . of Dr. Dhiivhe Twls, . 14600
(Dis.)

Let me confirm the meeting bei- red to should pot be referred 12, Are
ween Mr. T. N. Kaul and me in you going back upon that ruling? If
* London in early September, 1066 ¥ou are not going back upon that rul-
during which he had advised us ing, then he cannot read out from the
to stay out of India.... letter as he is doing now.

Shri M. Y. Saleem (Nalgonda): What Mr. Speaker: Let him sit down auw.
is the use of having raised the point of
order earlier? The hon. Mirlister had ';om“wm . wEw
also raised 5 point of order:... W WY R wwy R # e
Mr. SBpeaker: 1 have asked him 0 ¥ ¥Ww T AT @ fra 7 *rf

read wherever it is relevant to the :
point made by the hon, Minister, 1 3% 2% W | @ ug Fregw A

have not permitted him to read the WQRWWNW
whole of it. He will read out vnly F 7w | WiTxa & w1q w19 W Ui
that portion which 1s relevant to the g fir:

point dealt with in the hon. Minister’s g

statement. “I do not see any earthly reasoa

Shri M. Y. Saleem: But he is reading mg&% e ! o

out from the letter gain.... meeting.”.

Mr. Speaker: Probably the hon. mftﬁqﬁtnw’fﬁﬁi# w §
Member did not hear earlier, Th
hnn.l.al;vlﬂnisterha:‘:n.lsedthepum: Eﬂﬂ!ﬂﬂwm fhmﬁ wré
earlier. I had said that the hon. Mem- stk fi 7, @ oy wr gz g
ber could point out only those things @y 7@ I fir Wiz ft B wresft «,

which pertained to the points made in - =
the statement ang should not =~ad out “*mm“mﬁ @ fx

the whole correspondence. 1f the hun. 7 &% STY W ¥ § X &7 aW
Member wants to contradict what has m T qTqW 7 9y ) ey m

been stated by the hon Minister in nis
statement, e'f.immy he con contradict 1 FEN & f6 ot ®lw 7 @ Wt

it. Now, will the I;m;. Mm:err:m%!ly wog aft & oy ) ¥fier 7y T &
resume his seat? ave hea e -

Low Minister and T have said that the & ¥V &% & waw & fe e
letters ought not to be placed on the % F4f A ¥ A WY wry far s,
Table but whhsmeri e tll:a nt;!tem b:: m‘!““ﬁt'“‘“ Ig X T
contains anything, the hon. Mem -

has also a right to reply to it and say t“?‘a—mmw'ﬁ" e @ %
that such and such a point is not cor« W97 WIT ¥ ¥ & fod @t ok
rect, and only pertaining to that point, mﬁﬁ‘ﬁmtlmﬂ'ﬂt

he can refer to the Jetter.... ﬂ:ma&tﬁﬂmﬁ iy
SET RS b e v o
e GA WA Ngar: F W wrrt, wret wte wf i @ iy W
W ¥ ae O AT g | 3 WY bt Pr feagy oy s ey
, 49 &Y Ay or A B o wEer awr

Shri N. K. P. Salve: On a point of ﬂlﬂ!.%miﬁﬁ*ﬁt

order. You had already glven a rul- N
ing that the letter sought to be vefer- Wit WG ¥ wat sy ¥ wawanr
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m & iy wrew W W A @ g
werw W, o fedt o @ wff s
o § 1 A WA oy wngw

“After all the requisite materials
had bean collected in thus matter,

the Oeniral Bureau of Investiga-
tion filed a charge-sheet”—

Mind you, when?—
“on the 28th February 1887 in

the Cowt of the Sub-Divisional
Magistrate New Delhl . "

ag are7 a5 ¥1 afafraa )

oL I

wHeT ?

HR [, "o

st 74 fomd " TR 21
AN wwT AT AT |

o T wAPY Wifgm  aw
ffenr 2 sEd B Ew gE @
a1 I W) AT AT A R R
7, 1Y AT £ FT 4 T
fer 7 fary g7 @ w77 T w0
el 4, W AT § T ww g
@ ¥ U7, 9., a1 fa & w7
AR SR WA A O WAT | XA
wan 5 o ai fafva a@ o

sgpw gy f Aroeh ke
Wt T ptd «ff o
sy wlw 24, 1907 R ;

Dy..Dharie- 14808
Teja (Dis.)

“You have asked whether we do
not have faith in the US courts of
justice. If the cause of sction has
arsen in India, there is no ques-
tion of seeking remedies in other
countries, You should have no ap-
prehension about the judiciary in
India. It would be much better if
you come to India voluntarily and

assist in the completion of the in-
quiriea”

ag 24 w49, 1667 Fr AT & 1
W & W o & Wy w7 79w T gy
0% &1, IT" LI, WO AT QT oY
98 T YA 91 7% qF sa1az 1A,
fafaedl avs Zra)é aoz fufre ¥ ferar
grag 220 o7 wrogAEr 324
ald, 1667 ¥T1

“I am to acknowledge the receipt
of your letter dated 24th May,
1087, addressed to Prof. V. K R
V. Rao, Minister of Transport and
Shipping.. and to say that <ince
the Government of Indla have ins-
tituted extradition proce:dings
against Dr. and Mrs, Teja, the
question of your being alluwed io
voluntarily return to India now
does not arise”.

Aa g g e A § 1 qE Ay
fqr 7d ) A QeI @

" I oA wgy v fe

o w94 g5eT & ngt wF W3 wfw w2
ATHI FY FFFT N ATX W N §S
o wria T FET E A FT AT AT )
©F gvaFd | AR OF aia e At &
fos W& 5 @ s & § farars fsar
a7z 4 qT T AT R wrearg
wUr

Mr, Sptaker; Use the English word
also in such cases,

o ww sy Wi : & W
lﬁrwﬂwﬂﬂ‘f’«rﬁm&
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wrlft S ity i el Ny e ey
# wditfe ¥v wrer ¥w W 9 wfven
oY oy i

&Y ag FIRT §T ARTET €1 @
w1, 87 Srraret dre e e v
Hysret WY wer TET 4T | A ATHAT Ay
it a7 fie g € I I oA
oY o T &7 | TEA gy ww g 91,
e fov ot 1 srerea Yark A &
fis wg wTRA T IA wIHLE T T4
ol & IR BT WTE T, TET W Wik
oy ww 2w & | oY AT AT
quar § Xar ST & 97 | OrfeT ag
Y fgr gv s w0 s A e &%
& e de feT @ | fhe o 3w
WA T T qYAT # A 5 AT §
gorts o e e A e A g
R sy aoff & T WA &, oy ™
AR AT WY | W Ty § AT
fir ey Wiy &1 SO & ATHR a8
YA T i o et At Fre-
1 areAy ¥ AAAT A0 WAAIE S |
T T e g, I
et Gfory fir & ST o 7 OF AT
uTY ®Y T

“.... the Afth largest non-publc
sector company 1n India, with the
expectation  that the company's

books would reveal transactions

nvolving Mrs Indira Gandma "

M. Spesker: That has nothing to do
with this.

We 0w wAgY Wfgm  T® T
gt | AR ATATATR H AT EE |

Shri Govinda Menon: On a point of
. Your ruling was that with rés-
to apectfic allagations or state-
in Yhe Shippinyg Ministes’s Fiute-
if a contradiction is required

L3

i

JULY 25 1087  uf Dr. Dhartm Fida 14884
(Dw.)

and is contaiied in the leiter, that
sentence may be réderred te.

Me. Speaker: Flease do not resd.
Shri Govinda Mensa: I wonder to

what mutter this la 4 comtradiction.
Let it not go on

Mr, Speaker: Pleage conclude.

wto Tw wige Wi & WA
witvg ¥6 7 W& TEI§ | & wwaewr o
¥ 95167 AT AT X FIE |

Mr. Speaker: Even then I gave yow
15 manutes, There are 56 many of them:
to speak

WMo T wAIgY Wifgenr ¥ AT
T ST A sAeqT &7 g I5T FTA
forar | wesqer wAYEw, ¥ waE IAA
oA a1 fratd gz aAA verg L

Mir Spesker: Pleasc do not

T TR g g

“Details of persong entertained
by Dr Teja during his stay are
not available with the Govern-
ment, but it is certain that Do
officlals of this ministry were en-
tertained by Dr Teja.

ag AT FAT WA AW ¢ 1 W7 AT A
ifs

“We are not gware that any
warranig for the arrest of Dr Teja
wag 19sued on . "

xg 1 rer g & e fermd famn
&7 | T o forw 7¢ & 07 AT, WIT A
FTr ®l, AETIET BT AT WEAET
wr AT TR AL 7w A7 wf-
qRe AT AWIIE AG gWT, 7 qE
7% foer q0AT & wok Qrdaa & qarfay
fr & T 1 95 FUGATE | AfwT §ap
it Tt T 1 S e ST e O
g
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“Triloki Kaul certainly was ap-
prehensive that such transactions
if they existed and could be veri-
fied would injure Mrs. Gandhi's
chances in the general elections.
On the other hand, if the company
were taken over with Dr. Nagendra
Singh and C. P. Srivastava in com-
mand, all such evidence could be
suppressed.”

Mr. Speaker: This is what one party,
the accused party says.

Blo TR RANGT WHETT : T, 48
HFEEIE

o wa fama : wemer wgEy, a8
AH HTIGE |

- Shri Govinda Menon: In continua-
tion of my point of order, this is ex-
actly what I said, that none of these
things should go on record.

ot vy fom : ag I F AU 9T
FTEIZE | WITTF FIHIZT |

Shri Govinda Menon: Don’t raise
your voice like that.

Mr. Speaker: The point is these
points which they are saying are said
on the floor of tlie House, it ig their
ease.

Mo TR wFige difgar ;o wsAy
REIET, & A TA L RIZ

Mr. Speaker: This point is raised by
them jn a case in America or some-
where. By our supporting that, we will
be strengthening their case. Therefore,
may I request you to slip over that.
You have read out the Deputy Prime
Minister’s letter. Nobody can take
objection. You have read out our Gov-
ernment’s letter. There also there can
be no objection, because they are
‘Government documents. You should
not strengthen the point of view ex-

1889 (SAKA) of Dr. Dharma 14606

Teja (Dis.)
pressed by them, by the other party.
Please conclude now.

Shri Govinda Menon: The Tejas are
building up a case.

Mr, Speaker: I have objected to it.

Shri Govindy Menon: Tt should not
fo on record.

o I AT Mfgar @ w7 7
gaar e fe AT F 93 2rg, a1 &
uq @ ¥ ¥ 951 77 7¢I | (9 qaqfE@y
f& &1 zoar s Agx frar § o
qq & F@ AA F1 79 foaag fF7ar g

As a matter of fact Triloki Kaul has
said that instructions had been sent
to change the officers and destroy any-
thing relating to the Prime Minister.
He is certain about one person who

knew of any dealings between the
Tejas . . . (Interruptions;.

Shri Muthyal Rao (Nagarkurnool):
Sir, he is continuing to read from their
defence, from that letter.

sty fema - ag £5 ww gar 2
ag 7qdT faeRaer s vz 7 § |
Mr. Speaker: He says that it is his

own speech and not any letter. Dr.
I.ohia should conclude now.

Shri M. Y. Saleem: It tantamounts
to bypassing your ruling.

STo TR AT difgan : 98 AT
qIE ZIAS | HAAT A% 3 | § 92 RIS
1T F qrg W1 11§ AF A=Br q7g &
qgT ST |

Shri Muthyal Rao: He makes his

speeches only in Hindi. It is not his
speech.

Mo TA wAER Aifgar - 4T FgA
F far AT A arag aga & AfFT & A2
Wl OF IAT TAIWEIA(GE | HZ4 B A
T 40 15 F19 49 T ATT QL AHAT
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fore oy e afiem)
w1 frate farar stra &Y OF e
frate fredtar, ool otk we aff
& & & A oy Ao AT WYHAT 3
it & arr ¥ wiremamfr fe¥ 2 g
fe gt awar ¢ 5 g gedmre R o
) ey F 391 oo s w
gt & arud wse v ¥ Tw 9
s Riamasa g @
ot 1 g F weqa Y fedr ag &
At w0y & e 3 v awt & gt
i WX AW A g2 Y wrfaw v @ @
Wt figer s, @Y § S€ T E-
we wwar | § 9gun T fggem ®
ey WX e & et ¥
TN g &, F4hE fafir qe & ogr Ay
f& ag Ia®) wET ¥ F w0 Wwgy §
@Y WITEA A THR B F A FT BEAw
ady 1 w7 Ay § o warerd & wewd
# ufexay ¥ 7 wer fsar o wwar
AT AT FEAT AWY & AT T g ey
off w8 o awd § ) T a4 fafe weay,
R8T F=Y ST AR wfeaa) w1 wTAATY,
T Y T FTHT FZAAN, W A T
ot qret gy, O1% et soerc
g, T €7 AT B ETew ¥ ey
¥ wTeT @I FLAT, AT AGT
(vrae )

wi A fag (Vga)  weow
qEIXT, Ig Mo IN ¥EAT WAW
st § s €9 g3 §% wwETC BRA
# Wt g% aq feeryw gt oY ag
™ g3 # age ¢, WX g femww
o a vt W §, e AR AT,
forernt & xoora w307 § 1 9g To AMfgET
Saaga e fe Jor &7 I IR
AF oy )

& o5 % g wg g g e

wsa RPN, § STORT TEAT Wy
v e §, & 45 arn g, s

(Dis)

TR ¥ § wa fecdt qrew Prfeee v,
uX fige w1 i o e oy Wl
wrars w€ 2% qréf fefafeas ¥ v amdy
&, 2 35 2@ wrav 1 Afier ot awr A
=RA & T wift, g ag ¥ e wmo A
aqy Y g grow ¥ o ofads e
F @ § 1 98 UF B § fowwr A€
S ¥ EnE &8 wiw A 4

TgARAT ST fgsyaw & @mAA o,
I GEY MTCT T GECY wg AT ar
IgN T W PN, T|W @ AW
v fo & A 16 4@fer s g
AT ATHANT OF AT A {GG NifERe
AWy e fmEr o
o wriiEaT o wed wrewY §, welt any
ot 733 8 1 e gt s g o f g
fs g9t fede fzdew wax o dw
T W we wifgar sy wg A
L FL WIITA Wt CFAWY a7-
goadt "0 g A saofew § 1
wa &r3e ¥ avgd 3w af) fvay smar
wfgg et e § o ug
ST aut W v | Afew 352
oar X faeger o on® A ¥ foer
g ¥ o Ak oY qmET, 35 (2)
¥ ot ATAwT e AR SEAmMT R
GE CAEENT fEE are @l e
ac I fag fedt arodt &1 am
foar gur 8 o x feow A fgfomr
¥y yT AT ¥ W1 Ia% aTE I WIEHT
wré A1 TET § A W Awa Y B v
t WA dnQifa N ¥
amgd Afew A smar ST T § o
1956 1 & T ¥ Tha #1E N
wfen 1 g W ot oy afew puafos
ok wiéa N ot wwrw §, gfcary
ok € w7 g, fewlt g W2 o 4
& wawn § s ag &« wwnw fedw &
frg dare gt Ter

14008



14609 Renatriation

¥ araw Aifza ¥ gz awar A
£ & g9 amer 7Y ge7 & ane waT
sTo WAifgar 7 @ra dv a1 Hwov 97 |
afaq |4fF ng 9z za S w5 AW
g o grew ¥ FEIT AT AT gEwT
qmgd Hna sgar=rgary fa w1
ft sTHHe a0 Fr8 ot Fre grew A
Zaer o< P Fe T A7 q1%a 7 W 2
T AR T A wagse F a6z ¥ e
THHRT TEARTA F41 A1 THTSG &1 A1 |
TF AR H wF g afeq [E SHET
TqT AGT & 1 | HIE 6T AT AT A
71 1€ ar 8w 9¢ TEr U S
var 7@ @iar arfg Gawr  frags
gt WiT wifeore gy qvfzd o 7 wr
fewfen, gorar ar fegswa 3

Wt safewe wtfesw & St frfen
arfeeT 2, <a&! AT T &Y

7 alfs wg  (oarafenr sfees
HARIE TIAT ETEE TaH 2 &% |

Mr. Speaker: Now, there are a num-
ber of Members who want to speak.
At least a dozen of them are there. I
wonder how we shall proceed now. If
there is no objection, I can give chance
to one or two, and then request the
Minister to reply.

Shri Govinda Menon: I would like
to say a few words about the merits of
the matter.

oMt vy fawy: wq 0 ofF 9

e &fat

Mr. Speaker: I have got names of
12 Members with me. Even if I give
five minutes to each of them, it would
take an hour more. I wonder if the
House is prepared to sit till 8, p.m.
The main case haz been made out by
Dr. Lohia. T can understand that one
or two Members may be permitted to
speak. Naturally, we would like to
hear the Government also. Shri
‘Surendranath Dwivedy.

Shri Surendranath Dwivedy (Kend-
rapara): I will not take much time as
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Teja (Dis.)
this matter has been discussed in this
House many times bkefore. About the
sincerity of the Government, I very
much doubt, because from the facts
that we have befare us, I doubt very
much whether they are sincere in
bringing Dr. Tz2ja to book. The state-
ment itself says.—I may read out only
a portion of it—

“It ig in the above circumstances
that neither the Central Bureau
of Investigation nor the Directorate
of Enforcement could prevent the
departiere of Dr. Teja either on
may 10 or on June 3, 1966”.

He has described—the Minister—in his
statement; how, although there avre
materials available with the Govern-
ment ipn different departments, there
was no sufficient evidence before them
to arrest him. That is all what he
says. He sayg that the material was
not sufficient to start a criminal case;
that meang there was sufficient incri-
minatory material about the gctivities
of Dr. Teja. The question is, on= cannot
say that till June 3. they had nothing
in their possession and they allowed
that person to leave this country. He
tells ug in the statement that an ordi-
nance was issued on the 10th June to
take over the management of the
company. But I wovld like to know
whether it is not a fact; on the 6th
June, the Government passed orders
to take over the company; on the 10th
June, g notification was issued; it was
taken over. On the 6th June, the order
was passed. Then, necessarily, they
had sufficient materisl before them—it
may not be sufficient to start a crimi-
nal case—but to prevent this man
either under the Preventive Detention
Act or the Defence of India Rules;
under these measures, they ghould
have prevented this person from leav-
ing this coumtry. That has not been
done, fully well knowing that he has
come here, met officials and discussed
with them. There is no denying the
fact that when he was in the Inter-
continental Hotel in May and June, he
had contacted not only officers, buf
emissaries of some ministers also. A
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[Shri Surendranath Dwivedy]

minister had run with his file to him.
During the days he was staying here,
-is it not a fact that a Minister of State
went to the Home Minister, appealing
to him that nothing should be done
and somehow or other this man should
ieave the country? This is a fact which
has to be ' denied or Government
should come forwarg with a state-
ment saying that il is not true.

Secondly, I wourld like to know
whether there was some officer in the
Prime Minister’s Secretariat—I mean
the late Prime Minister—Jawaharlal

Nehru—who was appointed by this
company on a fabulous salary and
after this company was taken over,

that person today happens to be P.A.
or Confidential Secretary or is attach-
ed to some Cabinet Minister or not. If
they say that there is no connection,
T would like the minister to deny that
‘there was a person in the Prime
Minister’s secretariat who was appoint-
ed by Dr. Teja in the Jayanti Shipping
Company and after the company was
taken over, he has left the company
and is now employed with a Cabinet
"Minister.

Shri Madhu Limaye 7ese—

Mr. Speaker: Your leader has just
spoken. If at all, T have to call some-
body from some cther party.

st /Y faqy: A9 JT wrAd
Zim fawadl Weqe 5% oo™l F1 S
45 7@ g HAg a0 3a araer §
A1 F17 dfear ?

Shri Govinda Menon: On the facts
of the case, the Shipping Minister will
speak. I would like to say something
regarding one or two points of law.
‘The subject-matter of the discussion is
whether genuine interest exists on
‘the part of the Government or not in
the matter of extradition of Dr. Dharma
Teja, Extradition itself is a very diffi-
cult matter. It is a matter of inter-
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national law and the foreign court
should be satisfied that the parties will
get a fair trial on being extradited to
India.. I am sure every section of the
House, including Dr. Lohia, is anxious
to see that the extradition proceedings
are completed and the parties are
brought to India for standing their
trial. If extradition is difficult, it has
been rendered more difficult by this
debate on the floor of this House. (In-
terruptions). Derisive laughter wiil
not detract from the importance of the
points I am raising. It is for that rea-
son that from time to time, even to
the point of annoying you—but I tried
to avoid it—I wanted to raise those
peoints of order. The statement made
by Dr. Lohia is likzely to create an im-
pression that there is lack of bona fide
on the part of Government and it may
create difficulties.

18 hrs.

The second matter js regarding Dr.
Teja and Mrs. Teja voluntarily com-
ing to India. It has been directed that
their passport should be impounded
and it has been impounded. Thereafter,
he has been writing letters to various
ministers here and others, stating
therein, “I am willing to come back
voluntarily.” It is in reply one or other
of those letters that the Deputy Prime
Minister would have written to him.
If a man says that he is willing to
come volentarily, the first reaction
would be to ask him to come volun-
tarily and submit fo the process of the
court here. But the difficulty is this.
Mr. and Mrs. Teja are moving heaven
and earth to see that the processes
of the court are avoided and obstruct-
ed. You will be pleased to see that
on the 3rd July there was a petition
in the High Court in Delhi to quash
the proceedings of extradition. The
person who wanted to come volun-
tarily to India js moving the High
Couvrt of Delhi to gquash the proceed-
ings. I have letters here to show the
anxiety with which Dr. V. K. R. V.
Rao and the Prime Minister wanted

P
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to see that that writ petition is dealt nobody likes to implicate himself. But

with properly by engaging the most
competent advocates who would be
available,

g0 T AART Alfgar: 7. "3
ATE d AIAT AT FT IZT | Ig ar
LA 21 TTIFT AT T 0T & AT
FATT 5, THFH SATH FI1 AT |

Shri Govinda Menon: I may state
here that my Ministry specially con-
tacted the Solicitor-General who on
account of vacation was at that time
in Bombay and asked him to come
down and appear for the State in the
matter of the writ proceedings and
see that the extradition proceedings
are not quashed. It is those parties
wlic wrote to the Deputy Prime
Minister, the Shipping Minister and
others “Why extradition, I am willing
to come voluntarily”. In order to
enable him to come voluntarily...

3> A whige Afga: § 1w
sTALAT FT Tud ISMAT ATZAT 3 | FEITHA
ApA # ST Agrdiew T wrAer
g™ Foar av, ag 28 af &t fear a
I AST AAN &7 19T AT KT T
24 q% & fora T arar a1 @ I9%
qrg  &THRT 9FF AT TZ AT ATATT
¥T FIT FgAT ATET &, # AT
@ AT Ggardl F78 ALATHSA AL
Mr. Speaker; The concerned Minis-

ter will reply. There is no point of
order.

3o WA wAigT Migat: fua atg
AT AL HIEAT F STIRAT & A9
T 9% §, AT TG ATH 1T HT AY
g difwre fF god & w3t A% wEn
g, #ify 47 wAn faa fen
qr:

“I want you both to be as frank
with me as you can be. I know that

1573 (Ai) L.S.D.—10.

your case has now reached an inte-
resting stage. Unless I know full de-
tails of your dealing with the Prime
Minister and with other ministers of
the Government together with such
direct or circumstiantial evidence that
you can give me, I am handicapped.”

w1 ata AT AW | TeqH 0L TF,
ag ATAT VHE IR aTeTE H ag
oy T gy 21 4 IFr AwTAq
T 2

go W wARGT Afgw: wemy
wgEA, S g F5 2R g, 983w fag
aedl g f& Adt agen  ag aamr
=127 2 far @ agfaw o w1 Araan
g, wfw: maa® ag fi qur &1
maar a3t 2, afex azza @@t &
T /AT § )

Shri Govinda Menon: The Indian
passport of Mr. Teja was impounded.
He has no passport now. If he wants
to come voluntarily the passport will
again have to be given to him. If he
wants to come voluntarily he can come
without the permission of the Gov-
ernment of India by approaching the
approapriate authorities jn the Em-
vassy in America to get travel papers
anabling him to come over to India.
Therefore, there is no contradition
between the rest of the Government
and the Deputy Prime Minister.

Mr. Speaker: Now, I want some
guidance from the House. My Jan
Sangh friend, the Member from CPI,
Shri Jyotirmoy Basu, some Members
from the Congress all want to speak
on this. Shri Limaye says he has
laboured so hard on this. I thought it
was a joint labour between Dr. Lohia
and Shri Limaye and there was no
separate labour. If I allow him, then
I will have to give a chance to the
Jan Sangh. Then, a pumber of Mem-
bers on the Congress side are also
anxous to put questions, But I canno’
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[Mr Speaker]
poesibly give spportunity to all of Shrl Bhivaji Rao 8. Deshmukh)

ther (wnterruptions) Shr1 Rang
suggesty that I should request the
Mimster to give a reply.

o §gT W wgma (S99 A)
oSIH AEET, WG FH AY TF EWw
Ffam y

tion each. Now, Shri Limaye.

Wt wq fmi (7A%)  wew
g, AW ARG F WL 0.
frddz TRz ¥ gy o gu A
FRA THRRA FAWA TR F TS
e ¥ A T oy Frrgare ady frar
fe wrtferm aifafeer & wmid ¥
wage fae wat, ot ot W, R
are dlo Ta & qra ITw wAfww
¥ W ar | wi faw IR ger
#re ¥re wife waiy 1z T ¥ fis
W1 A TEAR AT FIAT| AQ FATH
ag ¢ f foomw aog ¥ azv & e
Famy B 7w AT A ¥ g
frard, s @ atg W FARATH
e ¥ fag fs magrade et
X gaE AU Tre AT wY fregare
=&Y faear, gre dto arke & Fw faww
OO FY AwC BT, WAl AT T
godfm wiafa & sy a9 & fag
dr & SR W waw ¥ O AW
afet N o $¥ ot ¥k A
T Y E T afafa 7 searer
¥ fag dae ¢ 7 & ag erfaw &%
ot s g7 d A & W Y
o1 oY IEX ATA-YR HT TTo AT K}
Y v |

(Phabham) Sir, on a point of order.
It is the normal parliamentary practice
that whenever a question as to the
formation of a parliamentary com-
mittee is raised, it i3 addressed to the
presiding officer and not to a member
of the Treasury Benches, because the
constitution of a parliamentary com-
mittee 18 solely within the purview of
the Speaker of “‘h: House

Mr Speaker: I know 1t Who objects
to 1it?

Shri Shivaji Rav 5, Deshmukh: So,
the Minister cannot be expected to
reply to that question

Mr, Speaker: Every body accepts it
There 1s no point of order Now, if
Shr; Jyotirmoy Basu wants, to ask a
question, I will aliow him

Shri Jyotirmoy Basu:
only two minutes

I will take

Mr. Speaker No speech, please,
only a question

Shri Jyotirmoy Basu: The Congress
1s committing a fraud on the people
of the country (<nterruptions) My
question 15 whether i 1s 3 fact that a
Congress newspaper, the National
Herald, had demanded Rs 10 lakhs
from Dharma Teja ag subscription If
he had paid this amount, gll this
drama would not have been enacted
(Interruptions)

Mr. Speaker: lhese are the things
which will strengthen his hands in
the case in America He will say
“they asked me money, I did not give
them, therefore, they hawe brought
all this case against me .. (inferrup-
tions) Whatever may be the truth, he
will quote this . (Interruptions).’
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When 1 am on my legs, other mem-
bers, including those of the oppostion
should resume their seats

it wy femw oW AgEw,
wTg Fw & AT G ¢ @y & qve A
T 1 #rforg |

Mr, Speaker: This 153 the thing
which he will quote ;n America He
will say that the Government of India
made a demand for Rs 10 lakhs What
a fine evidence will 1t be for him'

Shri Jyotirmoy Basu: We are hear-
ing fraud and stcandal day after day
Yesterday we heard the Asoka Hote]
fraud (Interruptions)

sh aferqw weddft  wwowr wE)-
T, Wg AvAw e W afe ¥
A U AT qT ¥ W amw Wy
g w1 Nfad | qr ™% qeifors
W | O R aEaTy v ¥ fae
aTr-aw ®T ¥ 1R W o oy §)
YR aw g gi AW ¥ |

Some hon. Memberg rTose—

Mr Speaker: Wul you kindly st
down I am not allowing anybody
Dr Rao

ot gY% wu yEEw wWIT AR
ot ofy &7 7 qw Wy e ¥ fear )

Mr. Speakerr Now I will adjourn
the House and go 1if you do not want
to hear him

The Minister of Transport and Ship-
ping (Dr.V K. R. V Rao): Mr Speaker,
Sir I am sorry that so much passion
and heat has been brought into thas
particular question 1 recognise that
feelings are involved There 153 some
kind of a suspicion on the part of a
number of hon Members sitting 1n thé
opposite benches that somehow or
other the Government had deliberate-
ly not wanted to take actlom against
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Dr Teja, even though they could
have arrested hum and should have
arrested him they allowed him to go
away, that when he was voluntarily
wanting to come hack they gave him
advice through their emissaries not to
come back, that they are anmious to
see that the extradition proceedings
ave delayed, that they are not serious
in their intention of getting him back—
in fact the suspicion 1= that Govern-
ment did not want Dr and Shrimati
Teja to return to India and face an
Indian court for fear that the two
accused may make <ome disclosures
that might upset the stability of the
Congress Government at the Centre
It <ceems to me that this 13 the sus-
picion that 1s behind not only the
arguments and the techniques which
have been adopteq but also the pas-
sion that haz been hrought into this
discussion

Shri 8 M. Banerjee (Kanpur) Not
to upset youw

Dr. V. K. R. V. Rao' T would very
much like to request hon Members to
allow me to make my statement with-
out interruptine me  Afterwards if
there 15 anything I will reply

Mr. Speaker' T do not think after-
wards T am gotng to allow anything

o ww wige Mfym ¥
frwae, W ot fegr g frdrm

Pr. V. K. R. V. Rao* I have great
respect for Dr Lehia and I amr glad
that he has now called me a profes-
sor and not a chokra

T would like t) make the categorcal
statement—I said it last time and I
say 1t again—that the Government of
India are not in the least bothered
about any charges that Dr or Shrimati
Teja may make m an Indian court of
law We are very fnxious to have
the Tejas hack Everything that I have
done since I came and took charge of
this Mimstry—and 1 can prove it—has
been to see that the utmost efficiency
1¢ exercised in the extradition of the

Tejas
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fDr ¥ K R ¥V Rao]

Then. Dr Lohia sgtked Is it not an
‘wid coincidence that the extradition
proceedings case wat flled against Dr
%eja on the 28th February, 1967, just
a few days sfter the elections were
dvery

wte v wifpe Sfun waw
w ¥t gg iy st g § o
ghww ‘riifev miy o

Pr. V. K. R ¥V Rao 1 will do full
fustice to Dr Lohua because I do not
want to take refuge m any kind of
debuting technology

fhe question wa< why so much time
was taken to collect material Let us
go wnto the facts There 15 ho doubt
that beginming from 1966 lots of com-
plaints were being made about the
Tejas I have gone through the entire
debste I have apent many rhamn-hotrs
studying t It eppears that in the
beginning when charges had been
made agmngt them 1 gathered an im-
pression on reading some of the
speeches that this wasg considered to
be a charge made by some shipping
interesdts against some other successful
shipping interests That was in the
begimning H vor go through the
debate, you will find that the sus-
picton was that come other shipping
Nrievests wel'e jevlote of Tejs% stic.
cems—Teja was all right he wes  very
suobessful man—snd therefere they
were making charges agaimst lom

Then Government started getting
information about the Teja company
Ships were being held up wages were
not pald and so on QGovernment got
naturally worriey because Government
had gusranteed g loan All the ships
were mortgaged o the Government
Wevgrtheless the Government was in-
terected Ip the mean while a num-
ber of anonymous letters were sent
As veu know documents were handed
over
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M. Speaker: Unly eleven ships are
mortgaged to the Government, the
other things are not

Dr. V. X R, V., ®80: The dther
things are not but the ships mortgaged
are the biggest item The ships are
mortgaged to us

Then, certain documents were
handed over—the House krows {t—
and the documents first of all, were
not signed and then denied You are
famihiar with these facts, the Mouse
18 familiar with these facts I think,
sometime under your distinguished
Ministershop withmm a few days of
your taking charge of it, you took up
this matter and discussed it with the
Prime Wiinister and you immediately
appomnted & committee of inguiry %o
g0 nto all these allegations and you
also said that any document anony-
mous or otherwise containmg charges
agamst the Tejas should be semt to this
commttee for mquury

Later on, I want to make 1t clear,
there was a lot of suspicion that this
man was Tusmanaging things and
some took the view that he was
swallowing money But there was no
evilence of any kind The documents
were not signed they were being
denied Nevertheless the Govern-
ment was making an mvestigstion

Further there was a question to
which a reference was made that cer-
tain documents were given to the
Home Mimistry I think, on the 7th of
Mayv and the Home Minister imme-
diately pot those documents investi-
gated and examined by the CBI The
CBI1 investigated the matter and
they said that there was not sufficient
material to enable them to register a
case I think it is a healthy principle
that we should not register a case
against somebody unless the authori-
tles who are supposed to have the
power to do so are satisfled that there
s a prima facle evidonce for that,
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Simultaneously, evidantly, the same
dosuments wers handed over t0 the
M«Dirmn.ammm-
tay of Finanee. I'am told some infor-
mer first gave irformation orally =nd
then he was calied mnd he produeed
those decuments. The Bnforcement
Directorate found that on the basis of
those documents, they could not 'pro-
sesute Dr, Teja. They had the powers
to o wo it they were satisfied.

Then, being moved by patrictic
considerations and the feeling that
though there was no evidence, evi-
dently, there is something wrong—
everybody has to function under the
law—they wanted to know whether
the C.B.L oould do anything to arrest
this man. That was the puspose of
the telephonic conversation that ‘took
plase. They took it up with-the Home
Ministry. The documents -were the
samg, The CBI said, “We have al-
veady exemined the doouments ang we
have submitted the Report to the
Home Minister.”

A high-level Conference was held
on the 15th May in which the Home
Minister, the Minister of Transport
and Shipping ang some other people
weve preséent. On 19th May, a state-
ment was made on the floor of the
Houwe by the then Home Minister,
Mr. Nanda, and he said that this thing
had been gone into-and that there was
alsalutely ne evidence to institute any
orintinal proceedings sgainst Dr. Teje.
That is = part of the record of the
proseedings of the House.

Now, here comes the question when
Dr. Teja came again on the 26th or
27th May and left on the 3rd June.
The whole position was that nothing
new had happened till the 3rd of June,
indeed, till the 4th of August to make
any branch of the Government of
India to be in a position to register
criminal proceedings -against Dr. Teja.
At the same time, if I may say so, I
wis nct the Mirilstiér M-clidrge, I was
not in ¢he Goverhment, snll when 1
came here, I looked into all the files,
the questions and answers in 'Perlia-
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ment and all that. I have gone into
them 'thoroughly. QGeneraily, the im-
pietsion that I get is that there was
a 1ot of bothering about, worrying
dbout, & to what would happen to the
Bhipping Compeny that had enabled
Us to overflll the Third Plan target
and that had earned a very good
name—somehow we had to find the
money to meet outstandings and some-
how we had to save the good name of
the Jayant: Shipping Company—and
therefore, I think, the concerned peo-
ple were not bothering so much about
the person of Dr. Teja as abotrt the
entity of the Jayanti Shipping Com-
pany. This is the inference I draw..

oft v wiige WifgEr: gl aw
T —a e & fawtr o go
w4 T

Dr. V. K E. V. Rao: I am not say-
ing that you must accept it. (Inter-
Tuptions), I am not yielding. This is
interrupting the trend of my thought.
I have not written out my speech. I
am not yielding.

Thiz was the genera] impression that
I got. Then till 3rd June, as I sald,
there was no evidence of any kind at
all and Dr. Teja came and he left.

Wow I should like to complete the
sfory. 1 think, sofne reference was
fade gbout Bth June when the ‘déci-
sion Yor take-over was said to be
taken and on 10th June, orders were
{ssued. I do not have before me the
dates and all that, but it is my recol-
lection that by 8th June Government
had not decided anything: there were
so many alternatives; Government
were worried; a lot of discussions were
going on as to how we should deal
with the Jayantj Shipping Company;
whether we should give loans to this
company, or whether we should sllow
them to sell off some ships and allow
him to pay off the debts or whether
Government should take over the >dm=-
pany. All these were discussed and
ulimately qut of the 7 alterniitives, §
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were Laken up, and then this was dis-
cussed, I believe, with yourself, who
was then the Minister of Transport
and Aviation, and the Minister of
Finance and it was decided that the
Cabinet should be advised that it
should be taken over. This discussion
took place on the 6th June, 1f I am not
mistaken. In the evening of the @th
it was decided and on the 8th it was
put to the Cabinet,

Repatriation

Mr. Speaker: The Law Minister was
also there,

Or. V. K. R. V. Rao: The Law
Minister, the Transport Minister and
he Finance Minister met and discus-
sed and then came to the decision that
there was no other alternative to take
over and without losing any time, the
Ordinance was passed and the com-
pany was taken over.

In fact, the Sukthankar Committee
which had been asked to go into the
details, themselves foung that it was
not possible to get any evidence; they
were not getting any co-operation
from the Jayanti Shipping Company
officials and so on. They were also
suspicious. Everybody was suspicious
at that time, everybody was feeling
that something was wrong; but nobody
could lay his hands on what was
wrong. After all, we are living under
a rule of law and on a mere general
suspicion it would be very difficult to
take action against anybody. Then
what happened? (Interruption) When
the Sukhthankar Committee made
their report, they saig that they were
not in a position to charge Dr. Teja
with anything criminal and that they
would like a further probe to be made.
We took over the Javanti Shipping
Company. I would like to take this
opportunity to pay my personal tri-
bute to Mr. Srivastava, who is the
Chairman or the Managing Director of
the Shipping Corporation. He is one
of the most excellent officers that I
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have come across. I am not prejudie-
ed in favour of government officers
because of my long backgroung out-
side. I should say that he is one of
the most efficient officers that I have
met. After they took over the com-
pany, one by one they were able to
get hold of the documents.| As soon
as they got enough documents, on the
25th July, they gave this informa=-
tion to the C.BI.; they had now got
information enough to file a case, Then
we must remember that the warlous
probes into the transactions of Dr.
Teja, against whom a prima facie case
has now been found by the New Delhi
Magistrate, involved transactions in
foreign countries, He had companies
with headquarters in New York and
in England and agents all over the
place; he had offices all over the world
and our CID officers had to go to
several places abroad. This was what
happened,  Maybe, simultaneously
elections were also going on and peo-
ple's political fortunes were involved.
You could not help it. Many uncon-
nected things can happen during the
same period of time. These people
went round and collected all the in-
formation that was possible and came
back. As soon as enough information
was available, a case was flled. We
should remember that we had to take
evidence on commission. Omne of the
cases which everybody knows is the
Norwegian charter of a Jayanti ship.
Here he was taking one shilling per
tonne and was putting it in his pocket
till we discovered it. We had fo take
evidence on commission, we did not
know whether they will give evidence
on Commission or not, whether they
will come here or we have to send our
officers. (Interruptionz). All these
things were to be resolved. Ultimately
our officers went there and took the
evidence and then the case was com-
plete. Then the New Delhi Magistrate,
I think, on the 27th April...

o T wvge Wi : uTy B
¥ fired 7 Woter waiwy, war AT W
i .
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Dr, V. K. R. V. Rao: It will be use-
ful because it brings down passions
It will be useful It would take away
the passions which have enveloped
this particular case

Mr, Speaker: Now, he should be
very brief, because the time 18 very
himited.

Dr. v. K. R. V. Eao: Yes, bir Now,
1 shall come to the points made by
Dr Ram Manchar Lohia

&t afedar ey weEw
Agrza, & vt wFrEw ¥ y@AT MEAr
gfe =1 ag e UHe wowm Ux
ai ¥ ar & fofan svoft & wraiwe
TR aArHEEY ¥ Arac f ? AWy
AT S § a1 A

Mr. Speaker: The hon Member Is
only encouraging others also to put
gquestions

Dr. V K. R. V. Rao: T am afraid I
do not have any knowledge of 1t

Dr Ram Manohar Lohia pointed out
that there was some discrepancy
between clause (b) and clause (c)
In clause (b) 1t 1 said, the Enforce-
ment Directorate did not have mate-
rial to take action on their own In
clause (c), it has been stated that
nevertheless, they rang up the Home
Munstry to see if anything could be
done

I have already dealt with that point
It perhaps shows that besides people
here, even 1n government service,
there are officers who are anxious
because they are bothered, because
they think that he committed a crime
and, therefore, the man musi be
eaught, even though they themselves
do not have the evidence to provit it
The discrepancy between (b) and
(c) is completely rational, therefore,
snd mn fact, there is no discrepancy
at all really.

of Dr Dharma 1462°

Teja (D)

As regards (d), references has been
made to the use of the word “speci-
fically” I do not mind dropping that
word It 1z one of my faults that I
use more adjectives than I should I
.an assure Dr Ram Manochar Lohia
that I come into trouble generally
because I use more adjectives than 1
should, I hope he will be quite satis-
fied now

st vy fawma rfeaTiedy
48 &Y Irq A 9% AN AWAT A
g arsar qiffTagY AR v A
wrT fgd 1

Dr. V. X R. ¥V Rao: I am comung
1o that point

1 have nothing more to add regard-
ing what I have said about Shri T N
Kaul As far as that 1s concerned, we
have made inquries, and our informa-
tion 18 that Shr1 T N Kaul did not
meet the Tejas nor was there any
occasion for him to give them any
advice

An Hon, Member. Who told the
hon Minster that?

Dr V. K. R. V Rao' I have nothing
more to add to what I have stated
already on this

Then, I have already dealt with the
point why the charge-sheet was filed
on the 28th February

About his voluntarily coming im, I
have already referred to it, and the
Law Minister also has referred to
it
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Dr, ¥ K. R, V. Rao: Regarding his
voluntarily comung here, I would hke
to say with all the deuberateness that
I have that there 15 no question of this
gentleman wanting to come volun-
tarily

Shri Ranza (Sr: Kakulam) Why”

Dr V.K.R. V, Rao: ] shall tell
Shr1 Ranga the reason why I say so
The moment he went to the USA, he
filed a petition 1n the USA for chang-
1ng his temporary status into a perma-
nent resident status We came to
know of it some time in January or
February Immediately we took
action against that and we told the
authonties concerned that we had al-
ready a case going On aganst him,
a non-bailable warrant had been issu-
ed agawnst lum in October or so and
therefore he could not be gven &
permanent resident status there and
we wanted to get hum back here. It
wag quite open for him to come back.
In fact, he wrote a letter to me also
Somehow I think that that letter has
not come to the notice of the hon
Member

Wy, bpeaker. His reply has come
already He had asked his Secretary
to reply

Dr. V.K R. V, Rap: On the 24th
April 1 got a letter, saying first of all
how wonderful it was that I had
become a Mimuster If Dr Teja had
known what 1t was to be a Minwter
he would not have said 1t He wrote
to me saymng how wonderful it was
that I had been promoted and so on,
and then he said that he wanted to-
come back voluntarily When I got
that letter,—and here I want the dates
to be noted carefully

wo o wig Wfgn T vy
€ sl foxg wwm

‘l
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DI'.V.‘&V.M I want the
dates to be noted He wirote to me on
the 24th Appl I replied to him on the
6th May The extradiion proceedings
were filed 1n the New York court, I
think, on the 28th or 28th May It was
perfectly possible, I sad, the whaole case
was sub-jud ce and I could not inter-
fere 1nto the conduct of the cage and
the course of the law That was my
letter But certanly I said that it
would be more dignified for um fto
come back voluntarily and face the
charges rather than come as a result
of extradition I am quoting my very
words

Shei 8. M. Banspjec: Why did he
not tell him that he was going to be
nominated to the Rajya Sabha?

pr V.E RV Rao: I do not know
what he 18 saying Nobody has offer-
qmanm-mmmmam

™y, bpeaker: Not you, but to ur
Teja

Dr V. K. B, V. Bao: Then he got
my letter He did not reply He had
come back volume

wrote another letter saying, T will
come back But [ must be a free man

W.mlcomlnnul
Imunh.::; agsst in & civil



14629 Repairation SRAVANA 3,

I say with all the deliberateness at
my command that Dr and Mrs. Teja
have no intuition to return to this
country voluntanly If that were so,
when the extradition case came, they
would not have contested 1t It was
contected They contested the legality
of the documents Our counse] had to
argue on that and get the documents
admitted As the Law Mimster has
explained, he 1s now trying to get the
proceedings here 1n a Delhi Court to
get him back subveited and quashed

As a matter of fact, 1t 1s perfectly
possible even today, for Dr Teja to
cut short the proceedings completely
and say I have no questions to ask
I want to return tp India This was
what happcned when a case of extra-
dition came 1n respect of an American
sayor before a Madras Magistrate The
man said ‘I do not want to ask any
questions I want to be extradited
immediately, I want to go and face the
judiciary 1n America’  There 15 no-
thing to prevent Dr Teja from cutting
the proceedings short by saying that
he wants to come back wvoluntanly
He has umply to say ‘I do not want
to ask .ny questions I want to be
sent back to my countiy as quickly as
possible’

We are very much prepared to
héar him not only on A B C and D
but on the entire Congress Party, on
all the civil servants, may be even on
the Members of the Opposition

Theicfoie let us not take up a
position which 15 going to make things
diffiiult I perfectly understang the
feelings un this jssue

On the question of instituting a par-
hamentary commttee, Government
are not prepared to acccpt the institu-
tion of any parlhiamentary committee
The cagse 15 already under investiga-
tion before a New York Court and we
hope to get him back very soon to
face proceedings here under our law

1578 (A1) LSD-I11

1889 (SAKA) of Dr. Dharma 14630
Teja

(D1s.)
Wt wq fomd © 306 L LI
sy qrfagried wXE 9 )

ot i far il wReY
P aTEndT §?

oft wy fowrd : QA W R ¥
fad 1| @iz w1 Five ¥19 51
S 4l

Ur, V. K, R, V. Rao: I do not nave
all the veiy extensive ang intensive
knowledge of the Constitution and
parliamentary practice that Shri
Madhu Limaye has [ have great
admiration fop him [ wish 1 were
younger so that I could acquire those
thing-

o wy femd amdw  WH
HqIT T &

Dr. V. K R, V. Rao: But as far as
this 1s concerned, there 1s no problem
Chirges have been made, evidence
ha- been collected, there 15 prima
facie gmlt established, the New Delhi
Magistiate has sa1d so, we want to get
him back herc When he comes, we
want to tiy him according to Indian
law

Therefore, I would make this res-
pectful appeal I wish I could speak
in my broken Hindi so as to get a
heating from Dr Loha Unfortu-
nately I do not trust my Hindl suffi-

cienlly to make myself correctly
understood
wo Tm wAwgT g =w

7 ey RAwT A A Ew AT HT A
AT F7g w7 &

Fo Wto $o WITe Wro T~ &
ferl RarT s AT g 1

Mr. Speaker: Is 1t a private bargain?
gain?
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WMo wWio ®o W Yo T :
# xro Wifgar & frrft o vt g s
wHad gy geaAnt w1 e v
fadw a1 &t wox AW wrfgw s
wifgr e sw g (fem o o
urs At Msgvaw N1 e
a1 W fommdies € sat qU
ot wfgh | Iy war § fe v
g W SR am o
gnir | &wgerargar § feamdwmA
aoeTT 1 1§ awelts Ay gl
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wr§ w§ geiwughit | Fore W@
Ywfw et § frgr wv o qw
sty voT wifget dAe g agt
wrr ¥ fox g wrd % Wil ) oo T
o gt fewz vor e &
T fegyT Fam e

18.36 hrs.

The Lok Sabha then adjourneg till
Eleven of the Clogk on Wednesday,
July 26, 1987|Srauana 4, 1689 (Saka).
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